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INTRODUCTION 

I, the Chairman of the Public Accounts Committee as authorised 
by the Committee do present on their behalf this Hundred and 
Forty-Ninth Report of the Committee (Fifth Lok Sabha) on 
pragraph 35 relating to Bangla Desh Refugees included in the 
Report of the Comptroller and Auditor General of India for the year 
1972-73-Union Government (Civil). 

2. The Report of the Comptroller and Auditor General of India 
i ( ~  the year 1972-73-Union Government (CiviI) waa laid on the 
Tdble of the House on 33.4.1974. The Committee examined the 
pragraph relating to Bangla Desh Refugees included in the Report 
I,! Comptroller and Auditor General of India for the year 1972-73 
, .I 27th Novc~nber and 17th December, 1974. Written informat~on in 
legard to this paragraph was also obtained from the Ministry of 
S q p l y  and Rehabilitation (Department of Rehabilitation) . 

3. The Committee considered and finalised this report a t  their 
~:!;l!;g held on 13nd .4pi 11 1975. !k?:nj-:tes0 qlf t h r  zittings of the 
C. mmittee form Part I1 of the Report. 

4. A statement showing the sumriiary of the main conclusicns 
~trommendations of the Committee is appended to the Report 
(Appendix VII) . For facility of reference these have been printed 
In thlck type in the body of the Report. 

5. The Committee place on record their appreciation of the 
a.:!>tance rendered to them in the examination of the paragraph b!' 
Ihc Comptroller and Auditor General of India. 

t) The Committec would also like to e s p r c s  their thanks t:, th- 
Swetary and O ~ C ~ S ~ S  of the Department of Rehabilitation for the 
c(roperation exknded by them in giving information to the Comn~it- 
It t 

NEW Deun: JY OTI HMOY BOSU, 
Chcrinan.  

Public Accounts Committee. 



AUDIT PARAGRAPH 
MINISTRY OF LABOUR AND REHABILITATION 

(Department of Rehabilitation) 
1.1. 35. Bangladesh refugees-Infix of refugees from erstwhile 

East Bengal started in the last week of March 1971 in the wake of 
repressive measures of Pakistan Government. In all 08.99 lakh re- 
fugees entered India in about 8 months, i.e., on an average about 12 
lakhs per month. The rate of influx reached the peak in May 1971 
when it was more than one lakh per day. Of these refugees 71.36 
lakhs (73.1 per cent) were accommodated In West Benga!. 13.82 
lakhs (14 per cent) in Tripura, 6.68 lakhs (6.7 per cent) in Megha- 
laya, 3.47 lakhs (3.5 per cent) in Assam and the rest in Madhya Pra- 
desh (2.19 lakhs) , Bihar (0.37 lakh) and Uttar Pradesh (0.10 lakh) . 
Some refugees were transferred from one State to anether at later 
stage. 

1.2. Seventeen camps run by the Central Government (West 
Bengal 6, Tripura 3, Assam 3, Bihar 1, Madhya Pradesh 3 and Uttar 
Pradesh 1) and 808 camps run bv State Governments (West Bengal 
486, Tripura 273, Meghalaya 17, Assam 25 and Bihar 7) were set up 
tu  accommodate the refugees Of the 98.95 lakhs refugees 31.02 
lakhs stayed outside the camps wlth relatives a& friends and were 
not given assistance. The remaining 67.97 lakhs who were given 
assistance remained in Central and State camps as shown below:- 



1.3. Commandants 06 Central camps were mostly Army officers 
of the rank 3f Lt. Colonels/Majors. The commandants of State 
camps in West Bengal were officers of the West Bengal Civil (includ- 
ing ;hnior) Ser\.!ce 01 Army ulhctrs oi the rank of Captain or above. 
The camp commandants (for State camps) in Tripura were in the 
grade 01 Rs. L~S-JJJ, 111 Assam in the grades of Rs. 225-400, 
Rs. 300-800 and Rs. 550-1100 and in Meghalaya in the grades of 
Rs. 225-600 and R s  1000-1300. In running the camps each com- 
mandant of Central camps was assisted by 8 to 38 clasa 111 s t d  and 
one or two class IV staff. Each State camp had 6 to 7 class III stair 
and one or two class IV staff. In addition, there were medical ana 
welfare personnel to look after the refugees. In certain State camps 
volunteers (one each for 503 refugees in camps) were also appointed 
on daily wag- hasis for distr~bution of doles in cash and kind. 

1.4. With the change at Dacca on 16th December, 1971, the 
refugees started returning to Bangladesh. Repatriation was com- 
pleted in March 1972. 

1.5. The entire expenditure on relief of refugees was borne by 
Central Government. Foreign aid was also received, as detailed 
beloii-, in cash and kind :-- 
. -_. _ _ -.----.-I - -. - ... - .  _ ^  _ 

cash Kind 

(rupca in cmrj I 

United Natirrs . . . . . . . . ?9 .or 37.36 

Foreign G~vernmcnts and volurtary agencies . . . ) .c9 4R .40 

i.6. Accord iq  to the United Nations Agencies, total aid in kind 
consigned through United Nations system was Rs. 38.94 mres, of 
which materials worth Rs. 37.36 crores only were received by Gov- 
ernment of India. 

~oonqplaereconlrfr~mdaynwaunotpbai lobkin~-vdu&nof  
artid- hd to be done on the bnms of vPhLe of a i m i h  & &, fa dcbtlr 

.rrribble- Thm was nbo no uniformit, in r- t& r u ~ w  of uticLa 
(kb, mu?, etc.1 Pnd, IE 4 & d g h ~  d &#b 
~ ~ ~ ~ ~ b k ; n l ~ r p l g d a ~ ~ ~ n & ~ j ~ ~ -  ~d tfil~ JgJLsr 
lnut8. 



as mentioned above. The balance represents cost of shelter 
materiels (Rs. 1.30' crvm) , food articles (Rs. 0.20 crore) , medical 
supplies (Rs. 0.01 crore) and aluminium utensils (Rs. 0.01 crore) 
which were not received by Government of India. Similarly, out 
of aid in kind worth Rs. 49.02 crores consigned by other foreign 
Governments and voluntary agencies, materiala worth Rs. 48.40 
crores were received by Government of India, as mentioned above; 
the balance represents value of food articles (Rs. 0.59 crore) and 
blankets (Rs. 0.03 crore) not received by Government of India. 

1.7. Sale proceeds of rape-seed, soyabeen oil, sunflower oil, cotton 
and kerosene oil worth Rs. 17.57 crores were to be utilised for relief 
of the refugees. Other articles received were sugar, milk powder, 
vegetable oil, shelter materials, blankets, biscuits, vehicles, utensils 
etc. 

1.8. The Government of India set up a Branch Secretariat of the 
Ministry of Rehabilitation in Calcutta in April 1971, headed by an 
Additional Secretary, for planning and co-ordinating relief work. 
Total expenditure (excluding value of aid materials) incurre4 
d~rrctlv bv the Central Government up to March 1973 was Rs. 37.35* 
crores includrntz the value of indigenous purchases for use in Central 
camps and also supply to the State Government for the refugees in 
State camps. 

1.9. Assistance to Bangladesh- 

Government of Indin also paid Rs. 18.58 crores to Bangladesh 
between January 1972 and March 1972. Besides, assistance of Rs. 
20.38 crores was alse given to Bangladesh in kind. 

1.10. Assistance to States- 

Apart from these Government of India also paid Rs. 152.07 crazes 
as grants upto March 1973 to the States for expenditure on relief 
of refugees as detailed below:- 

- ---. . - 
Rupees (Crcrcs' 

West R--gal . . . . . . . . .  110.57  

. . . . . . . . . .  Trip~rn 20 .a 
Me~~plpya  . . . . . . .  14.00 
A m m  . . . . . . . . . .  7.14 
BL?r . . . . . . . . .  0.u 

--- 
'Value of fop* Jd m L:nd t&cn .r m i p t  of Govrrrmnt w.d the sum am~ur.t 

was shown a m . u .  ?be m u n t  d Rs. 37.35 crrrcs &ts rot in&& 



1.11. Out of Rs. 152.07 crores, Rs. 151.76 crores were paM in 1971- 
72 and the balance of Rs. 0.3 crore was paid in 1972-73 to  Tripwa 
(Hs. 0.10 crore) and Assam (Rs. 0.21 crore) which c l a i m  to have 

spent more in 1971-72 than what they had received in that year. 
Rupees 40 crores were paid to West Bengal (36 per cent of the total 
grant paid to that State) in March 1972. Out of the total grant of 
Rs. 110.57 crores paid to West Bengal in 1971-72, only Rs. 83.07 
crores appears to have brrn spent by it up to March 1973 (of these, 
detailed accounts for Rs. 6.32 crores were under scrutiny of the Relief 
and Rehabilitation Directorate of the State in October 1973). Thus, 
payment made to West Bengal in March 1972 was more than it 
actually needed. Had this amount not been paid, the excess to the 
extent of Rs. 27.50 cores (total excess Rs. 31.29 crores) in Grant 
No. 66 in 1971-72 would have been avoided. The unspent balance 
of Rs. 27.50 crores has not yet been refunded by West Bengal Gov- 
ernment (October 1973). 

1.12. These sums were drawn by the State Governments in lump 
sum in abstract biHs (withoh details of expenditure) as detailed 
below: - 
7 .- -- 

Total cash Drowph 111 Percentage Deteilrd 
drawals ~n ahrr~cx Bills rece- Bdma 
19-1-72 H1:ls ~r ived upto 

1 9 - 1 - 7  June 1973 
for - -- & 

, rupccs rr. c r o r ~ \  (rupees in c lvro'  

-- - - -- - ----- 
1.13. I t  would be seen from t h e  abnve that in Tripura, Meghalaya 

and Assam detailed bills w t h  sub-vouchers in support of expend]- 
ture have not been furnished for large sums even after more than - 
one year of repatriation of the refugees and closure of camps. Till 
the detailed bills are received it  is not practicable for audit of corn- 
ment on the actual use of the money drawn from the treasury. 

1.14. West Bengal was r~,t able to submit detailed bills In 
support of individual abstr.!ct hills. Instead, it furnished accounts 
against district-wise drawals Against total expenditure of Rs. 83.07 
crores, such district-wise acrc,&ts were rendered for Rs. 76.10 
crores (October 1973). The>e accounts are' not accompanied by 
vouchers sub-vouchers bebw Rs. 100 and also the muster rolls for 



distribution of food rations and cash doles. Thus, the traditional 
requirement ob Audit, based no doubt on considerations of full 
accounting, have not been met. 

1.15. A test audit was undertaken of how the moneys were spent 
and the commdities utilised for relief of the refugees. Some of the 
more important results--preliminary to an exten-f the test audit 
are given in the following paragraphs. Reception, care and repatri- 
ation of the millions of refugees was an operation which, in magni- 
tude and complexity, was unparalleled. The ofacers who handled 
that had to work under severe strain. 

1.16. A. Food and other articles of rations 

(i) Quantum of ration/cash doles 

Each adult staying in camps was given food ration and cash 
doles (for purchase of vegetables, salt, spices, fuel, hair oil, washmg 
soap etc.) the two together not exceeding Rs. 1.10 per adult per day 
in Tripura, Aqsam and Me~halaya, and one rupee in West Bengal, 
R~har .  Uttar Pradesh and Madhya Pradesh; the limit for children 
t~ctween one year and eight years of age was 60 paise per day per 
head. Children below one year of age were to be given milk and 
baby food and 20 paise per head in cash. 

(ii)  Hole o f  Food Corporation of India and State Trading 
Corporation. 

Food Corporation of Inrba was mainly responsible for receipt of 
f ( d  articles and their sale or supply to Central camps and Stste 
Gn\,ernments. Up to the end of June 1973, Food Corporation of 
India had received commodities (rice. wheat, rape-seed, wheat soya 
blend, corn soya milk, sugar, milk powder. peas and pulses, veget- 
able oil etc.) worth Rs. 47.11 crores, of which rice was: worth Rs. 
X.07 rrores. Till May 1973, Food Ccrpomtion of India had paid 
the Govern:-!::tnt of IndLn Rs. 25 crores. Of the balance Rs. 22.11 
r.c~res, for-' npticlrs worth Rs. 12.49 crores (including rice worth 
11.. 7.73 cr !.( .;) are stated to have been distributed by Food Corpo- 
7;-tion of I n a n  Ire- of cost, but the issues are not supported by 
a~knowledynlcnt from consignees or despatcR notes which were to 
be ~ssur.d according to inst-uctions issued by t.he Ministry of Finance 
in Novembcr 1971. Food Corporation of India has also neither 
1cndered arcomts for the bdance food articles worth Rs. 9.62 crores 
"(J paid the amount to Government of India. Besides. the differ- 
ence between the cot3 of articles sold and the sale price is yet to be 
assessed and paid ta Government of India by F& corporation of 
India 



State Trading Corporation was responsible for handlidg and sale 
e f  sopbean oil, sunflower oil and rapeseed, sale p-oceeds of which 
were reported by the Corporation as Rs. 17.56 crores in F e h a r y  
1973. Subsequently, in July 1973 the sale proceeds were reported 
as Rs. 16.92 crores. Government of India stated (February '1974) 
that Rs. 16.05 crores had been received from State Trading Corpo,-a- 
iim. 

State Trading Corporation also stated (February 1973) that it 
had handed over 8.004 tomes of rapeseed worth about Rs. 0.96 crore 
to Food Corporation oi India. The sale proceeds of the rape-seed 
have not been paid to Government of India either by State Trading 
Corporation or by Food Corporation of India (October 1973). 

1.17. (iii) Local purchases. 

(a) West Bengal. 
In Bongaon sub-division contractors used to supply coal directly 

to the refuges. Muster rolls showing quantity supplied to each 
refugee and value thereof were prepared by camp commandants. 
Rupees 1.09 lakhs were paid in excess to the contractors who sup- 
plied coal to the refugees in Sabuipur and Chauberia camps as pa>- 
ment was made for more quantity (0.32 lakh quintals) than actually 
supplied (0.24 lakh quintals). and Rs. 0.14 lakh was paid twice for 
the same supply to the contractor who supplied coal to the refugees 
in Thakurnagar camp. 

Foodgrains and vegetables worth Rs. 32.76 lakhs were not includ- 
ed in the stock account in Ranaghat. No recxds of their distribu- 
tion were available. Wheat worth Rs. 2.55 lakhs shown to have 
been despatched up to January 1972 to two camps in Hanskhali 
the District Relief Officer, Nadia, had not been received by these 
camps. n o  enquiry had been made in these cases (October 1973). 

Mustard oil (8,836) literes worth Rs. 047 lakh purchased bet- 
ween May 1971 and January 1972 was not received in various camps 
in Gaia Hills. Mustard oil an? rice worth Rs. 1.15 lakhs purchas- 
ed during the same period were not taken in the stock account of 
various camps in the same district. 

Between April 1871 and June 1971, Subdivisional mcer,  Udai- 
Pur putchased food articles worth Rs. 9 Iakhs (including transport- 
ing cost) from about half a dozen suppilers who had never been 



in the business of food articles earlier, after inviting quotations 
locally. Stock account showing receipt of the supplies and their 
distribution was not available. The matter is under investigation 
of Government (October 1973) . 

(d) Assam. 

Between 13th September and 11th October, 1971 the Food 
Corporation of India supplied 459.30 quintals of rice (Rs. 00.51 lakh) 
and 650 quintals of wheat (Rs. 0.38 lakh) to Sherfanguri camp. 
Neither were these included in the stock account nor was there any 
record of distribution of this rice and wheat. 

Of foodstuffs worth Rs. 6.10 lakhs (4,148 quintals rice, 1,323 
quintals wheat, 275 quintals pulses and 3,500 litres rape-seed oil) 
supplied to Mancachar and Bxkona camps in September 1971 and 
October 1971 by the Food Corporation of India stock accounts of 
receipt and distribution of 2,969 quintals rice and 87 quintals of 
pulses were only available. What happened to the balance 1,179 
quintals rice, 188 quintals of pulses and the other food articles worth 
RF. 3.10 lakhs was not known. 

1.18. (IV) Distribution of rations/cash doles. 

Some of the more important points noticed in distribution of' 
rationslcash doles are mentioned below:- 

(a) Central camps. 

Muster rolls for Rs. 1.85 crores for distribution of foodstuff and 
other essential commodities to refugees in the Central camps were 
not available. 

In Camarbani camp Rs. 1.48 lakhs were paid between August 
1971 and October 1971 to different suppliers for supply of vegetables 
ctc. to refugees in lier of cash doles. The camp did not maintain 
a v  stock account or muster rolls showing distribution of the articles 
to the refugees. 

(b) West Bengal. 

Rations/cash doles worth Rs. 3.49 lakhs were shown as distri- 
buted between April 1871 and December 1971 to persons whose 
names did not appear tn tfie recards of the camps in West Dinajpw 
(Rs. 1.28 lakhs) and Etrnaghat (Rs. 2.21 lakhs). 



Rupees 1.09 lakhs were shown as disbursed .as cash doles in 
Haflong camp (Rs. 0.78 lakh) on 16th January 1972, Madhupur 
(Rs. 0.20 lakh) on 27th December 1971 and Kamdpur (Rs. 0.11 

lakh) between 9th to 13th January 1972. Government of Tripura 
has been investigating (January 1974) whether the refugees, to 
whom the amounts were shown as disbursed, were actually in the 
.camps on the dates of disbursement of the cash doles. 

(d) Meghalaya . 

Mustard oil and pulses worth Rs. 5.12 lakhs were shown as 
issued between September 1971 and January 1972 to refugees in 
sibbari camp in Garo Hills in excess of the quantity admissible 
according tb the prescribed scales. 

Movement O5ce-r of Meghalaya in Gauhati had despatched 3,188 
bags of milk powder worth about Rs. 3.19 lakhs in June 1971 to the 
Deputy Commissioner. Tura. No records showing receipt and 
distribution of the milk powder were available. 

1.19 (v) Losses, thefts etc. 

West Bengal. 

In the Salt Lake camp food articles worth Rs. 4.78 lakhs were 
reported to have been stolen between December 1971 and March 
1972. 

1.20B. Shelter. 

According to instructions issued by Government of India, shelter 
of temporary nature with local and inexpensive materials were to 
be constructed for the refugees as they were not to remain in Lndia 
for long. These shelters were to provide maximum of !45 sq. ft.  
of accommodation per head at a ceiling cost of Rs. 5 per sq. ft. 

1.21 (a) Construction of shelters. 

(i) Although shelters of improvised nature and austerity stan- 
dard were to be constructed with local and inexpensive materials. 
several instances came to notice in test check in which costly mate- 
rials like sal wood were used instead of cheaper wood, aed corn 
gated iron sheets, tiles etc., instead of that or aMJlable tarpauling, 



plastic sheeting etc., were used for roofhg .as detailed below:- 

Bxrn coat 
(Ra. in Iakhs) 

Remarks 

West Ben@ Jal pai guri 

. 17.19 Sd wood instead of per 1 4  d was u d .  

38.29 Roofs were modc of tiler or thatch instead 
of using tarpaulins, tprfelts and plastic 
sheetings which were available. 

2.46 Sal wsoll instead of cheap:r local wood 
waa used. 

28.62 Polythene sheets available were not usrd. 
Instead tarpaulins end asbestos sheets 
were purchased and uscd. 

1.07 Partition walls were mode of wvrd inuead 
of 'rpria' ( d e  of bamboo) which was 

t .  us4 for uter walls. .. A 

2.64 Sd wood instcd of local wccd used 
and roof was nlOde of psbcstcs sheets 
insted of thatch. 

1'11nrlia . . . 6.42 Sal wood iestcad of local Hnod w a  uxd  . . and roof was d e  of t i l e  insttad crf 
thatch or availrblc tupaulms. 

Knshnanagar . . . 27.85 Sal wood was used for strucnve ard tiles 
I for roof insted of local w.rud and thatch. 

11 rwrah . . . 1.87  Hardbods were purchased for walling 
insted of using loally available b~mboa 
mattings. 

(ii)  Central camps. 

For expeditious completion of works in Central camps by bring- 
Ing materials from other places. the contractors were allowed 20 per 
cent above the schedule of rates. Although the contractors failed 
t ' ~  complete the works within the stipulated perrods, they were paid 
Rs. 12.04 lakhs on account of the higher rates. As mentioned 
earlier, according to the instructions issued by government of India, 
The shelters were to be constructed with local and inexpensive 
materials. 

Besides ,in certain Central camps although ordinary woad 
actually used payment was made for better quality wood (mention- 
ed in the agreeaeat) at higher rates, the extra cost being Rs. 5.97 



lakhs. Government intimated (February, 1974) that the case was. 
being referred to the Vigilance Commission. 

(iii) Meghalaya: 
Construction of shelters for 30,000 refugees was stated between 

19th October, 1971 and 9th November, 1971 and completed in Novem- 
ber-December, 1971 in Mowasora camp in Khasi Hills at a cost of 
Rs. 22.04 lakhs (including cost of pit latrines) . Only 2,178 refu- 
gees stayed In that camp for whom, strictly speaking shelters worth. 
over about Rs. 1.66 lakhs should have been necessary. On this 
calculation shelters (including pit latrines) constructed at  a cost of 
Rs 20.38 lakhs became surplus to requirement. 

Certain shelters etc., were constructed in Garo Hills at a cost 
of Rs. 0.67 lakh. Of Rs. 0.67 lakh spent in Garo Hills work for 
Rs. 0.32 lakh was started between January, 1972 and April, 1972 
after Central Government had issued orders on 8th December, 1971 
to suspend all works. 

(iv) Tripura: 

Orders for construction of 5.000 huts (each 60 feet long and 12 
feet wide) with kitchens in North Tripura district at a cost of about 
Rs. 83 lakhs were issued in September. 1971 and October, 1971, for 
shifting there the refugees from South Tripura district. The re- 
cords of constmction of these huts were not available for audit as 
these had been seized for investigation bv the Vigilance department 
of the State and the Central Bureau of Investigation. 

(v) West Hengd: 

Rupees 25.88 lakhs were spent more by Public Health Engineer- 
ing divisions between June, 1971 and November, 1971 on construc- 
tion of 4 seated and 8 seated dugwell latrines in the camps in Nadia 
and Behrampur instead of 10 seated trench latrines approved by 
Chief Engineer, Public Health Engineering department of the Stale. 

1.22. (b) Tents, tarpaulins, plastic sheetings etc. 

(i) Out of tents and tarpaulins worth Rs. 7.06 crores purchased 
by Government of India between May, 1971 and October. 1971 for 
Central and State camps, those worth Rs. 6.64 lakhs did not reach 
the consignees. Out of tents and tarpaulins worth Rs. 3.08 cr0res 
sent to Central Camps only those worth Rs. 0.98 crows (32 Per 
cent) were used far shelters for refugees. Tents and ta rp l ins  
worth Rs. 30.00 lakhs became unserviceable (February, 1972) in 
the Central camps as they remained in the open due to non-avail- 
ability of storage space. The remaining tents and tarpaulins in the 



Central camps were eventually given to Border Security. Force, 
M e n c e  department and Bangladesh Government. 

Tents were hired in July, 1971 for accommodating refugees a t  
Irdatgmj pending construction of shelters. Even after completion 
of the shelters in October, 1971, the tents were retained for 6 months 
more for wGch Rs. 1.12 l a m  were paid as hire charges. 

(if) Relief and Rehabilitation Directorate of West Bengal pur- 
chased tents worth Rs. 68 lakhs in May/June, 1971. Complete re- 
cords for this purchase weie not available for audit as there were 
stated to be with the Central Bureau of Investigation because of 
allegation that tents supplied were of very poor quality. The matter 
was stated to be sub $dice (Octobe~, 1973). 

(iii) Deputy Commissioner, Shillong, purchased 424 tarpauljns 
worth Rs. 1.26 lakhs in X'iarch, 1972 after the refugees had heen 
repatriated. 

Further, 1,685 tarpaulins ordered by him in May, 1971 at  a cost 
of Rs. 4.92 lakhs had been lying at Gauhati in the godown of pri- 
vate firm. The firm sent 1,673 of these tarpaulins to the Deputy 
Commissioner in March, 1972. Meghalaya Government decided in 
July. 1972 to dispose of these tarpaulins; these are yet to be disposed 
of (May, 1973). 

Out of 876 taipaulins stated to have been sent in April. 1971 and 
Ka) ,  1971 by Deputy Commissioner., Shillong, to hlunei Panchoring 
Relief camp, 298 tarpaulins costing Rs. 0.71 lakh had not been ac- 
counted for by the camp. 

1.23. (c) Dismantled materials. 

Shelters were constructed by the Irrigation and Waterways 
department of West BengaL at Salt Lake camp at a cost of Rs. 1.83 
crorc-s (excluding cbst of bundles and 376 rolls of plastic roofing 
sheets). The cost of construction was between Rs. 6.70 and 
R h  8.50 per square foot as against the ceiling of Rs. 5 per square 
foot prescribed by Government of India. Dismantled materials 
( e  g. tarpaulins, tents, plastic roofing sheets, asbestos sheets, iron 
pipes, galvanised corrugated iron sheets etc.) from those struc- 
tures were disposed of in Februaq, 1972 and April, 1972 for 
Rs. 1-90 lakhs only. This as well as certain matters relatlng to 
construction of the are under investigation of the Central 
Bureau of Invdigation. 
705 LS-2 



Dbmantled mobrials of 100 structures in certain camp at J& 
paiguri constructed at a cost of Rs. 2067 lakhs and those of 78 
more structures in camps at other places, cost of coaskucU0~1 of 
which could not be ascertained, were kept in a godown. Of %bee, 
disnaantled materials of about 100 structures were reported to have 
been stolen in October, 1972 In the same district dismantled mate- 
rials of 20 more structures at Berubari constructed at a cost of about 
Rs. 2 lakhs were reported stolen in September, 1972. m e  cases 
were under police investigation (October, 1973). 

1.24. C. Blankets, clothings etc. 

The refugees were to be supplied with clothing (Rs. 14 per adult), 
woollens (Rs. 7 per child) and blankets (one piece per adult and 
maximum of three per family). 

(i) Blankets. 
West Bengal . 
Blankets worth Rs. 1.34 crores were given by Government of 

India Do a voluntary organisation in West Bengal during Novem- 
ber, 1971--January, 1973 but were shown in accounts as having been 
given to West Bengal Government. West Bengal Government, 
however, stated that it had no knowledge about these hlanlrr?.ts. 
No records showing actual distribution of these blankets by the 
voluntary organisation were available. 

Muster rolls or any other records in support of issue of 1,00,094 
blankets (approximately value Rs. 19 lakhs) in West Dinalpur were 
not available. Government of West Bengal stated (January, 1974) 
that muster rolls for 63,007 blankets had been traced. 

The following Wes were laid down for supply of clothtngs to 
the refugees:- 

Above 12 yam UptO 12 - 
Out of 4,160 bales of clothing putchrrad in Wpura, 80 bdes 

(Rs. 1.99 lakhs) were reported May, 1972) miming from a camp at 
Haflong. 
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1.I. D. Aluminium Uteneils 
Utsnsits were also supplied to the refugees in deserving caeeo. 
Out of 3,232 and 2,344 bundles of Aluminium utensils sent by the 

Movement Officer of Meghalaya in Gauhati in January, 1972 to the 
Deputy Commissioners, Khasi and Jaintia Hills and Garo Hilb, 
3,226 and 1,329 bundles respectively were accounted for by them. 
The remaining 1,021 bundles worth Rs. 2.20 lakhs were not account- 
ed for (February, 1973). 

1.26. E. Tubewells. 

Rupees 31 lakhs were spent by Central Government on sinlrring 
tubewells at places where ultimately no camps were set up. 

Eight hundred and eight tubewells (Rs. 5.36 lakhs) were sunk 
in daerent camps in Tripura. Forty-two tubewells were d i a m d -  
ed and taken to stock and 158 were transferred to other departmeslb 
after the camps were closed. The remainfng 608 tubewdls W- 
3.91 lakhs) were reported in June, 1972 and September, 1972 as 
stolen lmissing . 

At the timc of repatriation the retugees were to be given the 
following 8sai8tance: - 

(a) Thaee who did not avail of Government trampart from 
the border to their homes, journey allowance at the fol- 

lowing scales: 

For minors in the age group of 3 to 12 assistance at half the 
above rates was admisible. 

(b) For camp evacuees rations for 14 days or cash in lieu d 
such number of days for which rations wem not aappIlQd. 

Although the population in the Salt Lalrt CUnp (d adult 
taken as one and two minors taken as one) was 332,117 (units) on 
27th December, l(n1 when repatriation of the W ~ C U ~ ~ S  Start& re- 
Patriation dolt @ m. 14.00 per unit was &own to haw been &- 
bursea for 4,04,122 (~nib). ACCO*~ to the camp authoritfa 

1972), repatriation dole of Rs la08 lakhr drawn 
*or 72,005 (unit@ fn a- on false ration oPnb issued under * 
ed signature .nd stamp at the isuing authoritp by org.nirsd 
gang. 



1.28. G. Ammums RIOCOVERABLF. FROM VOLUNTARY ORGANISATIONS. 
In West Bengal aervices of voluntary organisations were also 

utiiised for fading the refugees. Rupees 5.85 crores were paid to 
these organisations in each. Besides, food articles worth Rs. 7.18 
mores were also given to them, of the accounts rendered by these 
o r ~ t i o n s ,  those for Rs. 2.63 cmres were not acceptable to 
West Bengal Government (October 1973). 

LOSSES AND IRRECOVERABLE DUES WRITTEN OFFlWAIVED, 
AND EX-GRATIA PAYMENTS MADE 

1.29. 36. A statement showing losses and irrecoverable revenue, 
duties, advances, etc . wri tter off /waived and also ex-gratia payments 
made during 1972-73 is given in Appendix VI to this Report. 

(Paragraph 35 of the Report of C . & A.  G.  for the year 197273, 
(Civil) . ) 

1.30. In the wake of repressive measures of the then militaly 
Govt. of Pakistan influx of refugees from erstwhile East Pakistan 
started in the last week of March 1971. It has been stated that in 
all 98.99 lakh refuges entered India in about 8 months, i.e. on an 
average about 12 lakhs per month. 

1.31. The Coinmittee wanted to know whether any review has 
been carried out either by the Department of Rehabilitation or the 
Cabinet Secretariat to determine the actual number of refugees who 
came into India from East Bengal. The Department of Rehabilita- 
tion has stated in a written note as under: 

"It h a  been ascertained that no review has been carried out 
by the Cabinet Secretariat. Ministry of Home Affairs or the 
Ministry of External Affairs. to determine the actual nu??- 
ber of refugees who came into India from East Bengal. 

The statistics of refugees completed by the Department of 
Rehabilitation were based on the daily reports received 
from the State Governments. There was no occasion on 
the part of the Department of Rehabilitation to carry out 
any review. " 

1.82. To accommodate the refugees, 17 Central camps were estab- 
,lished in West Bengal (at Cooper, Dhuhalia, Brindabanpur, ~alboni- 
G~mafbani, Chhma),  Tripura (at Ambassa, Manu, ~haramnaga') 1 

Bihar (at Panch imp) ,  Uttar Pradesh (at Iradatganj), and Ma&Ya 
I?ra4esb (at Chakrabha*, Mulmulbhata, Mane group of Camps). 
In West Bengal refugees who came UP for ~dmtss10n into camps but 



could not be admitted into camps in West Bengal for want of accom- 
modation or could not be sent to the camps outside West h g d  
were enlisted and given free ration as a temporary measure till the* 
admission to some camps or dispersal to camps outside West Bengal. 

1.33. 808 camps were run by State Governments (West Bengal 
486, Tipura 273, Meghalaya 17, Assam 25 and Bihar .7). Of the 
98.99 lakh refugees, 31.02 lakhs stayed outside the camps with rela- 
tives and friends and were not given assistance. TI& remaining 
67.97 lakhs who were given assistance remained in Central and 
State Camps. 

Brandh Secretariat 

1.34. The Government of India set up a Branoh Secretariat of 
the Department of Rehabilitation in Calcutta in April1 1971, head- 
ed by an Additional Secretary, (Col. Luthra) for planning and co- 
ordinating relief work. Total expenditure incurred directly by the 
Central Government up to March 1973 was Rs. 37.35 crores. 

1.35. The expenditure incurred on the establishment of the 
Branch Secretariat. Calcutta from 1441971 to 30.6.1973 is as 
follows: 

- 
Rs. 

1.36. The above expenditure covers salaries, wages, travel ex- 
penses, office expenses etc. 

1.37. In their Oilice W t r  Nos. 14/71 dated 8th June, 1971 and 
No. 16/17 dated 1 2 a  July, 1971, the Government of India Ministry 
Of Labour and Rehabilitation (Department of Rehabilitation) laid 



down the distribution of functions and responsibilities as between 
the ldain Secretariat at Delhi and the Branch Secretariat at Cal- 
cutta of the Department of RehabMtation, for work relating k, re- 
fugees coming from East Pakistan since 25th March 1971. Accord- 
ing to these m c e  Orders, the Branch Secretariat is concerned wit!! 
the items: - 

"(i) Approval of proposals emanating from State Govts. for 
setting up camps to be run by them in accordance with 
the accepted policies. 

(ii) Location of camp sites, establishment of camps, to & 
run both by the State and the Centre including construc- 

tion of camp accomodation, water supply, sanitation 
and other ancillary services etc. etc. 

(iii) Arranging for procurement of food and other relief 
supplies i. e. tents, tarpaulins, shoulderies, GCI .sheets 
and other roofing material through the Central purchase 
Organisation or otherwise for both Central and State 
camps. 

(iv) Purchase of vehicles of all descriptions for relief and 
medical care both Central and State camps and rendering 
assistance to State in strengthening transport fleet. 

(v) Provision of medical facilities. 

(vi) All administrative matters relating to the running of 
both Central and State Camps including creation of 
posts and making appointments. 

(vii) Cosrdinating use of supplies and services by the incli- 
genous and foreign relief agencies, offered by the leal 
agencies of the main organisations functioning from 
Delhi . 

Note: -Branch Sectt. will keep the Main Sectt. informed of 
the supplies and services received from such local 
agencies and vice-versa. 

(viii) Maintaining detailed aid accounts relating to gifts 
supplies received from UN Organisations, International 
Organisations and Foreign Governments as well ag lrom 



localy agencies of the main organisations, both foreign 
and indigenous. 

(ix) General co-ordination of work done by Railways, Food 
Corporation of India, Indian Oil Corporation, Road 
Transport Agencies etc. with a view to removing bottle- 
necks and other difficulties arising in the provision of 

relief and other arrangements. 

(x)  Special supply of Food, POL etc. 

(xi) Budget and Accounts work relating to refugees from 
East Bengal" . 

Camps 

1.38. It has been stated by Audit that Commandants of Central 
Camps were mostly Army Ofacers of the rank of Lt. Colonels/ 
Uajors. The commandants of State camps in West Bengal were 
otBcers of the West Bengal Civil (including Junior) service or 
Army officers of the rank of Captain or above. The camp comman- 
dants (for State camps) in Tfipura were in different grades. Bc- 
sides Class 111 and Class N staff in each Central Camp, there were 
medical and welfare personnel to look after the refugees. In cer- 
tain State camps, volunteers were also appointed on daily wage 
basis for distribution of doles in cash and kind. 

1.39. Repatriation of refugees which began after the change of' 
Government at Dacca on 16-12-1971 was completed in March 1972- 

1.40. The Committee wanted to know whether it was a h c t  
that in West Bengd, for managing camps a total number of 12,025 
camps staff of various designations were engaged by the West Ben- 
gal Government on a purely temporary casual basis from June 1971 
to May 1972 at a cost of nearly Rs. 3 crores and that in the matter 
of selectioll and appointment of these st&, normal Government 
procedure in this behalf was not observed which had been objected 
to by the Commiaioner of Jalpaiguri Division in his D .O. letter 
No. 535/C dated 50-6-1971. The Committee also wanted to know the 
action on the letter from the Commissioner, Jalpaiguri Division. 

1.41. The Dapartment of Rehabilitation have furnished the 
folloWtqt statewnt &owkg the Mottict-wise break-up of 12,025 



camp staB engaged in various State camps as furnished by the 
State Government: 

2. Bankura . . . . . . . .  136 

3. Midnapur . . . . . . .  26 

5 .  Jdpalguri . . . . . . .  a90 
6. West Dinaipur . . . . . .  2410 

7. Malda . . . . . . .  288 

9. Nadia . . . . . . . .  2-8 

ro. y-Parganas . . . . . . .  4457 

I2025 -- 
Category-wise break up of stag in State Camps. 

I .  A.C.Cs. . . . .  . . .  99s 

2. C .  A;. & otheri . . . . .  9829 

3. Pry. Teach-r . . . .  362 

7. Driver . . . . .  

1.42. In their circular lette~, No. 5454-P dated 30-6-1071, the 
State Government issued instructions regarding engagement of 
temporary staff for Bangladesh evacuees. In this letter It has been 
stated: "The members of the Cabinet Sub-Committee have agted 
to select people personally known to responsible persons. The ex- 
pectation is that these people will not turn out to be unreliable 
even though their antecedents are not being verified and that there 
will be no difaculty in discharging them at the appropriate time." 
RecruitEnent rules, as approved by the Governor for the g u i h c e  
of the appointing authority were also hued. 



1.43. A copy of the D.O. letter No. 535/C dated the 30th June, 
1971 from S M  B. S. Raghavan, Commissioner, Jalpaiguri Division, 
addressed to Shri B. B. Mandal, IAS, Refugees Relief and Rehabi- 
litation Commissioner, Calcutta, as furnished by the Department of 
Rehabilitation, is reproduced below: 

"B.S. Raghavan, IAS, 

D.O. NO. 435/C 30-6-71 

, My dear Mandal, 

The decision taken by the Government sometime ago in res- 
pect of appointment of staff at the evacuee camps and the 

procedure laid down for such appointment has caused a 
good deal of uneasiness in the minds of all of us. The 
whole thing is so overtly political that it may, in the eyes 
of any independent observer, look like a politicked 
action on the part of public servants who, in theory at 
least, are supposed to be political. It is true that we have 
witnessed many strange things in this State but in the 

past even where we knew that some administrative de- 
cision was blatantly politically motivated it used to be 

covered with some fig leaf of properiety in overt pro- 
cedure. We seem to be abandoning the fig leaf now. I 
understand that at  the last meeting of the District 
Magistrates and Commissioners held at Calcutta on the 
16th June, 1971 many District Magistrates and the Com- 
missioners present objected to this procedure. I append 
to this letter an extract from a D.O. letter addressed 

to me by Shri N. Krishnamurthi, IAS, Deputy Ccmmis- 
sioner, Jalpaiguri. I am in hundred per cent agreement 
with him. Please let us know immediately whether in 
the changed context leading to the President's rule the 
Government would respect the susceptibilities of the 
District OfBcers and give up the procedure suggested. 
Meanwhile, I am instructing my District Officer to defer 
action on the app~intment of the staff until they hear 
from you and me again. 

Yours sincereiy, 
Sd/- B. S. Raghavan 



Shri B .B. Mandal, IAS, 

Refugee Wef  and Rehabilitation 
commissioner, 

Wdters' Buildings, Calcutta. 

1.44. The Commissioner, Jalpaiguri Division, in his letter dated 
the 17th January 1975 to the Secretary, Refugee Relief and Re- 
habilitation Department, Calcutta stated that "no reply to the 
letter from the Ex-Refugee Rehabilitation Commissioner seems to 
have been received in this office." 

1.45. The Committee wanted to know whether any guidelines 
have been laid down by the Branch Secretariat for setting up tran- 
sit relief camps for refugees from East Bengal. In a written note 
furnished to the Cornmitee, the Department of Rehabilitation 
have stated that the Branch Secretariat published a book titled "Ad- 
ministrative Instructions for Transit Relief Camp for Refugees 
from East Bengal." The book contains instructions relatifig to con- 
structions of camps, Camp Administration procedure for dealing 
with refugees etc. In addition to the instructions contained in the 
book mentioned above, letters were also issued by the Branch Sec- 
retariat in regard to provision of clothings, supply of match boxes, 
monetary ceiling on the cost of rations, purchase of rations, dis- 
tribution of blankets etc. 

1.46. The Committee note that to cope with the i d u x  of refugees, 
a Branch Secretariat of the Ministry of Rehabilitation, headed by 
the Additional Secretary (Col. Lutra) was set up in Calcutta in 
April 19n and an expendiure of Rs. 37.35 crores was incurred by 
the Central Government upto Marrh 1973 through that Secretariat 
the expenditme incurred on the establishment of the Branch See- 
retariat upto June 1973 was Rs. 39.08 lakhs. One of the items of 
work allotted to the Branch Secretariat was "all administrative 
matters relatinq to the running of both Central and State Camps 
including creation of posts and making appointments." The Com- 
mittee have also been informed that for managing camps in West 
Bengal a total number of 12,025 camp staff of various designations 
were engaged on a purely tempt~ary!casual basis at a coet of near- 
ly Bs. 3 crores. Despite tbe miriptenanae ad large establishment 
at Calcutta and the engagement of an equally Large number of camp 
staff of various designations poar -ties of wiom kinds 
came to the notice of Audit and these have been highlighted in re- 
levant portions of tbis report. It  is surprising h t  in the matter 
of ~~t of staff, the normal recruitment rubg wars given 



a go-by and, as peinted out by the Commissioner, Jalp- Dlvi- 
don, in his btter dated 30.6.1911 Lo the ICefugee Wef md Rehab?- 
litation Com&oner, Calcutta, the procedure b r  appointment was 
overtly political. While the Coamittee appreciate the courage of 
the Commission, Jalpa&& Division in pointing out the serious lac- 
unae h the methods of recruitment of the camp strrdI. they deplore 
this highly fmproper action on tbe part of Government. The Divisie- 
nal Commissioner's letter was not even acknowledged by the 8. B. 
Commissioner, not Lo speak of making a probe lnto the methods of 
recruitment and putting a stop to this m.IprOetiedzl. I t  is a h  nn- 
prising th t  the Bnnch Sometadat, which wan speciPlly amjoined 
to attend to all adninistrat3ve mattem relating to the running of 
both Central and State Crmps, including the creation of posts and 
rn- appointments, did not take note d the dubtoorS procedures 

by the Oovernment of West Bengal for camps in West 
?ten g d  

1.47. The entire expenditure on relief of refugees was borne by 
Central Government Foreign aid was also received in cash and 
kinds. In response to an appeal issued by the Secretary General 
of United Nations offers of aid were received from various United 
Nations Agencies, foreign Governments and international volun- 
tary agencies. The United Nations High Commissioner for refugees 
posted a representative at New Delhi to act as focal point for the 
aid received from various international organisations. 

1.48. Apart from the Government channels, relief material was 
also received from abroad directly by various voluntary organisations 
like the Indian Red Cross Society, OXFAM, Save the Children, 
Catholic Relief Services, CARE, War on Want, CASA, etc. f a r  
assistance to Bangladesh refugees. The total aid received in cash 
and kind from United Nations, Foreign Governments and volun- 
ta iy  agencies comes to Hs. 42.10 crores and 85.76 crores. Audit has 
pointed out that, according to Government the amount in kind 
received from these sources is 83.52 crores. 

1.49. The Committee was distregsed at this and then wanted to 
know why at all there should be any discrepancy In regard to 
the figures of foreign aid received in kind when the Department 
maintained a we]l-staff& Branch Secretariat at  Calcutta. The 
representative of the Department of Rehabilitation has stated In 
evidence as under: 



"This discrepancy mainly relates to medical supplies' When 
the foreign aid material was received in most cases we 
did not have documents a t  tnat particular moment show- 
ing the value of the quantities that were dispatched. 
The documents showing the value which are called 'out 
turn documents,' came later. When these documents 
were received, the valuation was arrived at. But in 
many cases, there were no out turn documents showing 
the valuation. It was agreed in consultation with our 
Finance Division that where in regard to a particular 
consignment, there were no 'out turn documents' show- 
ing the value, we would take the average of the price of 
similar consignments for which documents were available 
and apply the average to that particular cohsignment. 
Similarly in the case of medical stores, this procedure 
was adopted. We are still unable to say how this 
discrepanq between the figure in the audit report and 
the departmental figure has arisen. We would take steps 
tg have this reconciled with the audit. It is necessary 
to go into the individual documents." 

1.M. The Department of Rehabilitation were asked to state how 
the discrepancy in figures had not come to their notice earlier and 
whether the discrepancy had since beon reconciled. In a written 
note furnished to the Committee, the Department of Rehabilita- 
tion has stated inter alia as follows: 

"The Senior D.A.G., CWW, Calcutta was informed on 22nd 
June, 1973 that according to the stock account compiled 
by the Br. Setretariat, the aid in kind was of the value 
of Rs. 85.52 crores. 

The commodities were not despatched by the donors 
in any one form of package. They came in units of 
bales, crates, rolls, packages etc. and therefore were 
recorded as such. Moreover, there was no time for 
the Administration also to open and check the contents, 
as relief materials had to be rushed to the camps to 
cater to the most urgent need of the refugees. These 
facts were brought to the notice of Audit vide minutes of 
the meeting in Deputy Comptroller and Auditor ~enaral 's  
room on 28th November, 1972. In the case of U. N. F O ~  
Point and certain bilateral consignments, Out-turn docu- 
ments showing valuation were received though, months 
hter than the receipt of the goods. In the case of rest 



of the consignments, even though the documenb were 
received, the valuation was not shown. In the former 
case, the valuation was adopted on the basis of Out- 
turn documents and in & later case, the valuation wiur 
derived on the basis of averages for similar commo- 
dities . " 

1.51. In November, 1974, this Department was informed by the 
C&AG as following: 

(a) In the figure of Rs. 85.76 crores adopted in the Audit 
Report, the total amount of supplies and equipment9 
handled through the WHO for refugees from Bangladesh 
has been taken as Rs. 16.3 million, on the basis of letter 
dated 26th April, 1973 from WHO to Dr. Chawla, Assis- 
tant Director, Health Services indicating a figure of 2.17 
million dollars, and 

(b) Aid from UNICEF has been taken as Rs. 1.5 million, 
thus making a total of Rs. 17.8 million from the UN 
system. 

(c) In so far as supplies through WFP were concerned, the 
values were based on the survey reports of the surveyor 
appointed by that organisation. 

1.52. The Ofifcer concerned in the Office of the Comptroller and 
Audltol- General was contacted to get further details particularly 
regarding figures of bilateral aid adopted by the Audit. We have 
been asked to contact the AGCW&M. Accordingly. a letter has 
been sent from this Department to AGCW&M. Copy of the letter 
is enclosed Appendix I .  The AGCW&M has been requested to give 
us the components of the figure of Rs. 2.52 crores foreign aid 
sdopted by the Audit, stating specifically the agency by which 
c.:nsiyned abrsad and cvnsigriee bv whom received and the basis of 
audit's reliance. 

1.53. On receipt of further aetails from the Audit, it would be 
necessary to go ink, the basis documents available with the Depart- 
ment, the MSD, FCI, STC etc. and with the cooperation of Audit 
Authorities, to reconcile the Departmental figures and the Audit 
figures of foreign aid. 

1.54. It has besn mentioned in the Audit tbmt detrJb 
of Rs. 85.76 - rqmw@in(r 4he d u b  of flwdgn ./d mdved in 
kind were furnished by Audit to Govunmtnt in ~ ~ b c x ,  19% 



According to Government this &we is Bls. 89.52 mmm. The C9m- 
mittee r_cgret that although the Audit Paragraph was with tba I)a 
partment for quite some time and the paragrapha had been accepted 
43y the Department before its inclusion in the Audit Beport; the 
Department had not taken any action to reconcile the merences 
ia the figares pointed out by the Audit. Tbe Committee d d  
like that in such matters the Departmat should take prompt 
action for reconciling the differences by personal discussions and not 
enter into prolonged correspondence. In the present case, the 
Committee desire that every effort should be made to reconcile the 
ilffferences in figures, if the reconciliation has not already been 
edlectd. 

Aid Materials ActwrZly received 

1.55. It has been stated by Audit that, according to the United 
Nations agencies, total aid in kind consigned through United Nations 
system was Rs. 38.94 cmres, of which materials worth Ra; 37.36 
crores only were received by Government of India. Similarly out 
af the aid in kind worth Rs. 49.02 crores consigned by other foreign 
Governments and voluntary agendes, materfale woxfh Rs. 48.40 
crores were received by Government of hdia and the balance repre- 
writing food articles (Rs. 0.59 crores) and blankets (Rs. 0.03 
cmre) were not received by the Government of India. 

1.56. Asked to state the pr0cedue in regard to bodiea run by 
foreign Governments and agencies, the representative of the Depart- 
ment has stated: "The procedure is similar for both. We have 
not informed either the V. N. High Commisdon or the foreign 
Govexnments. When we received it, we acknowledged the docu- 
ments and returned them." 

1.57. Asked to state whether any investigation w u  actually 
carried out to ensure that the material that was said to be short 
did not fall into unauthorised hands, the representative of the 
Department has stated: 'The procedure has been that the agents 
should file the claim on the carrkrs. Unless the carrfar dirowns 

responsibility, the questlm of further Wwstigation doslr not 
arise." 



1.58. lWred to state whether any investigation was ma'& to 
ensure that the gif t  articles stated to have been consigned by donor 
countrim did not reach unauthoriaed hands, the Depmbemt of 
Rehabilitation have in a written note furnished to the Committee, 
stated as under: 

"Supply of shelter materials and aluminium utensils was co- 
ordinated by UNICEF, supply of medicines was coordi- 
nated by World Health Organisation and supply of food 
articles by World Food Programme and, to some extent 
by UNICEF. 

Series of meetings were held with UN Agencies to 
reconcile the foreign aid supplies between the months of 
July, 1072 and December, 1972. UNICEF stated that no 
action in regard to short receipts is to be taken by the 
Rehabilitation. 

Similarly the representatives of WF'P had indicated 
to Branch Secretariat, CriiIcutta that action in respect of 
short landings was being taken by them. WFP had also 
confirmed in a communication dated 19th July, 1973 that 
all shortage claims in respect of donated commodities far 
the account of WFP for Bangladesh have been dealt with 
by their Headquarters. 

In respect of the shortage of about Rs. 7 l a b  of 
UN medical supplies between the consigned and received 
quantities, the position was again referred to the Medical 
Stores Depot, Calcdtta, and they have prepared the en- 
closed reconciliation statement (Appendix. . ) accounting 
substantially for this difbrence." 

1.59. As regards bilateral aid, the shortage k mainly in m t  
Of food articlm (Rrr. 59 Irkhs) . Food articles were handled m a y  

the Food Corporation o# India. Food Corporation of India have 
Confhned that claim hrvc been preferred for the number of hg 



received short in each vessel according to the normal proocdurut- 
followed by them. 

1.60. The remaining shortage is In regard to blankets (Rs. 3.  
lalrhs). It has not been possible so far to locate in which consign- 
ments this shortage occurred and whether claims were 0led in thfo 
respect. Further attempts are being made to trace the old records. 

1.61. There was no ,accasion to suspect that the quantities short- 
landed might have reached unauthorised hands. No investigation 
was, therefore, conducted in this regard. 

1.62. As regards the claims filed with the carriers for the quan- 
tities shortlanded by the agencies which handled aid materials, the 
Department of Rehabilitation has, in a written note furnished to the 
Committee on 15th January, 1975 stated as under: 

"Food Corporation of India have intimated that in respect ef - 
gift consignments for Bangladesh refugees received 
through bilateral sources, claims have been pqefe~~ed fol- 
the number of bags received short in each v&l in terms 
of !he pro\+ions contained in Para 24.2 of their Manual. 
As the OIF value was not known at the time of preferring 
the claims the amount in respect of each claim cannot be 
furnished. The claims for Calcutta Port were filed 
between April 1972 and July 1972. None of the claims 
have yet been finalised and these are being pursued. 

regards vessels received through WFP sources, FCI have 
stated that the claims would be preferred by WFP. 

S.T.C. have stated that regarding claims on carriers for 
quantities of rapeseed handled by them for quantities 
short-landed, as the Marine Insurance was arranged 
W P  and the Policy also remained with them, the S U I ~ . ~ Y  
Reports received were forwarded to them for such action 
as may be considered necessary by them and no claim 
was filed by the Corparation. The position regarding 
other articles handled by STC is presumably the same, but 
confirmation on this point is being obtained from STC" 

1.63. The Department of Rehabilitation in their O.M. dated thp 
6th m c h ,  1975 have stated: "It has since been conARned by the 
STC that the position as explained in this Department's note dated 
15-1-75, concerning shortager/rhort landing in respect of rapeseed* 
holds good for other articles handled by STC. viz. soyabean Oil:'sun- 
flower oil." I 



l.07. The w i t h  IV-t to ~ob &W WW d&ug h & m. 
cuttr Port 9 h t  were filed between A H ,  lW2 an$ Jdy UIJ, mne 
mf tbo J.lms have been finalbed and them are still bebg p~lrstled. 
& consMembIe time has elapsed since the filing of the claims, the 
committee require that the matter should be pursued vigomm~fy m b  
the claim cases flnelised without further delay. The Committee 
wouid like to be informed about the position in regard to the claims 
for other articles, vu., myabean oil, rape-seed, sundowtr oil, cotton 
and kerosene oil, which were handled by STC. These too should be 
&~atised wjthout further loss of time and a report submitted to tbe 
committee of the progress made after two months. 

1.68. Besides paying Rs. 18.58 crores in cash to Bangladesh 
between January 1972 and March 1972, an assistance of Rs. 20.38 
crores was given in kind. The Government of India paid Rs. 152.07 
crores as grants upto March 1973 to the States for expenditure on 
re1 ie! of refugees. 

West Ben@ 

I? has been pointed out by Audit that "Hs. 40 cmres were paid to 
West Bengal (36 per cent of the total grant paid to that State) in 
March 1972. Out of the total grant of 110.57 cmres paid to West 
Bengal in 1971-72, only Rs. 83.07 crores appears to have been spent 
by it upto March 1973 (of these, detailed accounts for Rs. 6.32 crores 
were under scrutiny of the Relief and Rehabilitation Directorate of 
the State in October 1973). Thus, payment made to West Bengal 
in March 1972 was more than it actually needed.. . . . .The unspent 
balznce of Rs. 27.50 crores has not yet been refunded by West 
Bengal Government (Octohr 1973) ." 

1.69. In a note furnished to the Audit in February 1974, the De- 
parfment of Rehabilitation has stated as under: 

"This amount was authorised to them on receipt of demands 
from them. These demands were based cn their esti- 
mates and requirements. The State Government had re- 
ported that they had to meet liabilities of this arder. Un- 
less the expenditure is audited and the audit certificate Q 
furnished, the precise quantum of unspent balmwe cannot 
be arrived at. However, action has atready been initiated 
to ask the Stah Government to &nd tbe amount on th@ 
baais of accounts rcndered/to be rendered." 

705 Ls-3 



1.70. Aslred to state whether the West Bengal Government has 
ahce refunded the unspent balance of Rs. 110.57 crores given b 
them, the representative of the Department has stated that "No 
refund has been made yet by the West Bengal Government. Tihey 
have not yet Analised their accounts, according to the report of the 
State Government. We have asked them to finalise the accounts as 
quickly as possible and we have also taken up the matter through 
the Ministry of Finance to see that the Analisation of accounta ie ex- 
pedited and any balance outstanding is refunded to the Government 
of India." 

1.71. Asked to state whether the Department assessed the require- 
ment of Rs. 40 crores given to West Bengal Government on demand, 
the witness has stated: "The requirement assessed by the State 
Government was Rs. 34.31 crores. This was in addition to the sum 
of Rs. 15 crores already released to them. They wanted an addi- 
tional Rs. 34.31 crores and against which Rs. 25 crores was released." 

1.72. Questioned whether the Branch Secretariat stationed at 
Calcutta had done any assessment of their own, the witness stated: 
"The Branch Secretariat a t  that stage had mainly to rely on the 
State Governmmt's statement that they would require t hee  funds 
and looking into the purpose for which these funds were required- 
the purpose was to cover the relief expenditure that was incurred 
on Bangladesh refbgees. The amounts asked for looked reasonable. 
But the exact amounts required were not finalised at that stage. 
They were still drawing the money on account advance. So, it was 
not possible to go into the detailed checking of their requirements." 
He, however, stated that the State Government's final accounting 
for the amounts drawn has not yet been halised. 

1.73. The Committee also enquired whether the Finance Ministry 
was consulted prior to the release of grarit to the West Bengal Gov- 
ernment. The representative of the Department has stated that 
"In regard to the expenditure incurred, it was sanctioned in consul- 
tation with the Ministry of Finance." Consultation of that Ministry 
took place in March 1972 and thereafter a sum of Rs. 25 crores was 
released. Rupees 15 crores had already been released. 

1.74. On the question of progress in expenditure, the witness in- 
formed the Committee that "It was seen from the report af the 
State Government that they had incurred expenditure up to a 
particular limit and that there was a commitment up to a particular 
Wt. . . . . . . . . .Final accounting has not taken place. . . . . , . .We are 
pursuing the matter ourselves with the State Government and 80m 
it thmugh the Ikpartment of Finance as well.. . , . . . . . .MInirter of 



Rehabilitation wrote to the Chief Minister on the 21st May 1973, h- 
p s & g  on him the necessity to Analize the accounts and to refund 
the unspent balance. Subsequently, the matter has been under 
mrrespondence between the Department of Finance, West Bengal 
and our Department oP Rehabilitation ...... So far as our department 
is concerned, we have told the State Government that until the 
account if finalized, we will be able to release any further account 
for current expenditure." 

1.75. The representative of the Ministry of Finance has informed 
the Committee that "the Joint Secretary from the Finance Ministry 
did write to the West Bengal Government, who said that the amount 
was Rs. 1200 crorres. We told them that if they did not refund it, 
we would adjust it from the statutory grant payable to them from 
the Centre. In reply they raised a new point. During 1972-73, there 
was a procedure for assessing the budgetary deficits of States and 
loans were being given for covering non-Plan expenses. The West 
Bengal Government made the plea that if that amount had been 
refunded during 1972-73 itself, it would have been covered by a 
non-Plan loan from the Centre, repayable in 15 years. They said 
they would finalize the accounts and write to us again in the matter. 
We were not satisfied with this reply and told them that it had 
mthing to do with the Finance Commission's recommendations. We 
told them that they were yet to finalize the accounts. We asked 
them to finalize the expenses and let us know the unspent balance." 

1.76. The Committee called for copies of correspondence ex- 
changed between the Ministry and the Government of West Bengal 
regarding finalisation of the accounts relating to the refugees and 
refund of unspent balances. From the correspondence made avail- 
able to the Committee, it is obsented that the Department in the 
first letter dated the 13th December, 1972 while stressing the 
urgency for prompt adjustment of the grant-in-aid sanctioned and 
for furnishing the audit certificate from the Accountant General 
concwned, communicated the following decisions taken in consulta- 
tiov with the Ministry of Finance :- 

The unapent balance as on 1st December 1972 on the basis of 
the departmental figures of expenditure upto 30th Novem- 
ber, 1972 out of the grants-in-aid released to the State 
Governments during 1911-72 should be refunded imme- 
diately to the Government of India. Otherwise, such un- 
spent balance would be adjusted by making short pay- 
ment of normal grants-in-aid to States by the Budget 
Division of the Ministry of Finance during 1972-73. 



1.77. The Union Minister of. Labour and Rehabilitation sent 
letter to the Chief Minister of West Bengal, Calcutta on the 21st 
May, 1973, in which he stated: "Out of Rs. 110.57 cmres of advances, 
vouchers to the extent of Rs. 33.60 crores odd only have been 
submitted by your Government to the Accountant General. You will 
appreciate the need for our meeting, our obligations under the 
agreement with the UNHCR to the fullest extent. In order to see 
that the image of the country before the donor authorities is not 
spoilt, you are requested t3 k~ndlv see that your Government 
accords top ~r ior i tv  to this problem and steps to render the 
compiete accounts ol the advances to the concerned Accountant 
Generals are LaKen at ths edlliect.' 

1.78. The Chief Minister in his D.O. letter dated the 17/28th 
July, 1973, informed the Union Minister of Labour and Rehabilitation 
that "the State Rehabilitation Department has already submitted 
accounts tc t o  -.xi.?: of Rs. 76.31 crores (upto date) and the 

of thp balance espenditure and liabilities incurred is in 
progress 

1.79. On the 22nd September. 1973. the Deputy Secretary. 
Department of Rehabilitation, wrote to the Relief and Rehabilita- 
tion Commissioner, Government of West Bengal, Calcutta. request- 
ing again that "the certificate from the A.G. showing therein the 
amount of adjustment towards the 'on account' advance may be 
obtained and the unutilised balance, if any, may kindly be refunded 
to the Government of India." 

1.80. On the 30th October, 1973. ihe Secretary, Refugee Rcllcf 
and Rehabilitation Department, West Bengal, Calcutta informed 
the Deputy Secretary to the Government of India, Department of 

Rehabilitation (Shri P. L. Gupta) that ' a  sum of Rs. 10,71,08.35100 
could not be accounted for yet for various reasons viz. defalcatil~n. 
non-availability of records, cases held up for writing off losses, ;or 
enquiry and investigation, High Court cases etc. I t  will take some 
time more to finalise all these and thereafter it will be possible to 
find out the unutilised balance out of the said 'on account' advance. 

1.81. On the 25th March. 1974, the Joint Secretary, ~ e ~ a r t m c n t  
of Rehabilitation, Government of India, wrote to the Commiss:oner 
& Secretary, Govt of West Bengal, Calcutta requesting for refund- 
ing the unutilised amount out of the 'on account' advance of 
Rs. 110.57 crores made during 1971-72 by the Government of Illdia 
for meeting expenditure on refugees from Bangladesh. This %'aS 
followed by D.O. reminders dated the 29th March and 16th April7 . 
19% fmm the Deputy Secretary, Department of Rehabilitation and ! 
Director, Plan Finance Division, respectively. 



I* m e  Committee pointed out that normally in respect of 
moneys owed by State Governments to the Centre a procedure exists 
for a d j m g  the mount due while making any fresh payments to 
the State Governments. The Committee wanted to know why this 
pocedure was not resorted to especially in the case of West Bengal 
Gov-ent. In  a written note furnished to the Committee, the 
Department of Rehabilitation has stated as under:- 

"In this particular case, the Finance Ministry's difficulty 
is that the West Bengal Government has not yet sub- 
mitted the final statement of accounts with regard to 
the utiliation of the 'On account' advance of Rs. 110.57 
crores given to the State Government for relief to re- 
fugees from Bangladesh. The State Government has 
been requested repeatedly to finalise the accounts and to 
refund the unspent balance. The reason why we want to 
know the precise quantum of unspent balance is that this . 
figure has been varying from time to time in the reports 
sent to us by West Bengal Goverment. Once we know 
the precise amount to be refunded by the Government of 
West Bengal we shall recover i t  over a suitable number 
of years in such a way that it does not create any problem 
for ways and means position of the State Government. A 
meeting to finalise this matter will be held by the Finance 
Secretary with the Chief Secretary, West Bengal, or his 
representative on the 14th January, 1975." 

1.83. In this connection, the Committee have noted that a 'el@- 
jx inter message was sent to Refugee Rehabilitati~n Commissioner. 
Government of West Bengal, Calcutta by the Joint Secretar?, 
i\linlstry of Finance. New Delhi In which the latter stated inter 
d t u  ' Regret no further funds can be placed at the disposal of 
\vest Bengal Government for rehabilitation purposes unless the 
(In account' advances are accounted for and unspent balances of 

the  'on account' advance 3f Rs. 110 crores refunded to Government 
of India." 

184. In his D.O. letter dated the 17/1Rth April. 1973, the Refugee 
Rehabilitation Commissioner, Government of West Bengal, C R I C U ~ ~ ~  
addrcsed to the Joint Secretary, Ministry of Finance, New Delhi 
has stated inter alia as under : 

"I owe it to myself, to my Q~RCCI~S  and staff enqeffed 
in the compilation of accounts as well as to the State Govt. 
t .  state that mwktude  and complexity of the task is not 
unfortunately, realised in many quarters. In fact, it is 



non-acquaintance with the difEculties intrinsically in- 
volved in the matter that makes one surmise that there 
has been delay in the matter. We appreciate the inten- 
tion of Government of India, but a laudable intention and 
actual execution are two quite different things. 

In the circumstances, I fail to appreciate the justification of 
the ultimatum given by you that "unless on account 
advances are accounted for and the unspent balances are 
refunded to the Government of India" by the 30th April, 
1973, "no further funds can be placed at the disposal of 
West Bengal Government for rehabilitation purposes". 
We were entrusted by the Government of India with a 
task that was not ours and we tried out utmost to rise to 
the occasion and tackle a situation unprecedented in 
the history of any country (-there were 50 lakhs of 
Bangladesh refugees in 6 0 h d d  camps alone). Because 
of the emergency, the basic records could not alway:; be 
maintained properly,--our officers striving to shelter, feed 
and clothe millions of distressed foreigners and save them 
from certain death. Now, we have become the villain of 
the piece in spite of all our efforts; nothing could be more 
unfortunate. 

On receipt of your reply, we shall, if necessary, place the 
matter before our Chief Minister and acquaint him with 
all our difiiculties. 

This issues in consultation with our Finance Department." 

1.85. Asked to state whether there were any checks by the Branch 
Secretariat as to the utilisation of the money that was given to the 
West Bengal Government, the representative of the Department of 
Supply has informed the Committee : "This was in line with the 
normal procedure. When we give grant to the State Governments. 
they have their own administrative machinery and accounts machi- 
nery to supervise the expenditure of this grant. The State Govern- 
ment renders the account to the Accountant General and it is audit- 
ed. Of course, it is a test audit but it is audited. . . . . . We did not 
have any special machinery there. The normal procedure which 
we follow, was followed in this case. The State Governmen? ren- 
der the account to the Accountant General. That is the normal Pro- 
cedure and that normal procedure was followed in this case also," 

1-86. In reply to a question as to the checks or supervision 
exercised by the Ministry of Finance on expenditure incurred in 



connection with the Bangladesh. refugees, the Ministry of Finance 
[(Department of Expenditure) has, in a note (received by the 
Department of Rehabilitation) furnished to the Committee, as 
under : 

'The Ministry of Finance had appointed a Financial Adviser 
to the Branch Secretariat of the Ministry of Rehabilita- 
tion at Calcutta. Funds were placed at the disposal of the 
Ministry of Rehabilitation or through them at the disposal 
of the State Governments on the basu of the require- 
ments indicated by them. In the matter of grants-k?-aid 
to the State Governments for rehabilitation of ,refugees, 
the normal procedure is as follows:- 

The State Governments are required to send periodcal 
reports giving the progress of relevant expenditure 
actually incurred according to the departmental records 
of the State Government during the quarter April-June, 
JulySeptember. October-December so as to reach the 
Rehabilitation Department by the end of July, October 
and January respectively. 

For the last quarter i.e. January-March, the State Govern- 
ments send an estimate of the relevant expenditure 
likely to be incurred during the quarter so as to reach 
the Department of Rehabilitation by the first week of 
February, followed by a report for the quarter by end 
of April of next year. 

On receipt of these reports, the Department of Rehabilita- 
tion after satisfying themselves about the eligibility of 
the State Government to the payment of grants-in-aid 
and taking into account short or excess payments, if 
any, for earlier periods communicate to the Accountant 
General concerned sanction of the President to the 
payment of the amount specified as grants-in-aid to 
the State Government for the relevant quarter. 

In the case of relief to refugees from Bangladesh, it was a p  
predated that it may not be possible for the State Gov- 
ernments to sybmit statements of actual expenditure after 
collecting the same from a large number of camps etc. and 
them were not available in time. Funds were sanctioned 
on the basis of the projections made by the State Goven- 
ments in the matter. These projections did not prove cor- 
rect 8s on account of shortage of food articles, shelter 
makri& etc., the expenditure could not actually be in- 
curred r c c o ~  fo the p r d b e d  scales. 



For the expenditure incurred by the Ministry of Rehahilib- 
tion, that Miaistry was to ensure necessary checks or 
supervision. For the grants given to the State Govern- 
ments, they were responsible in the matter. Representa- 
tive of the Ministry of Finance kept in touch with the 
Rehabilitation Ministry and State Governments to check 
up the trend of actual expenditure and requirements of 
additional funds. Besides this, no other checks or super- 
vision was exercised by the Ministry of F inme .  " 

1.87. Asked to state the machinery available with the Depart- 
mrat o! Rehabilitation for monitoring the expenditure and ensur- 
ing that the amount granted was spent properly in connection with 
Bangladesh refugees, in a written note furnished to the Committee, 
the Department of Rehabilitation has stated as under: 

"For Anancing the relief operations in respect of Bangladesh 
refugees conducted by the State Government, grants-in- 
aid were sanctioned as 'on account' advances with the 
stipulation that after the expenditure had been incurred 
and audited by the Accountant General, West Bengal, he 
would furnish the usual audit certificate to the Department 
of Rehabilitation within a period of three months. These 
'on account' advances became part of the Consolidated 
Fund of the State Government and the State Government 
was responsible for ensuring that the expenditure was 
incurred on approved items and was in accordance with 
the prescribed scales. 

There was a separate Rehabilitation Department and a Rc- 
habilitation Directorate in West Bengal with staff at Dis- 
trict and Camp levels. According to the information 
furnished by the State Government "So far as State Gov- 
ernment of West Bengal is concerned, DCs/Dhls/SDOs 
were there to ensure that the funds placed at their dis- 
posal for rendering relief to the evacuees from Bangla- 
desh were utilised properly. Wherever the DMsIDCs 
were over worked, posts of additional DMs/DCs were 
created exclusively for relief operations to have better 
supervision in the border districts where influx was 
rather tremendous like the Districts of 24-Parganas, 
Nadia, West Dinajpur, Jalpafguri and Cooch Behar. The 
State Government had atso an internal audit system 



the same was set up when the repatriation work 
had h a d y  

1.88. the 8th March, 1875, the Department of Rehabilita- 
ti- baa furnidrad an Oiece Mcmorradum, explaining inter aZi4 the 
position in regard to adjustment of 'On Account* advance of 
Rs. 5110.7 crores paid to the West Bengal Government during 1971-72 
Whik erplafaIng this position, they have stated as under: 

*A meeting to flnalise the adjustment of the 'On Account' 
ad- of Rs. 110.37 crorea paid to the West Bengal 
Government during 1971-72 for expenditure on relief to 
rdugoea from Bangladesh was held between the ofacers 
of the Ministries of Finance, and Rehabilitation, Govern- 
ment of Yn'ndfa, and those of the Departments of Finance 
and Rehabilitation, Government of West Bengal, on the 
3rd February, 1975 in Finance Secretary's room, New 
Dew. According to the Rehabilitation Commissioner, 
West Bengal, the up-to-date figures of total expenditure 
and liabilities came to Rs. 89.30 crores. The representatives 
of the Government of West Bengal pressed their claim 
for payment of departmental charges, which was found 
unacceptable. The representatives of the West Bengal 
Government were therefore, requested to ensure pay- 
ment of the diaFerence between Rs. 110.57 crores and 
Rs. 89.30 crores over a period of 10 years and not to in- 
sist on any departmental charges. Final reply of the 
Government of West Bengal is being awaited. " 

1.89. Tbe Committee note that for financing the relief operations 
in respect of Bangladesh refugees conducted by the State Govern- 
ment, grants-in-aid ware sanctioned as 'on account' advances with 
the stipulation that after the expenditure had been .incurred and 
audited by the Accountant General, West Bengal, he would furnish 
the usad audit certificate to the Department of Rehabilitation with- 
in a period of thra months. These 'on account' advances became 
part of the Consolidated Fund of the State Government and 'Ute 
State Government was responsible for ensuring that the expendi- 
ture was incurred on approved items in accordance with tbe pres- 
cribed scabs. According to the Audit paragraph out of a total grant 
of h. 110.57 emma paid to West B e n d  in 197142, only Its. 83.07 
C'oree appeared to have been spent by them by March, 1913 and the 
uspent U u c e  of b. 27.60 crores had not been refunded by tbe 
West Be& Government till October 1973. The Committee note 
with dbplsrmue th.t tbrs had to be grotracted tomspondence for 
as lono as three yeum between the Deputment of Rehabilitation/ 



aP Flnrnce urd the West Bengal Govrmmmt for the return 
el the un8pent balPnce~ of Bs. 2'7.50 cnores. A lttkrr U ta be 
written by the Uniaa~ llMnistm of Labour and RebPbilitation to the 
Chief Minister of West BengrL As mattar stand st present (6th 
March, 1975), the up-to-date ilgams of total expendM\1m and liaMIi- 
ties are reported by Government of West Bengal to be Rs. 89.30 
crores. The h a l  Bgure of expenditure will be known when all 
docrrments are produced tor Auat and the Audit certificate is 
received. The West Bengal Government's claim for payment of 
departmental charges has, however, not been acceptable to the 
Department of Rehabilitation so far. The Committee feel  the West 
Bengal Government's claim has substance and should be accepted. 
This was a national operation and the State Government cannot 
necessarily be expected to bear the enthe burden of departmental 
expeases. The Committee would like to be iniormed about the final 
outcome in the matter. 

1.90. The Committee note that in March, 1912, the Department 
eb Rehabilitation made an 'on account' advance of &s. 40 crores to 
West Bengal. They regret that the Branch Secretariat of the Depart- 
ment of Rehabilitation stationed at Calcutta fatled in their duty and 
did not examine whether such a huge amount of 'on account' advance 
was really necessary and they mninly relied on the State Govern- 
ment's statemeat that they would require t h e e  funds for relief of 
expenditare on Bangladesh refugees. The Committee rue also very 
unhappy that the Miniistry of Finance, which agreed to the release 
af the grant to the West Bengal Government, and wns also responsi- 
ble for examining the requirements, did not semtiuise the demand 
and they entered into prolonged correspondence with the State 
Government of West B e n d  afterwards for the fInaUsr,tion at the 
account and the refbndiry of tbe nuatillsed amount. Tbc Committee 
hi3 to understrnd why, in view of the fact that the State Govern- 
ment of West Bengal had failed to render their ~comrb  since 
March, 1!R% the Central Government did not adjust the unspent 
balPna while making payments to the 8- Oovemmtllt 1111dc1 
normal grants-in-aid. 



t a k  which sanctioned' 'on metamrt '  rdvuress to the State Govern- 
ment f a e d  in their duty tor monitoriag the expenditure and ensur- 
iqg that the amount granted WM mpent properly k' connection with 
bangladcsh Hagees. They would like to be as6ured that the money 
that wars sanctioned by the Central Government for the refugesd 
relief work is fully arcounted for. 

Abstract Bills 

1.92. I t  has been pointed out in the Audit paragraph that in Tri- 
pura, Meghalaya and Assam detailed bills with sub-vouchers in 
support of expenditure have not been furnished for large sums even 
after more than one year of repatriation of the refugees and closure 
of camps. Till the detailed bills are received it is not practicable for 
audit to comment on the actual use of the money drawn from the 
treasury. 

1.93. The Department of Rehabilitation informed Audit in Febru- 
ary, 1974 that "As regards the drawal of large amounts by the State 
Governments in lumpsum in Abstract bills, it is felt that such a re- 
quirement was inherent in the very nature of operation and condi- 
tions, prevailing at that time. The detailed position would be explain- 
ed by the State Governments concerned in their reply." 

1.94. In a note furnished to the Committee subsequently, the De- 
partment of Rehabilitation has submitted the following position in 
respect of the amounts drawn by the State Governments other than 
West Bengal Government in lump sum in Abstract Bills: 



-- - - 

SMcrebrhyr 13.34 r r  17 1- 17 The State Gwt. have intimated 
tba tk DCC bills for the 
m d n h g  mount of Re. I. 17 
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mined to AT ed to be sub- 

by the cad of 
;,"=97&They hm.further 

DCC tulle for 
Rs. 6- 91 crorcs haw been retur- 
ned by A. G. for rrctifiation of 
p r o a d d  and otba. audit 
Meem. They have appomted a 
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work. Thegacpeato complete 
this work by April, 197s. 

3 Assun. . 4-09 4-09 Nil The State Go~e~ll l lat have 
infoamed that thematter relnink 
to find. of m n a -  
lratron s G n u e d  with 
the A.G." 

1.95. It has been stated in the Audit para that "West Bengal was 
not able to submit detailed bills. Instead, i t  furnished accounts 
against district-wise drawals. Against the total expenditure of 
Rs. 83.07 crores. such district-wise accounts were rendered for 76.10 
crores (October, 1973). These accounts are not accompanied by 
vouchers!sub-vouchers below R s  100 and also the muster rolls for 
distribution of food rations and cash doles. Thus. the traditional re- 
quirements of Audit. based no doubt on considerations of full ac- 
counting, have not been met." 

1.96. From the following minutes of the 5th monthly meeting on 
refugee affairs held on 4th December, 1971 in the Branch Secretariat. 

Department of Rehabilitation, Calcutta, it is observed that both the 
Joint Secretary (Refugee) and Joint Secretary (Finance) expressed 
their anxieties over the State Government's delay in sending their 
expenditure statements. "The booked expenditure uptil now Was 
so small that foreign observers had started even doubting our pub- 
lished figures of the total number of refugees and the expenditure 
on them. During discussions the respective representatives stated 
that the statement of expenditure in abstract had been sent by West 
Ben@ and Meghalaya Government upto 1971 and by Assam upto 
October, 1971. Position of Tripura could not be ascertained." 

1.91. The Committae are concerned to note that even after three 
~ t u s  of the drawals in abstract bills, detniled bills with rub-vmchers 
in support of srpsnditute have not been furnished in M I P ~  of 



Es. 0.02 crores and 1.17 crorer by the Str& Government of Wpm 
and MegWaya respectively. The Committee are equally concerned 
to note that West Bengal was not able to submit detailed bills 
instead it furnished accounts against distrlctwist drawah to tht 
tune of only Rs. '16.10 crores (October, 1973) as against the total ex- 
penditure of 83.07 crores and even those accounts were not accom- 
panied by voucherslsub-vouchers below Rs. 100 and also the muster 
rolls for distribution of food rations and cash doles. The delay in the 
supply of expenditure statements was rightly commented upon in the 
5th monthly meeting on refugee affairs hold on 4th December, 1971 
in the Branch Secretariat of the Department of Rehabilitation in 
Calcutta wherein it was stated that "the booked expenditure uptil 
now was so small that foreign absorvers had started even doubting 
our published figures of the total number of refugees and the expen- 
diture on them." The Committee deplore the inordinate delay in the 
Analisation of the accounts. They are positive that adequate budge+ 
tary control was not exercised by the Department of Rehabilitation. 
The Committee would like that serious efforts should be made to fina- 
lise the accounts without further delay. 

Role of Food Corporation of lndia 

1.98. Audit has pointed out that the Food Corporation of India had 
received commodities worth Rs. 47.11 crores of which rice was worth 
Rs. 36.07 crores. Till May, 1973 the Food Corporation of India had 
paid the Government of India Rs. 25 crores. Of the balance Rs. 22.11 
crores food articles worth Rs. 12.49 crores (including rice worth 
Rs. 5.53 crores) are stated to have been distributed by Food Corpora- 
tion of India free of cost. but the issues are not supported by acknowl- 
edgements from consignees or despatch notes which were to be issued 
according to instructions issued by the Ministry of Finance in Nov- 
ember. 1971. Food Corporation of India has also neither rendered 
accounts for the balance food articles worth Rs. 9.62 crores nor paid 
the amount to Government of India. Besides, the difference between 
the cost of articleq sold and the sale price is yet to be assessed and 
paid to Government of India by Food Corporation of India. 

1.99. In a note furnished to Audit in 1974, the Department of Re- 
habilitation stated: ". . . . . . that the question at what rate--c.i.f. or 
the issue rate-the F.C.I. should credit to the Government the value 
of foreign aid articles transferred to them. excluding articles distri- 
buted by them to the refugees free of cost is under consideration." 

1.100. Asked to state whether the Food Corporation of India has 
rendered the account of food and other articles claimed to have been 
distributed free of cost, the representative of the Department bas 



stated: 'They handled rice, sugar, rapeseed, etc. In regard to rice, 
they received 3.n lakh tons and distributed free 0.86 lakh tons; the 
balance is 2.5 lakh tons. According to the formula which has been 
agreed to, the evaluation has to be done a t  the issue price of the 
F w d  .Corporation of India and, at that issue price, the evaluation is 
Rs. 30.48 crores. 

1.101. In regard to sugar, they received 11286 metric tons and 
issued free 4459 metric tons. The balance is 6825 tons and the evalua- 
tion is Rs. 1.38 crores. 

1.102. In regard to rapeseed, 3330 metric tons were given direct 
and, according to the records, the STC transferred 8004 tons, out of 
whicfi Assam was given 4356 tons and 1440 tons were sent to the oil 
mills for crushing. 3607 tons were supplied to camps and the balance 
is about 2566 tons. In ragard to Assam, the records were seized by 
the CBI and so we don't know the value of that quantity. Excluding 
that 'c;uantity, the rapeseed valuation is Rs. 11.7 crores. 

1.103. Sa, the total comes to about Rs. 35 crores. Out of this they 
have already refunded Rs. 25 crores to the Covernrnent of India and 
they are considering the question of refunding another Rs. 5 crores." 

1.104. Asked to state why the Food Corporation of India should 
have to refund only 5 crores and not Rs. 9.62 crores which is the bal- 
ance they have to refund, the representative of the Department has 
stated: "There is the question of departmental charges and also 
handling charges at the airport because they were the agents handl- 
ing the entire supplies. This has not yet been calculated; the final 
accounting has to be done. They are considering a provisional pay- 
ment of Rs. 5 crores." 

1.105. The representative of the Food Corporation of India has 
informed the Committee that "there was a complete mix-up of our 
stock with the gift stock and i t  is for us to determine from organ to 
organ.. . . . . . .It is the system which is responsible for this. No iden- 
tification was available and therefore i t  was not possible to And out 
whether it was the gift stock or our own stock.. . . . . .Sometimes the 
particulars did arrive after 3 or 4 months, As a result of this the 
accounting could not be done separately and all these stocks had t* 
be mixed up with the general stock. That is the trouble." 

1.106. The representative of the Department of Rehabilitation bas 
.also confirmed that the detailed documents relating to the despatch 
-of foodgrains were received later. 
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1.107. In reply to a question, the representative of ~e Food Cor- 
poration of India has stated that the Food Corporation of India had 
received 3.71 lakh tonnes of rice from abroad. These were received 
in about 100 vessels. The value of free issues came to about Rs. 8.68 
crores. He has further stated that "So far as food articles are con- 
cerned, I think we have accounted for both. I t  is Rs. 30.8 crores. 
That is the balance lying with us. But as I have pointed out, it got 
mixed up without stock. We are reconciling it. We want to differ- 
entiate it from wagon to wagon and truck to truck and it takes time 
to complete this work. Only then a Anal account will be arrived at". 

1.108. The Committee enquired whether the Department of Reha- 
bilitation infarmed the Food Corporation of India that they would 
be receiving certain commodities for free distribution to the Bangla- 
desh refugees and whether i t  was specifically mentioned that these 
were the gifts received for the refugees alone. The Committee also 
wanted to know whether any advice was sent to the Food Corporation 
of India about the shipments that were coming for Bangladesh re- 
fugees and whether it was possible for the Food Corporation of India 
to identify that those things were meant for distribution to the 
Bangladesh refugees. The representative of the Department of Re- 
habilitation has stated,in evidence: "They were aware of that". The 
Cornpittee pointed out that if that was the position then it should 
have been possible for the Food Corporation of India to identify what 
was meant for Bangladesh refugees and what was their own stock. 

1.109. In reply to a question, the representative of the Food Cor- 
poration has stated that in the case of those people who had received 
commodities from the Food Corporation of India or from the Gov- 
ernment agencies, their acknowledgements were with them. The Pay 
and Accounts, Calcutta Branch Secretariat had inspected all those 
papers. The Committee enquired whether the despatch notes which 
wrlo recuired to be issued under the Finance Ministry's instructions 
01 November, 1970 were with the Food Corporation of India. The re- 
presentative of Food Corporation of India has stated: "Copies of all 
the despatch notes that were sent are still with Food Corporation of 
India." He, however, added: "They were actually sent, but they 
were not sent exactly on the proforma of the Ministry of Finance; 
they were sent in a wmewhat modified proforma." 

1110 Asked to state the authority under which the p r o f o m  was 
modified, the Deportmat of RQhaMlitation has furnished a written 
note received from the Food Corporation of India in which they have 
explained the &-- leadtag to the modification of the Pro- 

This note is given in Appendix n. 



1.111. The Ministry of Finance to whom the matter was reportad 
by the Food Corporation of India on the 24th March, 1972 regard- 
ing non-maintenance of accounting procedure as presc*ribed by the 
Mfnistry of Finance. has stated as follows:- 

"It appears that the Regional Manager of the Food Corporation 
of India at Calcutta had represented that he had some prac- 
tical diffculties in the submission of despatch notes. as per 
procedure indicated in Finance Ministry's Note dated 23rd 
November, 1971. The matter was taken up by the Food 
Corporation of India with the Officer on Special Duty (Ac- 
counts), Rehabilitation Department, Branch Secretariat. 
Calcutta. As a result thereof, certain modified instructions 
were issued by the Food Corporation of India's Zonal OfK- 
cer at Calcutta so far as the submission of Despatch Notes 
was concerned. The matter was brought to the notice of 
the Finance Ministry by the Manager (Commercial), Food 
Corporation of India on March 24, 1972. No further action 
was taken in the matter at that stage." 

1.112. The representative of the Department of Rehabilitation has 
informed the Committee during evidence on the 17th December, 1974 
as under: 

"According to their issue price, they (Food Corporation of 
India) had owed Rs. 34.69 crores. Against that, last time. 
we had informed you that they had paid Rs. 25 crores. 
Since this last meeting, they had paid another Rs. 5 crores 
some days ago; today, they have paid another Rs. 2 crores. 
So, the total payment is Rs. 32 crores. The difference bet- 
ween this amount and the amount still due from them is 
of the order of Rs. 25 crores and odd. We are still trying 
to settle it mutually and we hope to do it very shortly." 

1.113. l ie  has further stated that the figures are on the basis of the 
invoices received from the donor countries or agencies and are on the 
basis of issue prices. 

1.114. Tk Committee have been inf-d by the representative 
of the Department of aehebilitatha &t, according to their issue 
price, the Food Corporation of In& &d owed I&. 34.69 crorss to the 
Government of India. Accordii @ Audit, the Food Carporation of 
India had paid only Bs. # erores May, 1973. The Committee feel 
that it is only after they had taken up the examination of the subject 
that &he IPood Corporation be s t t m d  themselver and prid another 



!&. 9 c W - 0  Id.* l brkoer, M Rs. 2.5 md old bor nhZd 
account bul to be udered. Tht ir very unsntistactoly and ahowe 
pcwr 3.rftg r tk4 part of both the bel#rtmarrt and the Food Cor- 
poratia d Ldir. 

1.115. The Committee feel that a proper prucedure should have 
been devised well in advance so as to facilitate accounting. Tbip was 
not done. On the other hand, the Food Corporation of India adopted 
a modified prdorma for tbe despatch notes, in contravention of the 
instl'Uct&D8 bid down by the MfakdX'y of F i m ~ e  fa November, 
1971. This fs dtprcllw~tad. 

1.116. The Committee are totally unable to accept the explanation 
of the Food Corporation of India that it was not possible for them to 
separate the gift stock from their own stock on accotrnt of lack of 
identification, in view of the fact that the Food Corporation of India 
was duly notilied by the Department of &habilitation that they 
would be receiving certain commodities for free distribution to the 
Banglad* refugses and that even the advices about the shipments 
for Bangladesh refugees were notified to them. The Committee con- 
sider that the explnnation is not acceptable and was pyt. forward to 
hide seriaas malpractices. Tbc Committee feel that some portion of 
the stor- received for the Bangladesh refugees was given to un- 
authorised persons. They desire that this matter should be entrusted 
to the Central Vigilance Commission for a thorough prabc and report 
to the Committee within six montbs. 

1.117. The Committee note that the Food Corporatien of India are 
claiming departmental charges and also handling charges at the air- 
port as agents handling the supply and that these charges have not 
Yet been calculated. The Committee would l ike the Department to 
examine what should be the legitimate handling and departmental 
charges payable to the Food Corporation ol India. In my ease, the 
Commitb would l i b  tiut full account should be repdered, without 
any further delay, for aU the commodities which were received by 
the Food Corpomtion of In& for distribution. 

Role of State Trading Corporation 



ernnlent of India stated (February, 1974) that Rs. 16.05 c r o w  hod 
been received from State Trading Corporation. 

1.119. Asked to state the differences in the figures of sale pro- 
ceeds rendered by the STC, the representative of the &paI'bn~t of 
Rehabilitat,on has stated in evidence: 

"The STC have paid us Rs. 16 crores and this is correctly 
stated in the Audit Report. Since then, they have raised 
the question that they also want to charge departtnental 
charges. So, according to the accounts they have render- 
ed to us, the departmental charges come to Rs. 1.45 cro- 
res. So, the total of these two would be about 17.50 
crores. This makes a difference of 8 to 9 lakhs only and 
I am now informed by the representative of the STC that 
they are remitting this amount to us." 

1.120. In a written note furnished to the Committee in January, 
1975, the Department of Rehabilitation has stated as under: 

"The STC have stated that the dflerence of Rs. 64 laWls in 
sale pro-eeds is on account of the fact that the infonna- 
tion furnished to the A. C. West Bengal was based on 
receipts according to the quantities estimated as per bills 
of lading and sales thereof. 

The 's.T.c. have intimated that the sale-proceeds of rape-seed, 
soyabean oil. sunflower oil, etc. handed by them amount 
to Rs. 17.59 crores. Out of this, the STC have paid to 
the Government a sum of Rs. 16.14 crores. The balance 
lying with them represents the departmenbl charges 
etc. claimed by them." 

1.121 In February. 1974 the Department of Rehabilitation had 
informed Audit that "the remaining amount (Rs. 0.87 crores) (Rs. 
16.92 crores-16.05 crores) lying with the STC is more of less equal 
to the departmental expenses which are claimed by the Corporation 
and that the matter is under correspondence." 

1.122. The Committee wanted to know if discrepancy had since 
been reconciled and, if so, what W+B the actual position. In a 
written note furnished to the Committee, the Department of Reha* 
bilitation had stated: 



transfefred by STC to FCI gift consignments received 
from abroad for relief to  Bangladesh refugees, is u 
under:- -- -- 

Qty. delivered Qty. received Vnri.tion 
tq PC1 ae. per FCI ar~ per 

a records 

3 s. S. Presilent Roxas . . 2193 '706 2191 '517 2.189 

--- 
The 3 vessels mentioned at S1. Nos. 2 to 4 were cleared by STC 

and the quan!ilies shown there against were reported to have been 
transferred to FCI by STC. 

So far as  vessel at SI. NOS. 1, viz. 'Jag Shanti' is concerned, 
the entire shipping documents were made over by the STC to X I  
for clearance. The quantity of 2569.125 MT represents 'Bill of lad- 
ing' quantity. FCI have stated that the quantity of 2505.440 MT 
was actually cleared by them from this vessel. 

Therefore, thi5 figure would obviously be taken as X I ' S  receipt 
against that vessel. FCI have stated that this quantity of rape- 
seed viz. 2505.440 MT (ex-Jag Shanti) has already been included 
by Audit in the quantity of rape-seed shown as received directly 
by FCI. 

The State Trading Corporation have stated that their figure of 
5435.031 MT in the remaining 3 vessels shown as having been 
transferred to FCI is based on survey report3 indicafing quantity 
a~tually recorded over the weigh-bridges enroute to FCCs godowns 
in trucks. According to FCI, their figures indicate quantities actual- 
ly received in their godowns as per weights recorded in their 
godown weigh-bridges. 

As the quantity of 2,569.125 MT Ex-S S. Jag Shanti has been 
taken into account twice, i t  would be necessary to reduce the total 
quantity of Rape-~eed to that extent. The total quantity of Rape- 
seed would be reduced from 27397 MT valued Rs. 2.97 crores to 



24828 MT valued at Rs. 2.69 crores. Total Awe  of foreign aid 
cuqigned and recehed woihfd also have to be reduced by Rs. 0.26 
lakhs. 

The State Trading Corporation have steed that since the Marine 
Insurance was arranged by WFP and Policy also remained with 
them, reports regarding shortages were forwarded to them for such 
action as may be considered necessary by them. 

Food Corporation of India have stated that in respect of the 
vessels received through WFP sources the claim would be p m  
ferred by that authority vide copy of letter No. WFPl9248-1 dated 
147-73." 

1.123. The Committee very much regret to observe that Werent 
figures at difIerent points ot time had been furnished by the State 
Rading Corporation in respect of the sale proceeds of soyaberrn oil, 
&owe oil and rape seed which were handled by them. The 
figme farnl led to Audit was Rs. 17.56 crores in February, 1W3 
which was changed to Rs. 16.92 crores in July, 1973. In February 
1974, the Government of India stated that Rs 16.05 crores had been 
reatved from State Trading Corporation. In a written note 
f'arniied to the Committee in January, 1975, the Department of 
Behabilitation stated W.at the sale proceeds fhndled by S'IT 
amonnted to Rs- 17.59 crores and out of this they had paid to the 
Government a snm of Rs 16 14 cmres and the balance was claimed 
by them as departmental charges. The Committee are anhappy 
fbat no attempt whatsoever was made till the time the Committee 
*k up the examination of the subject te nconcile the discrepancies. 
The Committee would desire \ tat  a thorough probe into the matter 
should be conducted to find out whether the figures furntshed by 
STC are correct and whether the claim for departmental charges 
Is at all intendlied. The Committee would llke to be apprlsed about 
the result of the probe. 

Supply of Cod 

1.124. It has been pointed out in the Audit Report that Rs. 1.09 
Wchs were paid in excess to the cont reor  who supplied coal to the 
rafugees in Sabuipur and Chauberin Camps as payment was made 
for more quantity than actually supplies. Rs. 0.14 lakh was paid 
twice for the same supply to the contractor who supplied coal to 
the refugees in T h h r  Nagar camp. The Committue wanted to 



know if ex- amount paid #or tbe Copl had k n  reclovered 
and the responebbility fixed for the l a p .  In a written note furni- 
shed to the Committee separately, the Department of Rehabilita- 
t ip  has stated as under:- 

"As ~egards excess payment to Coal Contractor in Sabuipur 
(Rs. 27,640), the State Government have intimated thqt 
the District Magistrate, 24-Parganas has reported in his 
letter dated 10-12-74 that explanation from the ex-Corn- 
rnandant has since been received and is under scrutiny. 
The matter came to the State Government's notice on 
receipt of A.G. West Bengal's Inspection Report dated 
21-2-73 and the responsibility if necessary will be fixed 
by the State Government after scrutiny of the case. 

Chauberia (Rs. 80,750bThe State Government have intima- 
ted that the District Magistrate, 24-Parganas stated in his 
reply dated 19-7-74 that the F.I.R. had lieen lodged 
against the Camp Commandant and the Police Report 
was awaited. The matter came to their notice 03 receipt 
of A.G. West Bengal's Inspection Report dated 21st Feb- 
ruary, 1973. The responsibility, i E  necessary, would be 
Axed after receipt of police Report. 

As regards double payment in Thakur Nagar (Rs. 13,678)- the 
State Government have intimated that the District 
Magistrate, 24Paraganas stated in his reply dated 19th 
July, 1974 that the amount has sinze been recovered from 
the suppliers concerned." 

Supply of Foodgrains and Vegetables at Ramghat 
1.125. I t  has been stated in the Audit Report that foodgrains- 

and vegetables worth Rs- 32.76 lakhs were not included in the 
stock account in Renaghat. No m r d s  of their distribution were 
available. Wheat worth Rs. 2.55 lakhs shown to have been despat- 
ched upb January 1972 to two camps (Badkulla and Dakhinpara. 
camps) in Hanskholi by the District Relief Officer, Nadia, had not 
been received by these camps. No enquiry had been made in these 
cases (October, 1973). 

,1,126. During evidence the representative of the Department of 
Rehabilitation (Shrj Vohra) has stated that legal actino wsa being 
taken by the District Magistrate against the persons concerned. 
?'he Committee have been further Wormed during the course d 
evidence (by Col, Luthra) that "in respeet' d these camps In the 



West Bengal Government, they had an organization for this purpose 
for example, in the case of each district, them was a special ofecer 
sanctioned. There was an Additional Dy. Commissioner to give 
d o l e  time attention to refugees relief work; the Deputy Com- 
missioner was also attending to this function. Then a t  the head- 
quarters of West Bengal there was a set-up headed by a Commissioner 
to give wholetime attention to refugee relief work in the State. 
This Commissioner also had other functionaries like the Director 
of Relief, Deputy Secretaries and so on for this purpose. . . . . . . .As 
far as the camps and the refugees/accommodated in the camps in 
the States were concerned, the States had built up an infrastructure, 
which of course we paid for. And this infra-structure had its func- 
tional elements, these who worked in the camps, and also super- 
visory and monitoring elements at the Secretariat and departmen- 
tal levels. We had our supervision in the case of the Central transit 
camps.. . . . . . . . .We have quite a large field of operation apart 
from looking after refugees. We had to build up our own Secre- 
tariat which took quite a few weeks, if not months. We had to 
And our accommodation and although I mentioned that on 15th 
April the Branch Secretariat started, at that tioo. it only consisted 
of myself. In fact, Z had no stenographer at that time when I 
moved to Calcutta. We took quite a little time to get the staff, and 
when I also said that we had such staff, that did not exist at any 
one time. We had a tre-nrnjous amount ~f work in connection 
with procurenlent and marshalling of material." 

1.127. The Committee wanted to know why no enquiry was 
made and responsibility fixed in these two cases. In a written note 
hvnished to the Committee, the Department of Rehabilitation has 
stated as under: 

"As regards the food stuff valuing Rs. 32.76 lakha not entered 
in Stock Account In Ranaghat, the State Government have 
intimated that th; Distri-t Magistrate, Nadia stated m 
his letter dated 7-12-74 that as the Camp Commandant, 
Kslyanl Camp N!). 7 failed to produce the Stock book 
and other papers, legal action was being taken against 
him The Dlstrlct Magistrate, Nadia in his letter dated 
13-12-1974 has reported that the Stock register of food 
stuffs for the period from 20th June, 1971 to 26-9-1971 in 
respect of Kalvanl Camp No. 7 which was seized by Police 
in another Case has since betsn received back and the , 
same is readv for local ~nsppc t i r~  by Accountant ~enml l  

West &ng.t 



me State Government 'have asked the Ms#ict Magistrfte ta 
explain as to why no enquiry was made and responsi- 
bility fix$ in this case. The matter came to notice on 
receipt of Accountant. General's Inspection Report dated 
22nd May, 1873. 

As regards wheat of the value of Rs. 2.55 lakhs despatched 
to two Camps at Hanskhali (Krishnanagar) not entered 
in stock Account, the State Government have informed 
that the District Magistrate in his reply dated 18-1-71. 
stated that wheat issued by District Rehabilitation Om- 
cer, Nadia to Hanakhali has duly been accounted fur by 
the Camp and Accountant General requested to arrange 
for necessary verification on 14-6-74. Accountant Gene- 
ral West Bengal in his letter dated 5-12-74 has informed 
the State Government that the lo'lal Audit Party is being 
sent to the Offfce of the District Rehabiliation OflPcer, 
Nadia to ascertain the actual position" 

1.128. In their O.M. dated March, 19m (received on 26th Max!?. 
2975), the Deparbient of Rehabilitation have stated as under: 

"The Government of West Bengal have now reported that 
the Stock Register of articles worth Rs. 32.76 lakhs at  
Kalyani Camp No. 7, Ranaghat, for the period from 20th 
June, 1971 to 269-1971 along with the relevant muster 
rolls showing distribution there against have since been 
verified by the A.G. West Bengal. Stock registers for 
the subsequent period have also been traced out and are 
beinq produ-ed to Audit along with connected muster 
rolls. 

As regards stock registers of two camps in Hanskhali, Nabia, 
relating to accounting of wheat worth Rs. 2.55 lakhs. 
those have since been produced and got verified by the 
A.G , Kcst Rngal on 6-3-1975.'' 

1.139. Supply of Mustard Oil 

It has been state in Audit Report that mustard oil worth Rs. 
0.47 bakh purchased between M y ,  1971 and January, 1972 was 
not received in various camps on Garo Hills of Meghalaya and 
Mustard oil and rice worth Rs. 1.15 lakhs purchased dwing the 
same period were not taken in the stock account of various camps 
in the same district. The Committee enquired whether any enquiry 
was mttde in these cases and, if so, what the results were. In a 



written note furnished to the CO- bt of Rehabilitation has stated as under: 
"As regards mustard oil Rs. 8.47 h k b  ibr mpeP in 

Garo Hills, the State Cement haw rtrEsd t h  D ~ -  
puty Commissioner, Gam Hills is f i g  dflWed to ,n- 
vestigate the matter and submit a report to the State 
Government. 

. In nspect of mustard oil and rice worth 0.75 lakhs the 
State Go\rernment have directed the Deputy Commissi+ 
ner, Gan, Hills, to conduct further enquirito in the mat- 
ter. The position reganding the bPlanCe of &. 0.40 lakhs 
is not clear from the reply received fmm the State Gov- 
ernment and clarification is being sought irom the State 
Government" 

Further report has been received from the De-oartment of He- 
habilitation in this regard. 
1.130. Purchase of Food Articles 

Audit has pointed out that "between April 1971 and June 1971, 
Subdivisional OfBcer, Udaipur purchased food articles worth Rs. 9 
lakhs (including transporting cost) from about half a dozen sup 
pliers who had never been in the business of food articles earhel. 
after inviting quotations locally. Stock account showtug receipt 
of the supplies and their distribution was not available. The matter 
is under investigation of Government (October 1973). The Min~s- 
try have infowed the Committee iti a written note that "the State 
Government have stated that om the basis of the audit report, a 
preliminary enquiry was conducted by the State Vigilence De- 
partment and on the basis of the prellrnlnary repart, the Govern- 
ment is making a special investigation in the matter through a p  
pointment of Special ~nvestigating Odaca on 5-674 The investi- 
gation is in progress." 
1 .IN. Non-accountal of Food Suppties 

The Committee want& to know if any investigation had been 
carried out about food articles supplied to camps in Assam and not 
accounted for as pointed out in the Audit pua The Department 
of Rehabilitation has in a written note stated or under: 

"The State Gov-t haw intimated that out of 459.80 
quintals of rice (value Rs. 0.81 lakhs) as supplied by the 
Food Carpbration of hd& bo Swfunguri camp, 219.80 
quintals have been accounted for in the stock regfser. 
Rewrfing the balance UO quintals, the matter wrs r* 



regards 6 0  quintals of wheat 0.38 lacs, the resultant atta 
weigbg 421.87 quintals after milling has been included 
in the stock account. The State Government have repon- 
ted the posttion to the A.G. on 8th November, 1974. 

regards foodstuffs worth Rs. 6.10 lacs (4,148 quintals rice, 
1323 quintals wheat, 275 quintals pulses and 300  lit- 
r a p e d  oiI) mppIied .to Manacachar and Borkona camps 
in September, 19'71 and October, 1971 by the Food Cor- 
poration of India, the State Government have intimated 
the position as follows: 

Sl Nomcnch~ra of Qty. in- B a h u  Remarks 
No. cwmdi tg .  

C&AG's rrlascd the stock ountcd 
Report by PC1 aammr for - 

1 z 3 4 5 6 7 

Rice . . . . 4x48 Qtb.4148 4148 Nil 

4 ~ p s e e d  . . . jSoo l en .  88 88 Nil .) 

- - - 

1.132.The Cemmlttec h.n noted from tbe reply h d h d  by 
the Shte b the Daputmeat of BchabWaw that 
ponsibility for pagmenb to c d  con* br 5.- 
Chamberia c.mps mrM be &ad dtsr scmtlss of a# in 
of tbe  former and raceip( of pdlm m ~ f i  in m o t h h Y m .  
The Cornmi* uls ceamned a- tb cM.g t. tb wc 
letion of tlte ~ b n  A- w, Wed . 
Bengd'a I:: ,- ~bp.rt - arcrls &Ma ta the 6ove+- 



P 
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meat 8s far back as 2lat February, 1973. The Comdttw would do- 
h tdi.t tho proceeding should be conducted vigoroudy and a re- 
port of the action &en communicated to them within three montha 

1.133. AB regards foodgnrins in the stock account in l&naghat, the 
Commibtse have been informed only on 26th March, 1875 that "the 
relevant mustep rolls showing distribution there have jnce been 
veriacd by the A.G. West Bengal. Stock regjsfenr for the subse- 
quent period have also been traced out and are being produced to 
Audit along with connected muster rolls. As ryuds stock regis- 
ters of two camps in B[rmslrh.li, Nadir, relating to accounting of 
wheat worth Rs. 2.55 lakhs, these have since been produced and 
got veriaed by the A.G., West Bengal on 6-3-75." The Committee 
regret the delay in produefng the papera to the Audit in regard to 
the purchase of food-articles. 

1.134. Tho npnstotative of the Deportment of sehrbilitation in 
hie e a e n c e  befon the Cdnmittee etriderrvod to c o r p k  thatl 
the responsibility in this matter lay with tbe State Government 
who had an organidtion in rtspeet of the camps in West Ben@ 
and the Department of &habilitation had a tremendous amount of 
work in eonaection with the procartment and marddhg of mate- 
rtl The Committee consider thrO the Branch Seeratuiot at Cal- 
cutta which maintained a costly establishment s o o l d  have exer- 
dsed the neee-rrg check tm ensure that there was no mimUn..oe- 
ment of the aid given by the Government of India. It  was the duty 
of the Additional Secretary in charge of the Branch Secretariat to 
bring to the notice oi the Government of In- as to what was 
happening in the camps and not merely rely on the infrastructure 
which the State Government bad reportedly built up for nrpervi- 
Bion and management of the camps. Tbe Committee would like that 
investigation should be conducted expeditiously and maponsibility 
for the lapses fixed. The Committee would like to be apprised ab- 
out the results of the investigation and a report furnished to them 
without delay. 

1.135. In regard to purchase of modard oil worth Bs. 6.47 lakh 
which was not received in various o ~ p r  in Guo Hilb of Megha- 
laya and mustard oil end rice worth Bs L15 lakhe not taken in 
sfoek mount of earlous camps in the same district, the Committee 
have been told that the Deputy Commissioner, G u o  Eilbs, b being 
directed to investigate the matter and eubmib a report to the State 
G@vernment. The Committee regret tk.t the hlmbma# of Reha- 
bilitation hap not been able to process the with tbs tcfl and 

' %oar thrt it deserved. Although th A d &  Report with the 



Depulment fa* quite some h e ,  nothing has been done to pumm 
mrttsr with the State Government concerned. The CammiWe 

see no )ustifleation for having a top-heavy administration when 
things cannot be detected withii a reasonably shorttime. The 
Committea fcel that such cases of lapses should have been enquired 
into the moment they came to light and not allowed to be dragged 
on for a number of years so that the persons who frittered away 
or misappropriated Government money could escape scotfree. 

1.136. As regards the observations of Audit that a Snb4Uvisional 
O5cer of Uddpur purchased food articles worth BQ. 9 lakhs from 
about half a dozm suppliers, the Departmenb of Rehabilitation bave 
informed the Committee that the State Government fs making a 
special investigation in the matter thooagh the appointmeat of a 
special Inve8t4ptlag O!km on 5-6-1974. The Investba#an is stated 
to be in^ ThcrComrnStkewomldliketobeinformedofthe 
results of investigabioa 

1.137. The Clornmittee have been informed that a charge sheet 
has been med in the case regarding non-accoauatal of 240 quint& 
ef rtce oat of W.80 qPiakls valued at I k  031 irrLb sapplied by the 
Food Corporation of Indk to Sc- cunp in Ammn ha8 bat 
chargesheeted and the case is now sub judice in K o h j m r  Coart. 
They have dm been informed &at the matter repnlln(l the ~ O B -  
accountal of a88 quintals of wheat a t  of tbe food-staffo sapplied 
to Mancachnr and Borkama umpr in Septunbar/Ootoba 1bn by 
the Food Corporation of India b.s been reported to the police fa 
filing a case against tbe carrier c o n ~ c t o r s  on 284-1974. Tbe Com- 
mittee would l i b  that the uws should be pursued vigtxollrlg with 
a view to fixing responnibility. 

1.138. Audit has pointed out that muster rolls for Rs. 1.85 crores 
for distribution of foodstuff and other essential commodities to refu- 
gees in the Crntral camps were not available. 

1.139. The rr;: resen ta!i\-c of the Department of Rehabilitation has 
stated in evidence: 

"We have checked up with the Central Transit Camp a t  Mana, 
and we have been informed that what had happened in 
thls case is that Stock Registers and Stores Registers were 
maintained-the Central Stores Register of Mana Camp, 
Camp Stores Register and the Sector Stores Register. 
We have also found that the distribution lists have also 



1.140. AsW to state what steps were taken to ensure that the t.e- 
gistem were not artii3dall.v created afterwards, the representative of 
ae I)epartment has stated: 

W e  have certain lists which are available and they can be 
compared with the cash dole acquittances, because when 
the cash dole was distributed to the same persons or fam- 
ilies, their impressions were obtained and by tallying the 
cash aquittance roll with the distribution aca-uittance roll, 
we can check it up." 

1.141. He, however, agreed that attestation should have been ob- 
tained at the time o$ disbursement of foodstuff. Referring to the 
letter from the Camp Commandant. Mana, whfch read, 'The prescrl- 
bed forms were received belatedly, long af'f.er the camps started 
functioning", the Committee wanted to know whether any responsl- 
b i l e  has been fixed in this regard. The representative of the Minis- 
try has stated: "We will enquire into i t"  Subsequently, in a written 
note furnished to the Committee, the De-partment of Rehabilitation 
has stated in January, 1975. 

"This refers to the Mana Group of Central Camps where 
BangEoaesh refugees were accommodeted. In this Group 
of Camps, new migrants from former b t  Pakistan were 
already staying ord were in receipt 03 aash doles. In 
respect of migrants Eaam formu East PekEstam there was 
no system of digtribution of dry rations. The migrants 
were dven cash doles and they obtained ricelwheat from 
the Fair Price Shops opened by the District authorities 
and other requirements from the private shops opened by 
the migrants in the camp area. The is- of dry rations 
by the Camp AdministPtioa was started for the first 
time when the Bangladesh rrtugscs arrived. 

The question of non-maintenance of Muster Holls was dis- 
cussed in a meting held in the Branch Secretariat on 21st 
May, 1973. In the Agenda Note for the meeting it was 
indicated in respect of. Manabhata and Nowgaon C O P S  
that due to heavy infiux of evacuee@, maintenance of 
Muster Rolls was not possible. 

I t  has now been decided to conduct an inquiry into the matt(''- 
An ofKcer has been appointed to conduct tbe inquiry." 



1.142. It bos h e n  p W  mat in the Audit Weport th&t in Gamar- 
bani camp b. 1.48 lnkhr were paid Imtw8cdl August 1971 and Octo- 
ber 1971 ta the following suppliers for supply d vegetables etc. to re- 
fugees in lieu of cash doles. 

1. M/s. N. D. Samanta & M. hdalik (for vegetables & groceries) 
2 Shri A. N. Ghoah (for vegetables) 
3. Shri Sen Gupta (for sports goods) 
4. Shri A. K. Ghosh (for vegetables) 
5. Shri Puranrnal Patodia (for groceries & utensils) 
6. Shri S. K. Chandra (for vegetables and groceries) 
7. M's. Mondal Brothers (for vegetables and groceries) 
8. S M  T. K. Sen Gupta (for utensils) 

1.143. The camp did not maintain any stock account of muster 
rolls showing distribution of the articles to the refugees. 

1.144. In a note furnished to the Audit (February 1974), the De- 
partment of Rehabilitation has stated: 

"The evacuees formed a society of their own, the society 
purchased vegetables from a distant market (20 kms. 
away from Camp) and distributed those to the evacuees. 
The bills therefor were passed by the Camp Comrnand- 
ant after ensuring that prescribed monetary miling in 
each case had not been exceeded. This procedure was 
approved ex-post-facto by the Government vide Branch 
Secretariat, Calcutta sanction letter No. 21 (11) l72.R dated 
15.6.1973 with the concurrence of the Ministry of Finance." 
In February, 1974, Audit had pointed out to the Ministry 
that Cash Book of the Camp shows that the payments 
against the bills for the supply of vegetables etc. to re- 
fugees "in lieu of cash dole was made to the suppliers and 
not to the society formed by the evacuees. The Depart- 
ment was requested to recheck the position and confirm 
the same!' 



given dry rations according to a prescribed scale. After 
computing the cost of ration per head per day, the balaner 
amount of the prescribed monetary ceiling which was not 
to exceed 33 paise and 20 paise per head per day in respect 
of adult and minor respectively, was to be given in cash 
to refugees for purchase of vegetables, salt, spices, fuel for 
coking, hair oil, for washing etc. In Gamarbani Central 
Transit Camp, however, the refugees were given vegetables 
etc. in kind against cash doles up to 1.11.71. This arrange- 
ment was made in view of the local conditions viz. (i) the 
nearest market was about 20 KM. away from the Camp, 
(ii) the place was not very safe. The refugees formed a 
Society who secured bulk purchases of vegetables etc. 
from the distant market on credit and distributed to the 
evacuees. The bills were passed by the Camp Cbmmand- 
ant after ensuring that the prescribed monetary ceiling for 
each case had not been exceeded. . . . . . " 

1.146. The Committee wanted to have the Comments of the Depart- 
ment of Rehabilitation on the reply sent to the Audit by the Depart- 
ment in March 1974 in which inter alia it was confirmed that the pay- 
ment was made to the contractors and not to the Society. The De- 
partment of. Rehabilitation in a note furnished to the Committee on 
the issue of purchase and supply of vegetables etc, to refugees in lieu 
of cash dole in Gamarbani camp, has stated as under: 

"A reply was sent to the Accountant General vide D.O. letter 
No. 18(7) 173-FA&BD (Pt.11) dated 4-3-1974 According t t  
the orders, the refugees were to be given dry rations on o 
prescribed scale. After computing the cost of dry rations 
per head per day, the balance not exceeding 33 paise and 
20 paise per head per day in respect of an adult and a minor 
respectively was to be given in cash to the refugees to 
cover purchase of items such as vegetables, salt, spices, 
fuel for cocking, hair oil and washing soap. According to the 
information furnished by the Commandant 06 the Central 
Transit Camp at Gamarbani, "Gamarbani not being a safe 
place, the refugees at the initial stage did not like to handle 
cash dole themselves; so they formed a society of their own 
for purchases and set up a separate store and prchased 
their a m t i a l  rqu-enb through th. agency. instead 
of cash doles they received tokens showing cash doles paid 
lo them. On presentation of thew tokeas, they r e d d  



tbdr essential commodities from the agency, so direct pay- 
mente were ma& ta the  contractor^ from whom the society 
purchased the commodities instead of to these refugees". 

West Bsngal 
1.147. According to the Audit, rations/cash doles worth Rs. 3.49 

lakhs were shown as distributed between April 1971 and December 
1971 to persons whose names did not appear in the records of the 
camps in West Dinajpur (Rs. 1.28 lakhs), (~ukhdevpur camp and 
Challan camp) and Ranaghat (Rs. 2.21 lakhs) (Kalyani camp No. 6). 
Asked to state whether any investigation was carried out in the 
matter, the representative of the Department of the Rehabilitation 
has stated in evidence: 

"The State Government have informed us on 25th July that the 
matter regarding Rs. 1.28 lakhs is still under examination 
of the local authorities. As regards 2.21 lakhs they have 
stated that due to sudden influx of refugees resulting in 
difiiculties, it was not possible to maintain the register etc. 
properly. As such the writing off of the loss in question 
is under consideration. The State Government have been 
reminded on 6th December to intimate the latest position." 

1.148. The Committee enquired whether an inquiry was made to 
ascertain the State Government as to how long it would take to com- 
plete the inquiry. The representative of the Department has said that 
he would make the necessary enquiry from the State Gov- 
ernment. The Department of Rehabilitation have furnished a note 
received by them from the State Government of West Bcngal. It is 
reproduced below : 

"(i) West Dinnint~r-RJ. 1.28 lakhs 

D. M., West Dinajpur in his broad-sheet reply dated 19.5.73 to 
A. G. W. B's Inspector Report stated that this type of omis- 
sion could not be ruled out in the circumstances under 
which heavy rush of evacuees had to be tackled with short- 
age of staff. F. I. R. had. however. been lodged in some 
cases. In his reply dated 24.12.74 D.M. has stated that 
upto-date information is being collected from the then 
Camp-in-Charge and OC., Gangararnpur, Police Station and 
the same will be communicated as soon as received. 

( i i )  Ranaghat (Nadia)-Rs. 3.21 lakhs 

1 I)M.. Nadh h u  tt.W in his letter dated 24.12.74 that evmKes 
I came all on a &&I and distribution of ration was taken 

I 



up bufiiedb with i~dequa& uta@ to ant IOlre emergent 
-011 &IWOW, th~ ham been POinted 
out Audit lorig after the repek.fat8ar d aracueea and 
closure of camps, there was no scope for verification of the 
irregularities. At this &age the District authorities have 
no way out but to submit mite off proposal to Government 
Action for investigation as required under the ruIeg is in 
process and the write off proposal will f d l o ~  8hoPtly." 

The Department has also stated that the State Government were 
asked to furnish further information on 11th January, 1975 and their 
reply was awaited. 

1.149. Audit has reported that in Tripura Rs. 1.09 lakhs were 
shoum as disbursed as cash doles in Haflong camp (Rs. 0.78 lakh) 
on 16th January, 1972, Madhupur (Rs. 0.20 lakh) 27th December, 
1971 and Kamalpur (Rs. 0.11 lakh) between 9th to 13th January, 
1972. Government of Tripura has been investigating (January 1m) 
whether the refugees, to whom the amounts were shown as dis- 
bursed, were actually in the camps on the dates of disbursement of 
th  cash doles. 

1.150. In a written note furnished to the Committee, the Depart- 
ment of Rehabilitation has stated as under: 

"As regards disbursement of cash doles of Rs. 0.78 lakh in 
Haflong camp on 16-1-72, the State Government have 
stated that it appeared from the cash-book maintained in 
the camp, an amount of Rs. 99,721.56 was disbursed on 
Merent  dates during the period from 24-12-71 to 16-1-72 
but the entry in the cash-book was made on 16-1-72 
indicating the breakup of the amount as well as the 
relevant period to which the amount related. The State 
Government have held that no excess expenditure was 
incurred as the entry in the cash-book on 16-1-72 was 
made for payment of cash doles disbursed on different 
dates for different periods from 24-12-71 to 16-1-72 to the 
families residing in the camps during the said period and 
not only for payment of cash doles to the families present 
in the camps on 181-72. 

As regards distribution of cash dobP amounting to 
b. 0.20 lskh in U u p u r  -p, the SCrt, O O V ~ ~ '  
have stated thpt as pet pro@-, r&,gm4 of partica 



r u m p ,  that b Konaban mb-camp under the said 
Bdrdhupur camp Unit, were scheduled to return to 
Ban@adash on S12-71. But it was not powrible to follow 
the programme regidly mainly because of transportation 
and other difaculties. The camp Supervisor explained 
that the Cash Doles/Rations etc. had been paid to the 
refuge- after physical verification on the spot by the 
Camp SupcFvisor/Assistant Camp Supervisor himself. 

The State Government have been asked to clarify the 
actual date on which the last batch of refugees from 
Madhupur Camp returned. Reply is awaited. 

Kamalpur Camp: As regards payment of cash doles 
Ra 0.11 lakh by Camp Superviser, Kamalpur between 
the period from 9th to 13th January, 1972, the State 
Government have a t e d  that matter is under further 
investigation by the Vigilance Department after prelimi- 
nary enquiry has been conducted by the said Department 
on the reference being made by the Relief Department 
OII 18-8-73." 

1.151. In Meghalaya, according to Audit, mustard oil and pulses 
worth Rs. 5.12 lakhs were shown as issued between September 1971 
and January 1972 to rehgees in Sibbari camp in Garo Hills in excess 
of the quantity admissible according to the prescribed scales. 

1.152. Movement Officer of Meghalaya in Gauhati had despatched 
3,188 bags of milk powder worth about Rs. 3.19 lakhs in June 1971 
to the Deputy Commissianer, Tm. No records showing receipt 
and distribution of the milk powder were available. 

1.153. The repreeentative of the Department of phabilitation 
has informed the Committee in evidence that an Inquiry Officer 
appointed by the Meghalaya Government "has submitted his report 
which is under the consideration of the State Government regarding 
the distribution of mustard oil and pulses in excess by 5.12 lakhs." 
As regards milk powder, he has said that "the matter is being 
enquired into." 

1.154. In a written note furnished to the Committee on 13-l-75, 
the Department of Rehabilitation has stated cu, under: 

'The State Qovemmmt have reported that they propose to 
approach the Govt. of India for according ex post focto 
fWMti011 to waive the prescribed scale and allow the scale 

705 LS-5. 



at which the food articles were actually iseued to inmates 
of the camps, as a special case, in view of the peculiar 
circumstances. The matter will be examined further on 
receipt of a formal request from the State Govt. The 
position regarding the enquiry report ie being ascertained 
and copy has been asked for from the State Oovt." 

1.155. The State Govt. have intimated as follows:- 

"As regards 3188 bags of milk powder worth Rs. 3.19 lakhs 
despatched from Gauhati to Tura, Meghalaya branch of 
the Indian Red Cross Society have since explained the 
position and have stated that Civil Surgeon Garo Hills 
received this consignment from the Deputy Commissioner 
and utilised on Red Cross account (s) . They also reported 
that Indian Red Cross Society had already submitted 
necessary utilisation certificate to the satisfaction of the 
donors concerned. " 

1.156. It is surprising that althowh Audit bd reportad more 
than two years back that muster rolls for Rs. 1.85 crores for distri- 
btttion of foodstuff and other essential commodities to refugees in 
the Central camps were not available, the Department of Behabili- 
tation did not take any action whatsoever to conduct investigations 
in the matter. It was only whom the Committee took the evidence 
ai the representatives of the Department of BehaMUkUon on 17th 
December, 1974, that they promised to undertake an enquiry lnto 
the matter. The written note furnished by the Department in Janu- 
ary, 1975 is most disappointing. It has been stated that the question 
of non-maintenance of muster rolls was discussed in a meeting 
held in the Branch Secretariat on 21st May, 1973 wherein the Ag- 
enda Note it was indicated that "due to heavy intlru o! evacuees, 
maintenance of muster rolls was not possible." The Qepptment 
have also stated: "It has now been decided to conduct an inquiry 
into the matter. An officer has been appointed to conduct the in- 
quiry." The Committee tale serious note of the dibtoriness dis- 
played by the Department of Rehabilitation in condwtiag prompt 
enquiry into a matter which involved the disbursement of over a 
crore of rupees. They desire that responsibility for tbe lapse should 
be fixed. The Committee would also like tihat the results of investi- 
gations should be furnished to them without any further delay. 

1.157. The explanation of the Department in w a r d  to the observa- 
thu~~ of Audit that in Gamarbani Camp Be. 1.4 were paid to 
v* suppliers for supply of vegetabies to in lieu of cash 
dolea is not convincing. As far back 8s Fsbru~y,  1074 ~ u d i t  had 



pointed out to the Ministry that cash book of the camp showed that 
against the bills for the supply of vegetables to refugees 

in lieu of cash doles was made to the suppliers and not to the society 
homed by the refugees. The Department was asked to recheck the 
position and confirm the same which they did in Mnrch, 1974 with 
the following additional information: "Instead of cash doles they 
(refugees) received tokens showing cash doles paid to them. On pre- 
sentation of these tokens, they received their essential commodities 
from the agency (society). So direct payments were made to the 

from whom the sodety purchased the commodities in- 
stead of to these refugees." Tbis explanation appears to be laboured 
and is unsatisfactory. The fact remains that private cosltractors bene- 
fited and there appears to have been collusion with the staff. No 
explanation has been furnished by the Department as to why the 
camp did not maintain any account or muster rolls showing distri- 
bution of articles to the refugees. 

1.158. In regard to observations of Audit that rationsfcash doles 
worth Rs. 3.49 lakhs were shown as distributed to persons whose 
names did not appear in the records of the camps in West Dinajpur 
and Ranaghat, the Department of Rehabilitation have, on the basis of 
the information supplied by the West Bengal Government, informed 
the Committee that due to sudden influx of refugees resulting in 
difficulties. it was not possible to maintain the registers etc. properly. 
As such the writlng oU of the loss of Rs 2.21 lakhs in regards to Rrura- 
ghat camp was under consideration. The matter regarding Rs. 1.28 
lakhs concerning West Dinajpur wa9 under examination. The Com- 
mittee would l i e  that full details of the cases as also the results of 
enquiries conducted in the matter should be reported fo them- The 
Committee are not satisfied with the explanation that "Irregularities 
having been pointed out by Audit long after the repatriation of eva- 
cuees and closure of camps. there was no scope for verification of the 
irregularities." The Committee are firmly of the opinion that. i t  was 
for the Department of *habilitation which maintained a Branch 
Secretariat at Cdcuth to keep themselves fully posted with the 
developments in each camp. The Committee r w e t  that necessary 
surveillance was not kept by the Department in this r c s p t  and the 
Government should fix responsibility for the lapse lor appropriate 
action under advks to the Committee. 



whetber the refugees, to whom the amountg were shown as &burs. 
ed, were actually in the camps on the dates of disbursement of the 
crreh dolea 

1.160. In this connection. the Committee note that the Department 
of RdwbilMation in their written note have stated: "As regards ae 
dMmmamnt of cash doles of Rs. 0.78 lakb in Bsdno11g csmp on 16th 
January, 1972, the State Government have stated that it appears from 
the cash book maintained in the camp that an amount of Rs. 99,725.56 
was disbursed on different dates during the period from 24th Decem- 
ber, 1971 to 16th January, I972 but the entry in the cash book was 
made on 16th January, 1972." This procedure appeals to the Com- 
mittee to be extraordinary inasmuch as transactions for a day ought 
to be recorded in the cash book on the same day. The reply that tL 
transactions for 24th December, 1971 to 16th January, 1972 were re- 
corded in the cash book on 16th January, 1972 indicate that the pres. 
e r ikd  was not followed. Unless other documents namely 
receipts from payees obtained on each date a e  available. It  may not 
be possible to verify the payments. The matter needs further exami- 
nation. Kamalpur between the period from 9th to 13th January, 1972 
The Commit& desire that the matter should be pursued 

1.161. The Committee have been informed by the Department of 
Rehabilitation that investigation is undtr way by the State Govern- 
ment of Tripurl in regard to payment of cash doles worth Rs. 0.11 
bkh by Camp Supervisor, Kamalpur between the period from 9th 
to 13th January. W2. The Committee dosire that the matter shoulc 
be pursued vigorously. 

1162. The Committee are concerned to note that in Megbala~a~ 
mustard oil m d  pnlses worth Ba 512 l.Lbs were shown as issued 
bst.crrreen September, 1971 and January, 1972 to iefugets in Sibbari 
C m p  in Gar0 Hilb in excess of the quantity rrdmlssible according to 
the prescribed scales. It  is surprising that after a lapse of about 
tbree ycllrs, it has been reported that the State Government propose 
to approach Government of lndh for acceding expost facto sanction 
te waive the prescribed m l e  and allow the wale a t  whhh the food 
&ides were actually issued to refagees, as a special case, in view 
of the peeuhr circumstanas. The Cammittee would Uke to bow 
what the final decision in this regard is. 
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LOSSES, THEPTs, ETC. 

West Bengal: Food Articles 

1.163. It hag been stated in the Audit Report that in the Sal t 
Lake camp food articles worth Rs. 4.78 lakhs were reported to have 
been stolen between December 1971 and March 1072. 

1.164. h k e d  to state the exact date when the theft took place, 
\dwn the matter was reported to the police, and the results of. police 
investigation, the Department of Rehabilitation have forwarded the 
following reply furnished by the State Government: 

"D.M. 24-Parganas has stated in his letter dated 10-12-74 that 
the find report from Police has not been received. In the Interim 
police Report &. 17-12-72, the S.D.P.O., Barasat pin-pointed the 
issue as under: - 

"Huge stock of cereals was kept in the Salt Lake area. Before 
withdrawal of Police force on 8-3-72 on General Election, 
it was decided that entire stock should be removed to 
Barasat and as such transports were sent by SDO, 
Barasat Shri S. K. Chakraborty, IAS on 6-3-72 and 7-3-72. 
But these were returned by the Camp Commandants and 
entire stock was kept there under the guard of some 
Chowktdors. For General Election force was withdrawn 
on 8-3-72. Subsequently stock of cereals was looted. An 
enquiry is necessary as to why stock of cereals was not 
removed before the withdrawal of Police." Some quantity 
of food materials were recovered by Rajarhat Police 
Station and sold by auctlon at Rs. 8,351/- and the said 
sale proceeds was deposited to the local Sub-Treasury in 
time. Three persons we* arrested in this connection 
and the matter is under Police investigation. D.M. has 
stated in his reply dated 27-12-74 that the case was 
detected on 30-3-72 and the F.I.R. was lodged with Polite 
on 31-3-72 and the case has since ended on final report 
from Police. It has been stated by O.C., Rajarhat P.S. 
on 23-12-74 that the 3 accused persons have Been acquitted 
by the Court on 21-3-73. The matter was brought to 
notice by Audit through Inspection Report on 9-1-73. DM. 
has stated in his letter dated 31-12-74 that explanation of 
the &-Chief Commandant and Ex-Addl. Chief Camp 
Commandmt, Salt Lake Evacuee Camp have been called 
for." 



1.165. The Committee have not been informed about the further 
action taken in the matter. 

Construction of Shelters 

1.66. The Committee draw the attention of the witness to the 
observations in the Audit Report that although shelters of impro- 
vised nature and austerity standard were to be constructed with 
local and inexpensive materials, several instances came to notice in 
test check in which costly materials like sal wood were used instead 
of cheaper wood, and corrugated iron sheets, tiles etc. instead of 
thatch or available tarpaulins, plastic sheeting etc. were used for 
roofing. Asked to state the reasons for the deviation from the pres- 
cribed instructions the representative of the Department of Rehabi- 
litation has stated in evidence: 

"This observation relates to camps at Cooper and Chharra 
in West Bengal and a camp at Bahalpur in Assam. In the 
case of these camps in West Bengal, these were cons- 
tructed through the Construction Board under PWD in 
West Bengal Government. The material that they used 
was sal which was readily available in the area. This 
was a durable material. In the case of shelter, they used 
locally available thatch, because the roofing material 
mentioned in the audit observation, that is to say, plastic 
sheeting, was not available at that time. In the case of 
Bahalpur camp, that was constructed through PWD of 
Assam Government. This particular camp cannot use 
polythene which was locally available. The polythene 
material was supplied to them, but the Executive Engi- 
neer expressed an opinion that these sheets were thin 
and would not be appropriate to provide the roof cover. 
Then these sheets were used for some other purpose, 
that is, to cover bath-room, latrine and so on. After all, 
it was a question of sal wood being available locally." 

1.67. The Committee wanted to know whether any action had 
been taken against these who were responsible for use of costlier 
materia1s in violation of the instructions issued and whether any 
investigation was carried out to see whether the costlier material 
were actually used. In a written note furnished to the Committee, 
the Department of Rehabilitation has stated as under: 

The Central Camps involved are the camps at Gamarbani, Chaw 
in West Bengal and the camp at Bahalpur in Assam. 



Chara and Gomarbani: The Audit objection to use costly 
materials is in respect of construction undertaken by the construc- 
tion Board and the State P.W.D. The replies of the Construction 
Board and P.W.D. forwarded by the West Bengal Govqnment are 
given blow: 

Reply of Construction Board Directorate 

1.168. !30 far as Construction Board Directorate was concerned, 
the plan and estimate were drawn up as per guidelines given by 
the M.O.R. (Br. Sectt.) viz., 

(i) Celllng cost per sq. ft. 

(ii) Floor space per family. 

(a) The most vital factor in framing the estimate was the 
limitation of cost per unit area (sq. ft.). In the bill of 
quantities provision was made for use of local standard 
inexpensive materials. The Government sanction was 
obtained accordingly. But anticipating, dislocation of 
such emergent works at any stage due to scarcity of 
local materials in view of enormous demand in some 
places and some cases, alternative specifications had 
to be adopted as situation so warranted necessitating 
use of some expensive materials. But under no circum- 
stances the use of such costly materials affected the 
ceiling cost that was fixed per unit area. Flexibility 
in specification had to be resorted to in view or nsmg 
demand of local materials as works gathered momentum 
and declining supply of materials from the local mar- 
ket. Under such circumstances, this Directorate had 
to lay hands on any available materials that could 
serve the purpose in such emergency. There were 
other inhibiting factors in market operation at that 
time due to spurt in demand of local materials in huge 
quantities. 

(b) Since there was no violation of the guidelines laid 
down by the M.R.O. e.g. ceiling cost per sq. ft., of area, 
no action against anybody was considered necessary. 
The costlier materials procured were actually use in 
the works and the surplus materials were handed over 
to the Mstrict Authorities as per order of the Governor 
of U7est Bengal communicated by the RR.  and R. Com- 
missioner. 



RepZy of P.W. Directorate 

1.169. Construction of shelters was vast in magnitude in relation 
to the availability of local resources. Whatever local and inax- 
pensive materials were available then, were used and when the 
cheap materials were exhausted and where sal wood was necessity 
for structural safety, then only in that case sal wood and asbestos 
were used. This was because the work could not be stopped as 
there was heavy demand for shelters for the refugees during North 
Bengal Monsoon. Under the circumstances, inexpensive materiab 
were used as were available at that time and when they were in 
short supply, the use of sal wood and asbestos was inescapable in 
nature. 

1.170. The Audit objection is in respect of construction by the 
State Public Works Department. The State Government have 
stated that the work for construction of a central camp at Bahalpur 
was executed by the Public Works Department as per specificaticns 
contained in the estimates and agreements made with the contrac- 
tors wherein bomboo/junglewood posts, thatched roof covering 
over bamboo roofs frame were provided and that no sal wood, C.I. 
sheet, Tiles etc. were used in the above mentioned construction RS 
pointed out by Audit. The circumstances leading to the use of 
thatch as roofing material have been explained by the State Govern- 
ment as follows: - 

'The constmction of Central Transit Camp at Bahalpur for 
accornmodatin'g evacuees from Bangladesh was under- 
taken 9n war footing. Accordingly quotations were 
invited on short notice, and the same were opened cn 
2!!L6-1971. The work orders were issued from 29-6-71 to 
10-7-71 with the instruction to complete the works with- 
in 15 days. The tender agreements were made with the 
contractors as per specifications contained in the estimate 
Accordingly the contractors started the works after col- 
lecting materials at work site. 

By the time, the Camp Commandant requested the Execu- 
tive Engineer to receive polythene, Tarpaulins and plastic 
sheets for use in the Camp construction, the contractors 
had alrekdy entered into agreement for supply of 
materids for construction and the works were at  various 
stages of construction. The contrsctors who did not 



cover the roof were, however requested to use poly- 
thene sheets for roofs. A few complied with the request 
while most of cmtractors refused on the ground that 
they had already arranged thatch for roofhg. The con- 
tractor who started work late and did not collect thatch 
were also persuaded to take polythene sheets. 

In this ronnection, it is mentioned for information that the 
polythene sheets which were made available to the Public 
Works Department were very thin, and unsuitable for 
roofing materials as they were easily damaged by wind. 
As such these were used in latrines and bath-rooms. 

The State Government have stated further that 'as agree- 
ments with them (contractors) on plinth area basis and 
witli defined specifications had already been entered into, 
any change in the specification and rate would have 
invited not only legal complication but also delay in the 
completion of the work and consequent financial loss to 
Government by way of compensation etc. Thus it would 
appear that it was only under compelling circumstances, 
the Public Works Department could not take delivery of 
all the roofing materials offered by the Camp Comman- 
dant, and there was no fault or negligence on the part of 
local Works Department Otlficers.' " 

Shelters in Meghalaya and Trzpwa 
1.171. Audit has pointed out that shelters (including pit latrines) 

constructed at a cost of Rs. 20.38 lakhs became surplus to require- 
ments in Meghalaya and records of construction of 5,000 huts in 
Tripura were not available for audit as these had been seized k r  
investigation of the Vigilance Department of the State and the C.B.I. 
The Committee wanted to know (i) the reasons for construction of 
shelters in excess of requirements in Meghalaya and (ii) the results 
of investigations into the construction of 5,000 huts in North Tripura 
District and also the reasons for referring the case to C.B.I. In a 
written note furnished to the Committee, the Department of Reha- 
bilitation has stated as under: 

"(a) (i) According to the report ;rf the Government of Megha- 
laya, thousands of refugees had taken sheltered in the 
Moheskhola area right from the beginning of the influx. 
Because of communication difficulties it was not possible 
to construct shelters for these refugees immediately dur- 
ing the rainy season. The number of refugees increased 



with the passage of time. The refugees constructed some 
sheds in the area and as soon as the rainy season came to 
and end, steps were taken to conslruct camps for their 
accommodation. The Superi ntcndcnt of Police war dir- 
ected to register these refugees formally. The necessity 
for accommodating these refugees became pressing and 
urgent because af the disturbed condition prevailing jn 
that area for which refugees had to be moved from the 
border areas. By the time, the construction was sub- 
stantially completed, arrangements were made for shift- 
ing the refugees to Mowasora area. However, by that 
time, the situation in the border became very tense £01- 
lowed by the liberation of Bangladesh, the refugees refus- 
ed to move knowing that they would go back to their 
home aqy day." 

1.172. A. regards Garo Hills, the Staie Government have stated 
that ~t is not a fact that the p:t latrines and one barrack costing 
Rs. 67,210.00 were constructed after December. 1971, when the re- 
fugees had already left. These were constructed at the various 
camps before December 1971 and they were proprly utilised by the 
refugees before they left the camps. The main difficulty in this case 
was that the work orders for the constructio:~ of the pit latrines and 
barracks were issued eqost-facto between December, 1971, and 
Jute, 1972. whereas on account of the suddel~ rush 01 huge number 
of refugees; the orders were given earlier on the spot that the pit 
latrines and barracks should be constructed. The State Government 
have verified that these constructions were made when the refugees 
were staying in the camps and were properly utilised by them. 

1.173. (ii) As regards the constructio~ 3f 5,000 huts in Tripura. 
the S a t e  Government have reported that orders for construction 
of these huts were issued in September 2nd October, 1971 for accom- 
modatj~g refugees in North Tripura District as it was decided to 
shift the ~efugees from bordering camps and other places from South 
and West Tripura district, due to continuous Pak shelling and other 
troubles in camps situated in border areas. 

1.174. (b) On the basis of some anonymous and pseudonymous 
cornplamts about construction works under the North Tripura Dis- 
trict, a preliminary enquiry was conducted by the Stab Vigilance 
Department and on the basis of the preliminary enquiry report, 
Director, CBI, Government nf India was requeskd on 3rd May, 1972 



to make detailed investigation of the construction works. The CBI 
accepted the case on 20th May, 1972. Their report is  still awaited. 

1.175. According to the Audit Report, $bod articles worth 
&a 78 lokhs were repMZed to have been stolen b e t w m  December 
1971 m d  March 1912. From the interim police report dated the 
17th December, 1W2, it appears that huge stock of cereals was 
kept in the Salt Lake area. Although a decision was taken to 
remove the stock to Barasat and transport was provided by SDO, 
Barasat, the stock was not removed at the instance of the Camp 
Commandants and the entire stock was reported to have been 
kept there under the guard of some chowkidars. Subsequently 
stock of cereals was looted and only a small quantity of food 
materia1 was recovered and sold by auction at Rs. 8,3511-. Three 
persons were reported to have been arrested but they were later 
acquitted by the court. The Committee have been informed that 
the explanation of the ex-Chief Commandant and ex-Additional 
Chief Camp Commandant, Salt Lake Evacuee Camp were called on 
31-121974. Altbough it is a very serious matter, the Commtttee 
have not been apprised of what happened subsequently. 

1.176. I t  is regrettable that no action whatever was taken against 
the Camp Commandant who allowed cereals worth of Rs. 4.78 lakbs 
to be stolen. The Committee would like an immediate inquiry to 
be instituted into this entire episode. 

1.177. It has been brought to the notice of the Committee that 
although shelters of improvised nature and austerity standard were 
to be constructed with local and inexpensive materials, several in- 
stances have come to notice in test check by Audit in which costly 
material like sal wood was used. The explanation of the Depart- 
ment of Rehabilitation that sal wood was used in the Cooper 
Chharra and Gamanbani camps in West Bengal and Bahalpur in 
Assam because i t  was readily available locally and it was also 
durable is not acceptable to the Committee. In tbat part of West 
Bengal, besides sal which is most expensive, cheaper v a ~ e t i e s  like 
mango, jaman and shirish are also available in plenty. The Com- 
mittee regret that the authorities, despite their knowledge that tbe 
rdugtts were return to their eaunhy eventually did not exercise 
economy in the matter of construction of shelters which were to be 
built for a temporary period. 

1.178. The Committee have been told that 5,000 huts were con- 
stnreted in North Tripura District for housing the rehgecs a d  

certain anonym- and pseudonymous complaints were received 



about the irregularitit% in the construction works. 0 x 1  the bash 4 
a p r e w a r y  Inquiry conductad by the State Vigilance D@~pmtmmt, 
the case been reierred to the C.B.1. on 2- May, 197% Tht 
report of the C.B.I. is still awaited. The Committee would like that 
the case ahonld be processed expeastiously and a toport of tbe 
ptogress of the ease communicated to tbem within two months. 

Central Camps 

1.179. It has been pointed out in the Audit Report that for expe- 
ditious completion of warks in Central Camps by bringing materials' 
from other places, the contractors were dllowed 20 per cent above 
the schedule of rates. Although the contractors failed to complete 
the work within the stipulated periods, they were paid Rs. 12.04 
lakhs an account of the higher rates. As mentioned earlier. accord- 
ing to the instructions issued by Goverument of India, the shelters 
were to he constructed with local and inexpensive materials. In a 
note furnished to Audit, the Department of Rehabilitation (Febru- 
ary, 1974) stated that "the contractors were allowed 20 per cent 
above the schedule of rates not solely for expeditious completion but 
for emergency works and carriage of m:erials from outside for non- 
availability of materials locally in large quantities. 

1.180. In a written note furnished to the Committee, the Depart- 
ment of Rehabilitation has stated as under: 

"After the completion of works and the payment of bills of 
the contractors, a few procedural irregularities came to 
notice. 'It was, therefore, decided in consultation with 
the Associated Ministry of Finance to constitute a Com- 
mittee of Engineers to go into this question. The t e r n  
of reference of the Committee were as under:- 

(i) Justification or otherwise of depm-tmental rates pre- 
pared by the Superintending Engineer. 

(ii) Whether the procedure followed in inviting short notice 
quotations was inescapable in the circumstnnces of the 
case and in the best interest of Government. 

(iii) Whether the award of contracts by an A&hoc Tender 
Committee without Government sanction was bonafide 
and unavoidable. 

(iv) How far the lapses regarding the scrutiny of the con- 
tractors' bills caused logs to Government and to what 
extent these show dereliction of duty on the part of the 
Ofltlcers concerned. 



1.181. The Commltke have since submitted its report. It has 
been examined and decided to refer the case to the Central Vigilance 
Commission including the point whether payment oi 20 per cent 
extra above the echedule of rates was justified. The question of fix- 
ing responsibility would be considered at the appropriate stage." 

1.182. The Committee are sarprlsad to note that Ule contnofon, 
were paid Ib3. 12.04 lakhs on account of higher prices. The Com- 
mittee have been informed that a C b m m ~  of Engineers was set 
up examine the question of payment of ZQ per cent above the 
sebeduh, of rates to contractors although they failed to complete 
the works within the stipulated period. The Committee have .Is0 
been told that in pursuance 06 the report of the Committee of 
Engineers, it has been decided to refer the cose to the Central 
Vigilance Commission, including the point whether 20 per cent 
extra above the schedule of rates was justified. The C d t t e c  
would like to be informed about the results of invesWgatian can- 
ducted by the Central Vigilance Commission in this regard- 

Irregular Payments for better quality Wood 
l.lE3. Audit has pointed out that in certain Central camps al- 

though wdinary wood was actually used payment was made far 
better quality wood at higher rates, the extr3 cost being Rs. 5.97 
lakhs. Government intimated (February, 1974) that the case was 
being referred to the Vigilance Commission. Asked to state whether 
the case was actually referred to the Vigilance Commission and whe- 
ther any responsibility has been Axed, the representative of the De- 
partment of Rehabilitation has stated in evidence as under: 

"We sent the papers in September? 1972; after that, in May, 
1974. As the case was of a similar nature, we sent it to 
the Vigilance Cammissioner, West Bengal Government, in 
consultation with the CVC. We also consulted the con- 
cerned officer of West Bengal Government who had been 
obtained by the Branch Secretanat on deputation.' 

1.184. The Committee wanted to know the justification for ref- 
erring the matter to the Vigilance Cammissioner of West Bengal 
Government instead of the Central Vigilance Commission. The 
represeatative of the Department has stated in evidence as under: 

"From the files, it appears that we took the advice because the 
earlier case was also dealt with by the same group of 
officers that is, it was taken up by the State VC. So, we 
were not clear in our minds. It is the Central camp. 
Oflkers belonged to the State Government and after depu- 
tation, they had gone back to the State Government." 



1.185. Pointing out to the witness that Central Government's 
money was involved and the camp was also a Central camp, the 
Committee questioned the justification for rushing to CBI f w  getting 
the matter referred to  the West Bengal Vigilance Commission. In a 
note subsequently furnished to the Committee, the Department of 
Rehabilitation has stated as under: 

"Since the relevant papers are with the State Vigilance Com- 
mission, it is not possible for us to consult the original re- 
cords but from some of the collateral records, an attempt 
has been made to find the reasons for referring the case 
to the State Vigilance Commission and the position as re- 
flected from the collateral record is stated below. 

1.186. From certain papers, it appears that in May, 1972 it came 
to notice of the Branch Secretariat that no recovery had been made 
for hard wood which had been used in place of sal wool in the con- 
struction of Central Transact Camp of Salboni while making the 
final payments to the contractors and there was dereliction of duty 
on the part both the Executive Engineer and Superintending Engi- 
neer who were involved in the construction. By that time these 
officers, who had been taken on deputdion from the cadre of the 
State Government, had been reverted to their parent cadre. A letter 
was, therefore, sent to the Secretary PWD, Government of West Ben- 
gal suggesting that the explanations of the officer or officers concern- 
ed should be called for with a view to considering departmental pro- 
ceedings. In reply, the PW Department of West Bengal Govern- 
ment intimated that the case had been taken up with the State 
Vigilance Commission far framing draft charge sheets along with a 
statement of allegations. Apparently, the matter was allowed to 
rest there by the Branch Secretariat, Calcutta, in view of the fact 
that the persons involved were officers of the State Government who 
had already been reverted to their parent cadre in the State. 

1.187. Subsequently in January, 1973 when a spot inspection was 
conducted, doubts regarding the quality of wood samples used in the 
construction of Gamarbani, C e ~ t r a l  Transit Camp arose. 

1.188. They were got examined by the Forest Hesearch Institute, 
Dehra Dun. The Institute gave the opinion that none of the samples 
were sal wood and that the timbers represented by the samples were 
not included in the list of timbers used for constructional purposes. 
I t  was felt that since a similar case relating to Salboni, CTC was 
being investigated by the State Vigilance Commission this case could 
also be sent to them for preliminary investigation and the final action 



could be taken in consultation with CVC after the investigation 
report was received. The advice of the CBI was also sought. Their 
adviae was as follows:- 

(i) The West Bengal State Vigilance, it appears are already 
looking into the allegations relating to the work of con- 
struction of hutments at Salboni Camp for the refugees 
coming from the erstwhile East Pakistan now Bangladesh. 

(ii) Asl regard the construction of hutments a t  Gamarbani, it 
appears the matter was also under correspondence with 
the State Vigilance, Government of West Bengal. 

(iii) The officials who have caused over payments to the con- 
tractors were on deputation from the State Government .>f 
West Bengal and they have since been repatriated to their 
parent state. State Government of West Bengal would 
be competent authority to take appropriate action against 
them if and wheu the same is contemplated. 

(iv) At this belated stage, investigation by the CBI will not 
only be time consuming but may not be very fruitful. In 
view of this it may not be possible for us at this stage to 
waste our limited resources aver such and old matter. 
Besides the hands of the CBI are already full and it will 
not be possible to detail a team of officers to investigate 
this old matter. 

(v) Since the State Vigilance, West Bengal Government 
Calcutta is already looking into the matter relating to 
construction of hutmgnts a t  Salbani Camp, they may be 
requested to take up the matter concerning Gamarbani 
Camp also. 

(vi) Since the West Bengal State Vigilance have handled one 
case of the nature, concerning Salboni Camp, handling of 
the other case will be camparatively easier and quicker 
for them. 

1.189. According a letter was sent on 28th May, 1971 to the State 
Vigilance Commission suggesting that the Commission may also 
undertake the investigation in respect of work of Gamarbani Camp 
and a copy of this letter was endorsed to the CVC with a note of 
background of the case and to CBI. The relevant files were also 
smt to the State Vigilance Commission. 



1.190. The correspcmdence entered into with the State Vigilance 
Commission in respect of the two cases has been shown to the Choir- 
man of the PAC. The Department will now refer to the Cgntral 
Vigilance Commission the two cases relating to payment for better 
quality wood when ordinary wood was used also since they are part 
of the same works and it is fit that they should be investigated and 
looked into together " 

1.191. According to Audit, in certain Ceptral carprs plthougb 
v q  ordinary wood was actually used, payment was made for better 
quality wood at higher rates, the- extra cost being Its. 5.97 1PLha. 
The Committee were informed during the cnurse of evidence by the 
reprtsentative of the Department of Rehabilitation that the case 
had been referred to the Vigilance Commission of West Bengal, 
as a similar case had been referred to them earliez. Subsequently, 
in a written reply, the Department informed the Committee that the 
relevant papers are with the State Vigilance Commission and it is 
not possible to consdt the original records but from some of the 
eqllaterd records, it appears that tbey have also stated, that in 
May, 1972 it came b the notice of the Branch Secretariat that no 
recovery had been made for hard wood which had been d ln 
place of sal wood in the construction of Central Transit Camp of 
Salboni while making the finnl payments to the contractors and 
there was dettllction of duty on the part both of the Executive 
Engineer and Superintending Engineer who were involved in the 
CQllSttPctdon. These oiecers who had been taken on deputation from 
the cadre of the State Government had been reverted to their 
parent cadre. The Department of Kehabilitation also 3niormbd tbe 
Conunittee that the P.W. Department of West Bengal Gmernment 
intimated that tbe case had been taken up with the State VWlurce 
Commranlon for fpaming draft charge sheets along with a StatemePt 
of allegations. Tbe matter was allowed to rest there by the Do- 
parhnent of Kehabilitation in view of the fact that tbe pcrso~ls 
involved were officers of the St& Government. It has been te- 
ported to the Committee that the wood samples used in the con- 
stmetton of Gamkbani  Central Traasport Camp w e n  tcrfad by 
the Forest Research Institute, Dehra Dun who have the opinion that 
none of the samples were sal wood and that the timbers rsprescnb 
ed by the samples were not incladed in the l i t  of timbers ~d for 
COILS - P-s. 

1.192 The Committee understand tbrt the entire matter bas now 
ban referred to the Central Vigllancc CorrrmfiOiOll. The Corn- 
mitfa desire that the investigations shoa1d be completed ex*- 
titmsb. 



1.193. Construction of Latrines : West Bengal 

Audit has pointed out that Ra. 25.88 lakhs were spent by Public 
Health Engineering divisions between June 1971 and November 1971 
on construction of 4 seated and 8 seated dugwell latrines in the camps 
in Nadia and Behrampur instead of 10 seated trench latrines approved 
by Chief Engineer, Public Health Engineering department of the 
State. The Committee wanted to  know the checks exercised by the 
Ministry kf Finance with a view to seeing that the funds sanctioned 
were actually utilised. The representative of the Ministry of 
Finance has stated in evidence : 

"We had sanctioned funds as required by the S t a t  Govern- 
ments and the Branch Secretariat; and the administra- 
tion of the camps and the regulation of. the administrative 
machinery and the State Governments " .  . . . 

We had periodical meetings, say every month, over some 
periods or for a few weeks in the Branch Secretariat, with 
the officers of the State Government and with the Com- 
mandants of the Central camps; and tried tr, find out 
the actual position. We also used t o  get reports from 
the Central Camp Commandants, but 'these irregularities 
which have been disclosed by Audit were not brought to 
our notice at that time." 

1 194. The Committee called for copies of reports received from 
Camp Commandants. These could not be made available by the 
Department and were stated to be non-traceable. 

1.195 Asked to state whether any responsibility has been fixed 
for the extra expenditure of Rs. 25.88 lakhs on constri~ction of lat- 
llncs. the Department of Rchabilitation has in a written note furni- 
shed to the Cbmmittee on 14.1.75 stated as under: 

"A copy of the note dated 30th December, 1974 of the Health 
'Department of the Government of West Bengal along 
with its enclosure reccived through Refugee Relief and 
Rehabilitation Department of the State Government is 
enclosed (Annexure). 

The State Government have been asked to confirm that Dug- 
well latrines were actually constructed and the amounts 
actually spent therefor vide this Departmeat's Tele- 
printer message dated 11.1.1975." 

1.196. No further information has been received from the Ilepart- 
ment. 
705 L . S . 4  



ANNEXURE 

Extracts f*om the notes of the Health Departiment, Gout. of W. Bengal 
The notes of the .Chief Engineer-I, Public 'Health Engineering 

Dte. dated 13-7-74 (copy enclosed) are quite clear. The Trench la+ 
rines were originally constructed by the Public Health Engineering 
Directorate in the camps in Nadia and Berhampore. The trench 
latrines are normally meant for temporary use and become unser- 
viceable after a short period. In these cases due to longer stay by 
the evacuees the trench latrines become unserviceable particularly 
owing to heavy Monsoon rains and their bomboo, darma and other 
super-structures were taken away by the evacuees possibly for 
their cooking purposes. To safeguard against the loss of super-strut- 
tures and also for durable structures, the Public Health Enginee- 
ring Dte. took up the construction od Dug-well latrines. The action 
taken by the Chief Engineer-I, P.H.E. Dte, has been appropriate in 
the circumstances stated above and the question of fixing up any 
responsibility does not arise. The Chief Engineer-I, P.H.E. Dte. 
has already stated that Dug-well latrines were actually constructed 
in these camps 

Sd/- N. K. Saha 

Deputy Secretary. 
30-12-1974 

The foregoing note of Shri N. K. Saha, Dy. Secy. states the posi- 
tion and explains the circumstances under which change ever from 
trench latrines to dug-well latrines was made, resdting i,n some 
unavoidable additional expenditure. 

S d / -  A. Sen 
30-12-74 

1.197. According to Audit, Public Health Engineering Divisions 
ven t ,  between June 1971 and November 1,971, on the construction of 
h a t e d  and hea ted  dugwell latrines in the camps in Nadia and 
Behrampur, Rs. 25.88 lakbs more than what would have been neces- 
fnrs had trench latrines approved by Chief Enginen, Public Health 
Eagin~e* Department of the State been constructed. The Corn- 
mitt- observe from the noting recorded by the Deputy Secretary. 
Health Department, Government of West Rengal that "to s a f e g u d  
ylaipst the lolls of super-structures and also for durable structures, 



ibb Public Health Engineerhag Direptorate took up the cansteuctian 
of dug-well lathes!' The Committee are not satisfied witb tbfe .ex- 
planation. The Committee, however, have not as yet been told by 
the Department of Behabilitation that the mount sanctioned for the 
revised project had actltally been spent. The Committee would like 
tbe Department of Rehabilitation to investigate this matter further 
with a view to (a) establish that there was a definite need for the 
dug-well latrines and (b) see that the cost incurred on dug-well 
latrines had in fact been proper and j ud5b le .  

TENTS, TARPAULINS, PLASTIC SHEEI~NGS, ETC. 
Shortages 

1.198. Audit has pointed out that out of tents and tarpaulins 
worth Rs. 7.06 crores purchased by Government of India between 
May 1071 and October 1971 for Central and State camps, those 
worth Rs. 6.64 lakhs did not reach the consignees. Out of tents 
and tarpaulins worth Rs. 3.08 crores sent to Central camps only 
those worth Rs. 0.98 crores (32 per cent) were used for shelters 
for refugees. 

1.199. The Department of Rehabilitation has informed Audit in 
February 1974 as under: 

'The Government was not in a position to know as to what 
would be the number (of refugees) that would have to 
be looked after by it. It was. therefore, not possible for 
Government to make any accurate assessment of accom- 
modation that would have to be provided at various 

places and yet some assessment had to be made regarding 
their requirements from time to time. The purchase of 
tents and construction of hutments were planned on an 
emergent basis on the basis of such assessment as was 
made from time to time. 

Added to it in December 1971, the position suddenly changed. 
I t  became possible for Bangladesh refugees to return to 
their homeland. These developments were as sudden 
as the influx of the refugees which started in March 1971. 
These developments could not be anticipated and as such 
certain tents could not be put to use for the purpose for 
which they were purchased. " 

1.200. The representative of the Department of Rehabilitation 
has informed the Committee in evidence: "All that the State Gov- 
ernment have done is that claims were preferred with the Rail- 



ways." Subsequently, in a written note, the Department of Re- 
habilitation has stated as under: 

'In order to provide shelter to the Bangladesh refugees in 
various camps-both Central as well as State run camps, 
arrangements were made to procure tents] tarpaulins 
through the Dte. General of Supplies and Disposals, 
New Delhi. For this purpose, indents were placed on 
the DG(S&D) from time to time, on the basis of the esti- 
mated requirements keeping in view the number of re- 
fugees who had already arrived andlor were expected to 
arrive. Indents were placed for supply of 82,026 tents 
and 24,000 tarpaulins, to the various State Governments 
and the Branch Sectt. of this Department at Calcutta. 
The DG (S&D) placed orders on the various firms for 
arranging supplies to the various consignees. 

Certain shortages in the stores were detected by the con- 
signees.at the time of taking delivery of the stores from 
Railway Authorities. The claims for short receipt of 
stores were accordingly preferred by them on the Rail- 
way Authorities concerned. The matter has also been 
taken up by this Department with the Ministry of Rail- 
ways '(Rly. Board) to issue instructions to the Railway 
Authorities concerned to take prompt action to settle 
these claims as early as possible." 

1.201. The Committee note with concern that tents and tarpaulins 
worth Rs. 6.64 lakhs purchased for Central and State camps did not 
reach the consignees. They are surprised to be told that "All that 
the State Government have done is that c l ~ i m s  were preferrd with 
Railways." More than one pear has passed since the publication of 
the Audit Report and the matter has still to be settled with Railway 
Authority. The Committee would like that prompt action to settle 
the claims is taken under intimation to them. 

Hiring of Tents 

1.202. Aumt nas pointed out that tents were hired in July 1971 
for accommodating refugees at Iradatganj pending construction of 
shelters. Even after completion of shelters in October 1971, the 
tents were retaixied for 6 months more for which Rs. 1.12 lakhs 
were paid as hire charges. 



1.209. The Department of Rehabilitation had informed Audit in 
February 1974 an follows: 

"The total number of barracks completed was also 110 as 
against the prdgramme of 121. Besides, accommodation 
was required for medical and para-medical ataff ." 

1.204. Audit pointed out to Ministry in March 1974 that as per 
typical design for accommodation of displaced persons a barrack 
was to accommodate 20 families of refugees-that is, about 100 per- 
sons. This being so, 110 barracks were s a c i e n t  to accommodate 
about 11,008 refugees. There were in all 10,293 refugees in the 
Camp at Iradatganj . 

1.205. In March 1974, the Department of Rehabilitation con- 
tended as follows:- 

"the position was constantly reviewed by the Camp authori- 
ties as and when built-up accommodation was made 
available. . . . . .the number of tents was progressively 
decreased keeping in view the circumstances prevailing 
at that time and needs of the refugees and the other 
staff. " 

1.206. Asked to state why hired tents were kept even after ac- 
c&nmodation became available, the representative of the Depart- 
ment has stated in evidence as under: 

"Based on information available on the file, it appears that 
121 barracks were required to be constructed. There 
were floods in West Bengal and it was decided to move 
the refugees to other places. One of the places selected 
was Iradatganj in U.P. The migrants were to be moved 
quickly, so the State Government of UP were asked to 
hire tents, set up the camp and receive these people and 
then take up the construction of barracks. A board 
consisting of the Camp Commandant and the Dy. Com- 
missioner called for tenders and selected some parties for 
supply of tents and various other accessories. 

It appears, out of 121 barracks which were required to be 
put up, only 160 were established. Subsequently, ano- 
ther ten barracks were put up. Eleven barracks were 
not put up. From the file, I got an impression that in the 
meantime a decision was taken to strengthen the hospi- 
tal organisation. There was a complaint at one time that 
some of the barracks were defective. This was gone into 



by some oflticers detailed by the Branch Secrethhf and 
it was found that the barracks were in bde2. % 
tents continued to be occupied lprgely by, @col and 
the camp staff. They were also used for stores. Some 
of these tents were used for bath-rooms and latrines. It 
appears, there was a saving by not undertaking the 
construction of some of the barracks to the extent of 
Rs. 1.43 lakhs. When the Audit went round, perhaps 
we could not clarify the position. This is the positfon 
on the file." 

1.207. Asked to state the expenditure that had been incurred 
for hiring the tents, the representative of the Department of Re- 
habilitation has stated in evidence: "I think, Rs. 18,000 per month." 

1.208. Subsequently in a written note furnished to the Com- 
mittee, the Department of Rehabilitation has stated as under: 

"In June 1971, it was decided in consultation with the 
U.P. Government to-btablish a Central Camp for the 
Bangladesh refugees at Iradatganj. The capacity envi- 
saged originally was 50,000 persons. It  was reduced later 
to 1,000 persons. The Executive Engineer of Allahabad 
Central Division, Central P.W.D., reported that in a 
weekly meeting held under the Chairmanship of the 
District Magistrate, Allahabad, the following decision 
was taken: 

"Since all the families do not con& of 5 members and two 
small families do not want to live together and since 
total number of families who have come to camp is 
2220, the barracks for these families should be 111 
Nos., instead of 100 being constructed at present. Ten 
barracks being constructed for hospitals and residences 
of staff members etc. will be extra to this number. 
Thus a total of 121 barracks are required to be cons- 
tructed." 

1.209. The eventual number of barracks constructed was 110. 

1.210. It  may be mentioned that estimates submitted by the 
CPWD for further construction of 11 more barracks amounting to 
fi. 143,7001- and construction of hospital and staff quarters amoun- 
W g  to Rs. 80,4001- were not sanctioned and the work was not exe- 
c&d It appears that the Camp Commandant did not arrange for 
the occupation of some of the huts constructed by the CPWD on 
the basis of an opinion that they were defective and because the 



81 
inmatea were not prepared to ehift from the tents to the hutments." 

1.211. The Committee wanted to know whether it was a fact 
that the refugees did not want to move into the barracks as they 
were Iealdng. In a note furnished to the Committee, the Depart- 
ment of Rehabilitation has stated as under: 

'The Camp Commandant appears to have sent a report about 
the defective barracks to the Superintending Enginekr 
on 21st August 1971 but there is no record to show whe- 
ther the Superintending Engineer had sent his comments. 
However, the matter regarding the defective construction 
of barracks came to the notice of the Branch Secretariat 
in April 1972 when the question of payment of bills for 
hired tented accommodation was under consideration 
through a letter from the Camp Commandant, Central 
Transit Camp, Iradatganj, wherein he mentioned that the 
latrines constructed by CPWD were unfit for use and the 
matter was reported to the CPWD by him. He further 
stated that barracks had been leaking during the mon- 
soon. In May 1972 the Camp Commandant was reques- 
ted by the Branch Secretariat to intimate the action 
taken for repair of the defective latrines by the CPWD. 
He was also requested to indicate any other items of 
work executed by the CPWD that were defective. He was 
requested to take up this matter with the CPWD. In 
September, 1972, the CPWD authorities were requested 
by the Branch Secretariat inter-alia to indicate whether 
any complaint regarding unsuitability of these barracks 
for occupation by the refugees was brought to the notice 
of CPWD by the Camp Commandant and if so, the full 
extent thereof. 

A Joint Inspection undertaken by the Camp Com- 
mandant with the Executive Engineer, CPWD, Allaha- 
bad, revealed that some of the latrines became unservice- 
able having not been cleaned and not used properly but 
not due to defective conStruction. 

' The Executive Engineer, Allahabad, incharge of 
Iradatganj camp construction sent a complaint on 19th 
July 1971 that the tarfelt supplied for the rooflng of the 
huts was of poor quality inasmuch as there were too many 

holes-6 mm. to 12 mm,-and water dripped throughout 



during rains. After investigation by the Branch Secre- 
tariat it was found that iron hooks had unfortunately been 
used by the Railway labourers while loading and unload- 
ing wagons containing tarfelt. Suitable instructions were 
issued to all concerned to avoid such mistakes in future." 

12.12. The Committee note that even after completion of 100 bar- 
meLs in October 1971 at Iradatganj, hired tents were retained for 6 
months more for which Rs. 1.12 lakhs were paid as hire charges. 
The Department of Rehabilitation have explained that against 121 
barracks which were required to be put up, only 100 were establi- 
shed for refugees and 10 were put up for hospitals and residences 
of st&. The remaining 10 barracks were not built at all. Thus there 
was a saving by not undertaking bhe construetion of some of the 
barracks to the extent of Rs 1.43 lakhs. This explanation of the 
Ministry does not appear to be correct in view of the facbs brought 
out in evidence. The real reason for the retention of the tents for 
longer period than required was that some of the barracks were 
leaking and the refugees refused to move therein. 

12.13. The Department of Rehabilitation has informed the Corn- * tbat "the Camp Commandant appears to have sent a report 
about the defective barracks to the Superintending Engineer on 
2h t  August 1971 but there is no record to show whether the Super- 
intending Engineer had sent his comments." The Committee have 
also been told that "a Joint inspection undertraken by the Camp 
Commandant with the Executive Engineer, CPWD, Allahabad. 
revealed that some of the latrines became unsetvloe~ble having 
not ban cleaned and not used properly tmt not due to defective 
construction." Had better supervision been exercised and prompt 
action taken when the defeets first came to notice. it might not 
have been necessary to have continued the hirlng of tents for as 
long a period as it became necessary. 

Purchase of Tents by West Bengal 

1.214. Audit has pointed out that Relief and Rehabilitation Direc- 
torate of West Bengal purchased tents worth Rs. 68 lakhs in May/ 
June, 1971. Complete records for the purchase were not available for 
audit as these were stated to be with the f,entral Bureau of Investi- 
gation because of allegation that tents supplied were of very poor 
quality. The matter was stated to be sub-judice. 



1.215. As regards purchase of tents worth Rs. gS lafis by Relief 
and Rehabilitation Directorate of West Bengd in ~ a ~ /  June, 1971, 
the a ~ a r t m n t  of Rehabilitation have, in another note furnished to 
the Committee, stated a.g under: 

"The State Government have reported that from the records 
i t  appears that 59,574 pieces of tarpaulins worth 
Rs. 72120,475.82 were purchased for providing accommoda- 
tion to the evacuees from Bangladesh. Out of these, 1,737 
pieces of ta,qaulins worth Rs. 4,37,959 were received by 
Irrigation and Waterways Department entrusted with the 
construction of Salt Lake camp for which no payment has 
yet been made to the suppliers. As regards balance 57,837 
pieces of tarpaulins costing Rs. 67,82,516.82, payment to the 
extent of Rs. 37,88,940.95 has so far been made. A.G. West 
Btngal raised certain objections on 3rd Nowmber, 1971 
regarding provision, quantum and nature of test etc. of 
those tarpaulins supplied by the parties as pro- 
vided in the purchase contract, and requested the State 
Government to consider the entire issue of making pay- 
ment to these parties. Moreover, the Central Bureau of 
investigation started inquiry in regard to the purchase of 
tarpaulins made by the then Commissioner/Secretary R.R. 
& R. Department. The Governor in his order dated 6th 
January, 1972 restricted the payment to the purchase of 
tarpaulins to 50 per cent of the amounts billed for till in- 
vestigation report from CBI is received and A.G.'s objec- 
tion settled. The CBI has seized a11 papers in c o m ~ ~ t i o n  
with the purchase of tarpaulins during 1971-72 and accord- 
ing to the State Government a Suit has been filed in the 
Sub-Judge's Court Alipur against Shri B. B. Mandal and 
another and the matter is still sub-judke. The Papers 
seized by the CBI have not yet been released." 

1.216. The State Government have stated that till the papers are 
received back from the CBI, no action can be taken in this regard. 

1.217. The subject-matter of CBI investigation was alleged show- 
ing of favour to certain Arms in the award of contracts for supply 
of tents,ltarpaulins to Government of West Bengal. 



Purchase of rheltering materials 

1.218. The Committe wanted to have a detailed note indicating the 
rationale for purchasing sheltering materials worth Rs. 7.06 crores for 
5.68 lakh refugees in addition to the plastic sheets received from 
foreign countries, when the prescribed scale of accommodation was. 
only 100 sq. ft. for family. The Committee also wanted to have the  
quantity and value of plastic sheets received from abroad. In a 
written note furnished to the Committee, the Department of 
Rehabilitation has stated as under : 

"Besides the Central camps numbering 17 which were 
actually set up with a total population of 5.68 lakh 
refugees, shelter materials were also required to meet the- 
requirements of the refugees in various State camps. 

1.219. Orders had been placed in April and May, 1971 for 50,000 
tents and 3000 tarpaulins. The supply was expected to be completed 
by the end of June, 1971. Offers from International organisations and 
foreign Governments at that time covered 3262 tarpaulins, 60 tents, 
9fL000 sq. metres of plastic sheets and 31 packages of tarpaulins. 
From the existing stocks of the Department, 6,000 tents had also been 
provided and another 5,000 tents were expected from those rejected 
by Ministry of Defence. All these together would have covered the 
requirements of 1.24 lakh families. In June, 1971, the position was 
reviewed. At that time already more than 41.61 lakhs of refugees 
had come, of which 23.17 lams were residing in camps. As a work- 
ing assumption, the number of refugees to be provided accornmoda- 
tion in camps was taken as 40 lakhs i.e. 8 lakh families. It was ex- 
pected that 50 per cent would be accommodated in the "bashes" or 
temporary huts and for the rest of the 50 per cent i.e. 8 lakh families, 
it was reckoned tha't accommodation would have to be provided by 
tents, tarpaulins etc. In June, 1971, orders were placed for a further 
quantity of 32,026 tents and 21,000 tarpaulins. 

1.220. In the middle of July, 1971, the position was further review- 
ed. Having regard to the trend of the influx it was estimated that 
12.00 lakh families would eventually be in the camps and 6 lakh 
families would have to be accommodated in tents and tarpaulins. The 
tents and tarpaulins for which orders were placed in June, 1971 
through D.G.S. & D. were expected to cover 1.6 lakh families. An- 
other 1.6 lakh families were expected to be covered by aid from 
foreign agencies. This left a gap of 2.8 lakh families. In the meeting 
of #e Shelter Sub-committee held on 6th July, 1971 i t  was decided 
that the UNICEF would arrange for immediate purchase of 20,000 



tarpaulins for providing shelter to 60,000 families and for the remain-- 
in$ 2% lakh familiea the U.N. Focal Point was requested'to send a 
cable to their headquarters at Geneva to arrange for necessary sup- 
ply of relief materials. 

1.221. At that time it was also felt that according to the earlier 
expectation, i t  may not be possible to construct temporary huts b 
cover as many as 6 lakh families and that our demand for roofing 
materials in the shape of polythene sheets etc., from voluntary foreign 
agencies may have to be stepped up so as to cover another 3 lakh 
families. To be on the safe side, it was requested to review the pro- 
blem and consider placing an indent for a further quantity of 10,000. 
tents on  D.G.S. & D. The Branch Sectt. was informed accordingly, 
but no further indent seems to have been placed. 

1.222. It  may be added that by July, 1971 the camp population had 
reached a figure of 49.31 lakh persons and at the end of the influx 
in December it was 67.97 lakh persons. 

The following shelter material valued at  Rs. 2.38 crores, was re- 
ceived as foreign aid from abroad: 

(i) Roofing material/plastic ssheetin :. . 36,277 Pkglrolls 

(ii) Tarpaulins. . .  . 11,852 Pkg. 
rg,or8 Pcs. 

. . . . . . .  (iiij Tents. . . 8,562 Pkg." 

Disposal of Unserviceable Tarpaulins 

1.223. In the Audit Report it has been stated that t e ~ t s  and tar- 
paulins worth Rs. 30.00 Iakhs became unserviceable (February, 1972) 
in the Central camps. Asked to state the value of tarpaulins which 
became unserviceable and disposed of, the Department of Rehabili- 
tation has in a note stated as under: 

"The following is the reproduction of a letter No. 555/RR dated 
the 28th June, 1973 received from the District Magistrate, 
Bankura, on the condition of surplus tents taken over from 

this office from the C.T.C. Gamarbani. 

"4110 tents including shouldaries have been received by 
this office from the C.T.C. Gamarbani. 

Tents 80150 Kg. . . . . . . .  3373 

Shouldaria . . . . .  . . .  746 



1.224. Out of 3373, 62 have been issued to mcer-in-Charge, De- 
fence Department, Calcutta. 200 tents have been issued to the Dis- 
trict Magistrate, Birbhum. 

1.225. Out of 746 shouldaries, 457 have been issued to the Officer- 
in-charge, Relief, Bankura and the balance have been sold by auction. 

i. e., (I) unused serviceable . . . . . Nil 

(3) unused unserviceable . . . . . . Nil 

(4) used unserviceable . . . . . 3 , 4 ~  

Apart from this, 580 tents were given to Bangladesh Government. 
It will be seen, therefore, that there is no case of unused tents 

which become unserviceable. 

The mode of disposal was by transfer to the State Government in 
accordance with Department of Rehabilitation Letter No. 7 (6) /72- 
R.111 (Vol. 11) dated 12th May, 1972 read with letter No. 18(4)/72-R 
-dated 27-6- 1972. 
Purchase of Tarpaulins in Assam 

1.226. I t  has been stated in the Audit Report that 424 tarpaulins 
worth Rs. 1.26 lakhs were purchased in March, 1972 by Deputy Com- 
missioner, Shillong after the refugees had been repatriated. Further 
1,685 tarpaulins ordered by him in May, 1971 at a cost of Rs. 4.92 
lakhs had been lving at Gauhati in the godown of 3 private firm. 
The firm sent 1,673 of these tarpaulins to the Deputy Commissioner 
in March, 1972. Meghalaya Government decided in July, 1972 to dis- 
pose of these tarpaulins; these are yet to'be disposed of (hlay, 1973). 
Audit had also pointed out that out of 876 tarpauIins stated to have 
been sent in April, 1971 and May. 1971 by Deputy  commissioner^ 
Shillong, to Munei Panchoring Relief Camp, 298 tarpaulins costing 
Rs. 0.71 lakh had not been accounted for by the camp. 

1.227. In a written note furnished to the Committee, the Depart- 
ment of Rehabilitation have stated as under: 

"The State Government have stated that order for supply of 
424 tarpaulins worth Rs. 1.26 lakhs was actually placed 
with the Firm on 19th May. 1971. The Firm supplied the 
tarpaulins on 2nd June. 1971. However, the payment was 
made in March, 1972. 

As regards 1685 tarpaulins worth Rs. 4.92 lakhs, the State GOV- 
ernment have stated that the supply was made in June, 
1971, but these were not accepted by the Deputy Commis- 
sioner, Tura as these were considered substandard. These 



were stored a t  Gaubt i  pending finalisation of the matter, 
Subsequently, the State Government decided to accept de- 
livery after suitable reduction in rate. 

As regards disposal, the State Government have stated that 
they have been able to a-llocate 394 tarpaulins only to other 
State Government departments. As regards the disposal 
of the remaining quantity, the question is under considera- 
tion. 

In regard to 298 tarpaulins costing Rs. 0.71 lakh supplied t o  
Munei Panchoring Relief Camp, the State Government 
have stated that "Since the camp maintained a separate 
temporary issue register during that period, all the short 
receipts of tarpaulins as pointed by Audit have been 
issued through the register mentioned above which is 
being produced to next Audit- The receipt of 298 Nos. of 
tarpaulins has been entered into the stock register now. 
Accountant General, Shillong has been requested by them 
to drop the audit objection in this regard." 

Dismantled Materials: Salt Lake Area 

1.228. It has been pointed out in the Audit Report that dismantled 
materials from the structures constructed in the Salt Lake  cam^ 
were disposed of for Rs. 1.90 lakhs only although the shelters were 
constructed at a cost of Rs. 1.85 crores and that this as we1 as cer- 
tain matters relating to the construction of shelters are under inves- 
tigation by C.B.I. 

1.229. Asked to state the reasons for referring this case to the 
C.B.I. and the results of the inquiry, the Department of Rehabilitation 
have in a written note. dated 13th January. 1975 stated as under: 

"The State Government have stated that the case was referred 
. to CBI on 28th October. 1972 on grounds of wrongful dis- 

posal of evacuee camp installations at Salt Lake at a nomi- 
nal price. 

A copy of RRC/Secretary's letter to the Director, CBI. New 
. Delhi dated 28th October, 1972 showing details of the case, 

is given in Appendix 111. The matter is still under inves- 
tigation by the CBI and no report has yet been received. 

After the C. & A.G's report had been placed in the Parliament, 
the State Government of West Bengal was requested on 
27th June. 1974 to forward their comments in respect of' 



the various points concerning them. The Rate Govern- 
ment Wormed vide their d.0. letter dated 25th July, 1974 
as fol!ows:- 

'The matter is still under investigation by CBI! * * * 0 

The State Government informed vide their d.0. letter No. SC- 
167/RC/CA0/103(Pt. 111) dated 18th November, 1974 that 
the investigation report from the CBI on the disposal of 
Salt Lake Camp, had not yet been received." 

Dismantled Materials at Jalpaiguri 

1.230. Audit has pointed out that dismantled materials of about 100 
structures in certain camps at JJpaiguri constructed a t  a cost of 
Rs. 20.57 lakhs were reported to have been stolen in October, 1972. 
In the same district dismantled materials of 20 more structures at 
Berubari constructed at a cost of about Rs. 2 lakhs were also stolen 
in September, 1972. The cases were under police investigation. 

1.231. The Department of Rehabilitation have stated that the final 
reports from the pilice have not yet been received by the D.C. Jal- 
paiguri. The police are being reminded by the D.C. Jalpaiguri to 
.expedite. 

1.232. The Committee have been told that the Central Bureau of 
Investigation is investigating the allegation that favows were shown 
to certain firms in the award of contracts for supply of tents/tarpau- 
lins to Government of West Bengal and that the necessary papers 
relating to the purchase of tents are with them (C.B.I.). The Com- 
mittee have also been told that pending the completion of the C.B.I. 
enquiry as well as settlement of A.G.'s objections, 50 per cent of the 
amount billed have been paid to the suppliers. This matter has been 
already delayed considerably and the Committee desire that the en- 
quiry should be completed expeditiously. 

1.233. The Audit has pointed out that tents and tarpaulins worth 
&s. 30.000 lakhs beesme unserviceable in the Central camps in West 
Bengal. The Commit.kee trust that the Department of Rehabilitation 
would have this matter further probed. 

1234. It bas beem reported by Audit that 1,685 tupraiins ordered 
by tbe Deputy Commissioner, Shillong a t  a cost of Rs. 4.92 lakhs had 
been lying at Gauhati in the godawn of a private firm. The Megha- 
b y 8  Government decided in July, 1912 to dispose of thase tarpaulins 



but thsg were not disposed of till May, 1873. The Committee learn 
from the reply furnished by the Department of Rehabilitation that 
altbougb the supply of them tarpaulins was made in June, 1971, thew 
were not accepted by the Dbputy Commissioner, Tura as they were 
considered sub-standard. These were h r e d  a t  Gauhati pending flnali- 
sation of the matter. Subsequently, the State Government decided 
to accept delivery after suitable reduction in rate. The Committee 
have not been informed whether the entire stuck of sub-standard 
tarpaulins has since been disposed of. They would like to know 
whether any action has been taken agafnst the 6rm whlch supplied 
the sub-standard tarpaulins resulting in loss to Government. 

1235. It has been pointed out by Andit that dismantled materials 
from the structures constructed in the Salt Lake Camp were dispos- 
ed of for Rs. 1.90 lakhs only although the shelters were constructed 
at a cost of Rs. 1.85 crores. The Committee were informed by the 
Department of Rehabilitation that the case was referred to the CBI 
on 28th October, 1972. No report has so far been furnished by the 
C.B.I. in this matter. The Committee would urge that the investiga- 
tions should be conducted expeditiously and the results cornmanicat- 
ed to them. 

1.236. The Committee are deeply concerned a t  the inordinate delay 
in finalising investigations into the thefts of dismantled materials at 
Jalpaigurl and Berubari. They would Uke to be apprised about the 
results of investigations and the action by Government fn the light 
of the same. 

Supply of Blankets to Refugees in West Bengal 

1.237. Audit has pointed out that blankets worth Rs. 1.34 crores 
were given by Government of India to a voluntary organisation in 
West Bengal during November, 1971--January, 1973 hut were shown 
in accounts as having been given to West Bengal Government. West 
Bengal Government, however, stated that it had no knowledge about 
these blankets. No records showing actual distribution of these 
blankets by the voluntary organisation were available. 

1.238. The Department of Rehabilitation informed Audit in Feb- 
ruary, 1974 that "there were certain consignments sent by foreign 
voluntary agencies for distribution to foreign agencies in India. 
These were also consigned to the Branch Secretariat, Calcutta, for 
facility of clearance of custom but did not form part of the U.N. 
Aid under the umbrella of U.N. Focal Point or bilatera,l Government 



Aid. The consignment from Christian Aid Mission which ww even- 
tually delivered to the United Relief Services, Calcutta, was in this 
category. The value of these consignments have been erroneously 
included in the stock accounts of foreign aid as at that time, the 
exact nature of consignments was not known." 

1.239. The representative of the Department of Rehabilitation has 
stated in evidence that there seemed to be 14 consignments. Asked 
to state how many of the 14 consignments were acknowledged by the 
West Bengal Government, the representative of the Department has 
stated: "One voucher is in front of me which bears the acknowledge- 
ment of West Bengal Government. In the case of others. the vouchers 
have to be consulted." It has further been stated in evidence that 
the fourteen consignments consisted of 17.445 bales. 

1.240. The Committee pointed out to the official witness that the 
whole country was talking about these foreign blankets which were 
reported to have found their way into the markets. Asked to state 
how many blankets were actually involved in the 14 consignments 
of foreign blankets worth Rs. 1.34 crores. the representativc of the 
Department has stated that these 14 consignments meant 17,445 bales. 
Asked to state for how many bales they did not receive the vouchers 
from the Government of West Bengal, the representative of the De- 
partment has stated: "We do not have the information at  the 
moment. . . .The Government .of West Bengal have disclaimed having 
received them. We have been carrying on correspondence with them. 
We have to take i t  up with that Government." In reply to a further 
question. the representative of the Department has stated that out of 
17410 bales. they were in possession of a voucher which represented 
640 bales only. The Committee asked the witness as to who were 
actually responsible for the absence of the remaining \vouchers out 
of 17410 bales in as much as this was a matter which would not only 
damage the image of the country but would also discourage others 
to help this country when needed. The representative of the Depart- 
ment has stated: "I would like to clarify the position. That was in 
answer to the question viz. how many have the Government of West 
Bengal accepted. We have located now, apart from that voucher. 
6665 bales which were found, verified and found correct by the 
Audit." Asked to state what happened to the remaining 9500 bales 
the representative of the Department has stated: 

"These went to foreign agencies and vouchers are available." 
Asked to state what measures were taken to ensure that the blankets 
were actually distributed to the refugees, the representative of the 
Department has stated that "these were shipped to the States in the. 



light of the requirements of the States such as Tripura, Meghabya, 
Assam etc." 

1.241. In a written note furnished to the Committee, the Depart- 
ment of Rehabilitation have further stated as under:- 

"After checking all the consignment notes relating to blankets 
consigned by Christian Aid, U.K., it has been found that 
there were in all 17 consignments comprising of 21,452 
packages, 1235 bags and 95 bales. Of these one consign- 
ment of 2137 packages was consigned by Christian Aid, 
U.K. to Christian Aid, Calcutta. The balance of 19,315 
packages, 1235 bags and 95 bales was consigned by Chris- 
tian Aid, U.K. to the Additional Secretary, Department of 
Rehabilitation (Branch Secretariat), Calcutta. A11 the 
packages/bags/bales were received by air and cleared 
through the Airport Customs between 18th November, 1971 
and 12th January. 1972." A Statement showing dates of 
receipt of these blankets and their handing over is given 
in Appendix IV." 

1.242. The representative of the Department has also stated during 
evidence: 

"The voluntary organisations which were operating in the area 
towards the relief of the refugees, were receiving, in cer- 
tain cases, consignments from their principals or parent 
services abroad. In those cases, we had acted only as a 
clearing house." 

1.243. The Committee enquired how the West Bengal Government 
came in between. The representative of the Department has stated: 
"In this particular case, though it was a consignment from a volun- 
tary agency, we felt that this may be given to the Gnvcrnment of 
West Bengal for use in the districts." The witness has further stat- 
ed: 

"We were operating under so many uncertainties at that time. 
At this particular time we needed them to supply to cer- 
tain refugees camps in West Bengal, and that is why it was 
decided that these be sent to the West Bengal Government, 
and so they were consigned to them. You are asking whe- 
ther they have acknowledged or not. In the rase of one 
consignment, we have their acknowledgement. For the re- 
maining, please give us a little more time and we will trace 
our invoices and issue vouchers." 



1.244. The Committee enquired whether the muster rolla for 6665 
bales stated to have been traced had been verified and Lound to be 
genuine and also what happened to the remaining 10,139 unaccounted 
bales. In a written note submitted to the Committee on 12th Janu- 
ary, 1975, the Department of Rehabilitation have stated as under:- 

"9 consignments consisting of 12,002 packages were handed 
over to the authorised representatives of the Government 
of West Bengal. Of these, 9,992 packages which came in 8 
consignments have been duly acknowledged by the repre- 
sentatives of the Government of West Bengal on the rele- 
vant consignment notes. In regard to one consignment of 
2010 packages no acknowledgement has been traced, but 
there is a record made by the Officer on Special Duty 
(Airport) of the Branch Secretariat in his report dated 
16th February, 1972 that the consignment was handed 
over to the representative of the Government of West 
Bengal. 

8 * 0 

A9 regards 9.450 packages, 1.235 bags and 95 bales which were 
handed over to the representatives of the United Relief 
Service. acknowledgement of their representatives are 
avilable on the issue vouchers." 

1.245. The Committee enquired whether it was not the respon- 
sibility of the Central Government to ensure that the blankets 
which were initially consigned to the Branch Secretariat in Calcutta 
and were meant for refugees were actually distributed to the 
refugees. The Department of Rehabilitation have in a written note, 
stated as under: 

"According to the Government of India, Ministry of Finance 
letter No. F. l(42)-B/71, dated 4th August, 1971, assist 
ance chamellej. exclusively through the voluntary orga- 
nisations will not enter Government accounts. In view 
of this, the entire lot of 17 consignments comprising 01 
21.452 packages 1235 bags and 95 bales donated hv Chr~s- 
tian Aid U.K. has to be excluded from the Government 
account both on the receipt and the disbursement side. 
A communication to t h h  effect was sent to Audit on 21st 
June, 1973. The matter has been pursued with the 
Audit. 

As regards the blankets handed over to the United Relief 
Service, it appears that this has been done on the autho- 
rity of a letter dated 10th January, 1972 from Mr. David 
Smithers, Relief Organiser, CHRISTIAN AID, that the 



Christian Aid U.K. wish the blankets arrived a t  
DumwDum since December 31 to be distributed to the 
refugees through the Agencios engaged locally in relief 
work including CASA, OXFAM, WAR ON WANT, 
SAVE THE CHILDREN, UNITED RELIEF SERVICE 
and Cathedral Relief Service and CARITAS. In the 
same letter Mr. Smithers said that the distribution will 

undertaken in consultation and liaison with the D.Ms. 
at  Murshidabad and Nadia and will be in accordance 
with the scale laid down by the Government of India. 

In the Government of India, Ministry of Finance letter F. No. 
458/36/71-Cus. V, dated the 15th May, 1971, exemption 
from payment of customs duty was given in respect of 
relief consignments of foodstuffs, tents, t a rpaene ,  
clothing, blankets, etc. consigned to: 

(1) Department of Rehabilitation, Government of India, 
New Delhi/Calcutta; 

(2) Indian Red Cross. New Delhi/Calcutta; 

(3) Bangladesh Assistance Committee, Himalaya House, 
New Delhi. 

The exemption was subject to the condition that the relief goods 
were distributed free of charge among the refugees from East 
Bengal, and are not sold or otherwise disposed of. The Collectors 
of Customs were instructed to allow duty-free clearance after taking 
a simple undertaking without any surety for distribution as above, 
from the importing organisation or body. In Government of India 
Ministry of Finance, letter F. No. 459,'36/71-Cus V. dated 28th July 
1971, addressed to the collector customs, Calcutta, i t  was stated as 
follows: 

'the Ministry of Rehabilitation are normally against volun- 
tary agencies other than those specified in this office letter 
of even number dated 15th Map, 1971, receiving any 
relief goods from abroad consigned to them direct. How- 

ever, should such relief goods arrive, customs clearance, 
without payment of custom duty may be allowed only if 
the agency hands over the supplies to the Branch Secre- 
tariat of the Department of Rehabilitation at Calcutta or 
any Government or organised agency nominated by it or 
a1 terna tively u tilise these relief supplies in accordance 
with the instructions of the Additional Secretary, De- 
partment of Rehabilitation, Calcutta.' " 



1.246. The Committee note that certain consignments of blankets 
were donated by foreign voluntag agencies for distribution to 
foreign voluntary organisation in India. These consignments were 
sent to  the Branch Secretariat of the Department of Rehabilitation, 
Calcutta, for facility of customs clearance. The Committee have 
also been informed that the Department of Rehabilitation sent the 
consignments received by them to the West Bengal Government for 
supply to certain refugee camp in West Bengal. During the course 
of evidence the representatives of the Department of Rehabilitation 
were not able to furnish information about the vouchers for the con- 
signments of blankets which were made available to the Govern- 
ment of West Bengal. All that they could inform the Committee 
was as fallows:- 

"We do not have the information a t  the moment.. . The 
Government of West Bengal have disclaimed having r e  
ceived them. We have been carrying on correspondence 
with them. We have found an acknowledgement given 
by them. We have to take it up  with that Government". 

1.247. The Committee are surprised that the Branch Secretariat 
of the Department of Rehabilitation stationed a t  Calcutta, which 
was headed by an Additional Secretary, did not possess the requi- 
site information about the acknowledgement of the consignments of 
blankets by the West Bengal Government. The Committee are posi- 
tive that the principal executive of the Branch Secretariat (Col. 
Luthra) couN not be absolved of responsibility for such a state of 
affairs keeping in view the fact that his Secretariat was the recipient 
of the blankets and there was a Special OfRcer to look atfer the 
receipt of foreign gifts. 

1.248. I t  is a matter of great concern that the Department of 
Rehabilitation has not received acknowledgements for the full con- 
signments of blankets made over to the West Bengal Government. 
The Department of Rehabilitation in their written note sent to the 
Committee on 12th January, 1975, has stated that in regard to one 
consignment of 2010 packages no acknowledgement has been traced 
dthough there Ss a record made by the officer on Special Duty 
(Airport) of the Branch Secretariat in his report dated 16th Febru- 
ary, 1972 that the consignment was handed over to the representa- 
tive of the Government of West Bengal. The Committee also regret 
to note that no information whatsoever is available with the De- 
partment of Rehabilitation as to the actual destribution of blankets 
to the refugees by the foreign charitable organittations in Calcutta 
which received the donations from their counterparts abroad. This 
is a most unsatisfactory situation. The Committee consider that 
this should be investigated into thoroughly and suggest that the case 



should be referred to the Central Vigilance Commission/C.B.I. for 
expeditious inquiry and stern action against the officials concerned. 

Repatriation 

False Ration Cards 

1.249. I t  has been stated in the Audit Report that repatriation 
doles 'of Rs. 10.08 lakhs were drawn for 72,005 (units) in excess on 
false ration cards issued under forged signature and stamp of the 
ijsuing authority by an organised gang. The Committee wanted to 
know whether any investigation was made in this regard. The re- 
presentative of the Department has stated during evidence: "The 
State Government have informed us that the matters are under the 
State Vigilance Commission." 

1.250. On the 14th January, 1975, the Department of RehabIlita- 
tion furnished the following reply received from the State Goevrn- 
ment :- 

"D.M. has stated in his letter dated 26th December, 1974 that 
the matter has been referred to State Vigilance Commi* 
sion on l l th  December, 1974 for necessary investigation. 
The report from Vigilance Commission is awaited. The 
matter was brought to notice by Audit through Inspection 
Report on 9th January, 1974. D.M. has since stated in his 
letter dated 31st December, 1975 that explanations of the 
Ex-Chief Camp Commandant and Ex-Addl. Carry) Com- 
mandants have been called for." 

1.251. A teleprinter message was sent fo the West Bengal Gov- 
ernment on the 11th January, 1975 by the Joint Secretary, Depart- 
ment of Rehabilitation seeking clarification as to the necessity of 
calling for the explanation of Ex-Chief Commandant etc. on 31st 
December, 1974 when the matter was reported to have been r e f e d  
to State Vigilance Commission on l l th  December, 1974 for investi- 
gation. No further communication has been sent by the Depart- 
ment. 

1.352. The Committee note that repatriation doles to the extent 
of Bs. 10d8 laklu were drawn in excess on false ration cards issued 
under forged signatures of tbe issuing authority. The matter was 
first brought to the notice of the State Government by Audit inspec- 
tion report on 9th January, 1973. It is surprising that the case was 
referred to the Stmte Vigilante Cormniasion after about two yeam 
and them h no explurath for the delay. The reW .I the Vlli- 
lance Comm1#ion C rtW awaited. TB8 Committee regret that 



Department of Rehabilitation dld net consider it aecessuy k eon- 
dlaet & enq- thcmsdves into the ~ t t c r  wlth the help oi the 
C.B.I. The committee desire that the Ihvestigation should be 
expedited and a report submitted as soon as possible. 

1.253. It has been pointed out by Audit that Rs. 5.85 crores were 
paid to valuntary organisations in cash. Besides, food articles 
worth Rs. 7.18 crores were also given to them. Of the accounts. 
rendered by these organisations, those for Rs. 2.63 crores were not 
acceptable to West Bengal Government (October 1973). The Com- 
mittee had no opportunity to get more details in the genuineness of 
the accounts rendered. 

1.254. A list of 50 voluntary organisations who received assistance 
in kind, together with names of office bearers, is given in Appendix 
v. 

1.255. The Committee enquired the number of voluntary organ& 
sations which had not rendered accounts or rendered accounts 
which were not acceptable. The representative of the Department 
has stated in evidence: 

"The situation is something like this. Rs. 13.20 crores worth 
of cash and kind were advanced to these voluntary 
agencies, and they were required to distribute the cash 
doles, feed the refugees etc. According to the State 
Government, the amount for which the accounts made 
available by these organisations could not be admitted by 
the State Government for want of complete records is 
Rs. 2.62 or Rs. 2.63 crores." 

1.258. The Committee enquired how the organisations were 
selected and whether they were all registered bodies. The repre- 
sentative of the Department has stated: "I understand that there 
are instructions in West Bengal that local voluntary aid agencies 
may be made use of during the time of relief when there are situa- 
tions like natural calamities etc. This is the regular feature, but I 
have not checked up whether they were registered or not." 

1S7. A detailed statement indicating the assistance given in 
kind with value, accounts rendered with value, accounts yet to be 
rendered with value, casb advance given, aecounta rendered with 
muster rolls and vouchers etc., accounts yet to be rendered, and 
tuxmuat objected to, as furnished by the State Government, is given 



fn Appendix VI. From the statement, i t  will be observed that ac- 
counts were yet to be rendered for a total sum of Rs. 15,80,786.84 
and accounts objected to were of the value of Rs. 2,75,42,974.06. 

1.258. In a written note furnished to the Committee, the Depart- 
ment of Rehabilitation have stated as under: 

"The State Government have stated that when unprecedented 
and sudden influx tsok place, i t  was essentially necessary 
to make immediate arrangements for feeding, sheltering 
of the evacuees on emergency basis. The time was too 
short and it was not possible to gear up the Administra- 
tion to the desired extent after observance of normal 
rules. The district officers finding no other alternative, 
had to accept the services of Philanthrople Organisations. 
In consideration of the very great emergency involved, 
verification of antecedents of the organisations etc. was 
not always possible. 

The compendium of Administrative Instructions for Transit 
Relief Camps for Refugees from East Bengal issued by 
the Branch Secretariat contained a para as follows:- 

"For helping distribution af rations, and arranging social 
welfare activities in the camp, assistance of voluntary 
organisations and volunteers from amongst the NSS 
and the refugees will be necessary. Great care should 
be exercised in selecting volunteers as some of them 
may not be desirable. To eliminate undesirable ele- 
ments, close watch should be kept on their activities 
by Assistant Commandants and other concerned offi- 
cials. 

National Fitness Corps have offered the services of their 
members for vountary service in the camps Camp 
Commandants should contact the regional representa- 
tives of the National Fitness Corps and make out 
schemes for utilising their services. The Director 
General of the National Fitness Corps has issued new- 
sary instructions to his regional representatives. Their 
volunteers could be utilised for maintaining discipline, 
helping ration distribution camp sanitation and organi- 
sation recreational and educational activities etc.' 

The State Government have stated that legal action is bein$ 
taken by the District authorities after scrutiny of muster 



rolls/vouchers/stock accounts etc. since received from 
these organisations. " 

1.269. The Committee enquired whether i t  was a fact that on a 
test check of the expenditure incurred other than reimbursements/ 
advances made to non-ofiicial organisations and suppliers of dietary 
articles, the Internal Audit Wing of the Relief and Rehabilitation 
Directorate of West Bengal had raised objections to the value of 
Rs. 557.62 lakh? which could not be met by production of documents, 
sanctions, orders for regularisation, etc. The Department of Reha- 
bilitation have, in a written note furnished to the Committee, stated 
that according to the State Government "out of Rs. 557.62 lakhs 
objected to by the Internal Audit, objections to the exent of 
Rs. 5.06 lakhs have since been settled." 

1.260. The Committee further enquired whether a sum of 
Rs. 310.78 lakhs had been objected to against various non-official 
caterers, suppliers etc. which included Rs. 262.65 lakhs relating to 
non-official caterers and that this amount of Rs. 262.65 lakhs, held 
under objection, was exclusive of the cost of wheattrice received 
free of cost on Government account by the non-official organisation, 
which were mostly musbroom oragnisations, having no registration. 
The reply of the State Government is that "Rs. 2.62 crores includes 
value of closing stock of rice and wheat, if any, not received back 
from the organisations." 

1.261. To cope with tbe influxe of refugees, assistance of volun- 
tary organisations was maght. It has bets stated that in view of 
the .urgency and unprecedented situation created by the sudden 
M u x e  of refugees, the District Odlars had to accept the services of 
pbilantbropic organisations and verllication of antecedents of the 
organisations ete. was not always possible. 



&mt of Ba 5.06 lqlrbe oaly have rinse been scCtIsd. Tbs a m -  
rnittee are greatly perturbad by the above facb which .scm to 
r ~ ~ ~ a s t  that m i s r p ~ -  of pr- raocley and rtersr h.s 
taken place om a luge reale. It  d d  appear that large amounts of 
nrcuPey were advurced to mony aonoad.1 orgmhtkns rrborre 
credodab were not v d b d .  No actioa, legal or otherwise, has 
been taken agajnst these orpaisations which hawe not rendered m y  
accounts. Tbe Committee consider St necessary that wherever ade- 
quate evidence exists appropriate legal action should be taken 
a g a h t  the organisation concerned promptly. Further inquii 
should also be conducted immediately to verify the authenticity and 
reliability of the accounts kept by these organbtions. 

1.263. Indeed the Cpmmittee are so disturbed by the dtuation 
that is disclosed in regard to the voluntary organisations and their 
failure to render satisfactory accounts that they would recommend 
strongly that the entire case should be gone into exhaustively by a 
special commission of inquiry to be appointed under the commission 
of inquiry Act. This would be fair also ta such of the voluntary 
organhations as had maintained proper standards in the conduct of 
the affairs. . s 

1.264. It has been stated in the Audit Para that 808 tubewells at 
a cost of Rs. 5.36 lakhs were sunk in different camps in Tripura. 
Forty-two tubewells were dismentled and taken to stock and 158 
were transferred to other departments after the camps were closed. 
The etmaining 608 tobewells of the value 05 Rs. 3.91 lakhs were 
reported as stolen/missing in .June 1972 and September 1972. 

1.265. It was stated during evidence that the matter was under 
investigation by a Special Officer appointed by the Government of 
Tripura. The Committee wanted to know whether the investiga- 
tion had been completed. The Department of Rehabilitation have 
replied as under: 

"The State Government have intimated that investigation by 
the Government through appointment of Special Investi- 
gation ' m c e r  who is an ex-Deputy Superintendent of 
Central Bureau of Investigation, is in progress. This 
Weer is stated to be not only looking into this case but 
also other cases of irregularities pointed out in the audit 
notedreview notes received by the Sate Government." 



1- The Cammittw regret to observe that investigation into 
the repmrted tbefts/loss ef 608 tubewelh of the value of Rs. 3.81 
lakhs has not yet bean completed by the Special Ittvestiplrting OfiBcer 
appointed by the State Government of Ripura. The Committee 
desire tbat investigation into tbe lots of tubewells should be earn- 
pleted without further loss of time under advice to the Committee 
witbin three months, 

1,267. The Committee asked the Department of Rehabilitation to 
furnish a statement' indicating the number of cases pending before 
the courts of law in various Statedunion Territories where ar'range- 
ments had been made for the refugees. In a written note supplied 
to the Committee, the Department of Rehabilitation has stated that 
the number of cases pending before the Courts of Law in various 
S+tesfUnion Territories are indicated below: 

- -.- 

S. No. Name of States/Union Territories No. of cases 

--- -- 
1.268. Subsequently, in a letter dated the 6th March. 1975, the 

Department of Rehabilitation, furnished further information in 
regard to cases pending before the court of law, which is reproduced 
below: 

"The following two cases in the District of 24-Parganas are 
still sub-judice. 

r.  Cws against four CPmp bisturts F. I. R. lodged on 6-1~72. The drte of 
of Dare Relief Gunp. ChPllPns and amount rnvolvcd are not yet 

ornilable. 

2. Case e n s t  four N. V. F, S t d  of pctro- F. I. R. lodged on 19-1-72. The date of 
pole Relief Camp. C h W s  and amount invloved ore not yet 

svpilablc. 

1.269. Asked to state whether the Ministry conducted any re- 
view or inveshgation to determine if other cases of the types refer- 
red to in Audit Report have occurred, the reply of the Ministry is 
as under: 

'The Ministry has not conducted any review or investigation 
to determine if other cases of the types referred to in the 



Audit Report have occurred nor does it appear practicable 
to do so now. However from certain statements received 
from the State Government, i t  does appear that, earlier 
than the neceipt of the audit objections, same cases of 
shortages, corrupt practices, pilferage etc. had been indi- 
cated. 

Total number of cases of corrupt practices/pilferage/wasteful 
expenditure which have come to notice is indicated 
below: 

Name of the Statelcentral Camp Corruption Pilferage Wasteful Total 
expenditure 

----- -- 
. . . .  Central a m p s  I I . . 2 

Tripura . . . . .  3 '13 . . 16 

A.;sam . . . . .  I I . . z 

West Bengal . . . . .  42 47 17 106 

Out of th: an w:, th: numbx of cases unjer inves:igation is as follows:- 

Name- of th- StatelCmtml Clmpj  Police Vigilance Other Total 
agencies 

West Bengal 

Tripura 

Meghalaya 

Central Camps 

*Complete information is still under collection by the State GoM.** 

1.270. The Committee note that there are as many as 33 cases 
pending bedore t k  courts of law in connection with the arrange- 
ment s ~ d e  for the rehrgees of which as many as 31 cases pertain 
to West Bengal. The Committee have also been informed that prior 



to the rscdpt of the awdit objection the Stab Governments con- 
cerned had investigated c a m  of shortages, corrupt practices, pil- 
f e w ,  etc. The number of such cases is 1W in Weat Bengal, 2 in 
Assam, 16 In Tripura, 2 in Meghlaya rad 2 in Central Camps. Out 
of 1 9  cucs which have come to the notice of the State Govern- 
ments concerned, 86 cases are at present said to be under investi- 
gation. The Committee would like to be informed about the result8 
of investigations in all the 89 cases wfthin 3 months. 

NEW DELHI; 
April 23, 1975 
Vcr i shakhaT . - - lm 

JYOTIRMOY BOSU, 
Chairman, 

Public Accounts Commit tee. 



(vide para 1.52) 
D.O. NO. 7 (17) 174-PMBD 

GOVERNMWT OF INDIA 
MINISTRY OF SUPPLY & REHABILITATION 

(Department of Rehabilitation) 
Jaisalmer House 

New Delhi-110011, dated the Loth January, 1975 

H. S. Butalia, 
Joint Secretary. 

Dear Shri Pathak, 

You will kindly recall that para 35 regarding Bangladesh refugees 
on Comptroller & Auditor General's Report for the year 1972-73- 
Union (Civil) was discussed by the Public Accounts Committee on 
27-11-1974 and 17-12-1974. Arising therefrom, the P.A.C. have sent 
a list of questions on which they have sought noteslinforrnation to 
reach them by 12-1-1975. One of the points mentioned therein is 
in connection with the reconciliation of discrepancy between the figure 
of Rs. 85.76 crores of foreign aid received in kind as mentioned in 
the Audit Report and the figure of Rs. 85.52 crores as per accounts 
compiled by the Branch Secretariat, Department of Rehabilitation, 
Calcutta. This difference is in regard to medicines, medical equip- 
ment (Rs. 20 lakhs) and to food articles (4 lakhs). In the state- 
ment of consolidated stock account-receipts and issues annexed 
with the Inspection Report on foreign-aid and expenditure on the 
relief of refugees from Bangladesh, the value of medicines received 
by the Government of India has been shown as Rs. 2.52 crores. The 
break-up of this has been shown as follows:- 

Through U.N. - Rs. 1.71 crores. 
and 

Bilateral - Rs. 0.81 crores. 

However, the value of medicineslequipment as per stock-account 
compiled by the Branch Sectt. Calcutta, comes to Rs. 2.32 crores 
only. 



2. Medicines and equipments were mainly handled by the 
Medical Store Depot under the Union Ministry of Health. Since 
then, we have been endeavouring to reconcile the difference between 
the value of foreign-aid medicines as shown by the Audit and as 
appearing in the stock account of the Branch Secretariat. The 
Ministry of Health to whom the matter was referred, have not been 
able to reconcile the difference in the absence of full details parti- 
cularly in regard to bilateral aid amounting to Rs. 81 lakhs. It will 
be helpful if the components of the Audit's figure of Rs. 2.52 crores 
could be indicated stating specifically the agency by which consigned 
from abroad and consignee by whom received in India and the basis 
of Audit's reliance. 

3. I would be grateful if the information asked for could be 
furnished. We would be too willing to consider any other proposal 
from you which would help to reconcile this discrepancy. 

With regards, 

Yours sincerely, 

Sd/- 
(S. H. Butalia) 

Shri G. N. Pathak, 
Accountant General, 
CW&M, Indraprastha Estates, 
New Delhi. 

Copy to Ministry of Health (Attention: Shri P. C. Kapur, Asstt. 
Director General of Health Services (Stores) with reference to his 
d.0. letter Na. 42-69173-SI 11, dated the 10th December 1974.) 

2. Copy to Comptroller & Auditor General of India, New Delhi, 
with reference to their d.0. letter No. 996/TAI/263-72, dated 25th 
November '74. 

a/- 
Joint Secretary to the Gwernment of India. 



APPENDIX I1 
(vide para 1.105) 

Note by Food Corporation of India on Accounting Procedure 

The Gift stocks received from foreign countries for Bangladesh 
refugees were cleared from Dock by the Joint Manager (Port 
Operation), Food Corporation of India, Calcutta. The distribution 
of these stocks to the Relief Camps in West Bengal was made by the 
District Managers of West Bengal Region of FCI who received the 
stocks from the Joint Manager (Port Operation), Calcutta. 

The Gift stocks for Bangladesh refugees started coming to West 
Bengal since June, 1971. In the absence of any special instructions 
regarding the accounting of such stocks at that time, the District 
Manager of FCI started issuing the stocks to the Relief Camps 
against "Release Order" as per usual FCI procedure. These Release 
Orders showed only the quantity of Gift stocks issued to the camps, 
but not its value, as issues were made to Camps "free of Cost". The 
value of the Gift stocks being not known, the District Managers 
were asked, vide FCI, Calcutta Region Circular No. l/Gift Rice/ 
71-72 dated 4-8-71 to keep only quantitative account of the Giftstock 
handled by them. 

The Finance Ministry's instructions of November, 1971 were 
issued under FCI Head OfRce Circular No. EC.I1/15(7)/71 dated 
14-12-71 to the concerned Offices of the FCI. As per accounting 
procedure laid down therein, the District Managers of FCI were 
required to issue "Despatch Notes" for the stocks issued to the 
Relief Camps. two copies of which were to go to the consignee and 
one copy of the Addl. C.P.A.O.. Deptt. of Rehabilitation. On the 
basis of the aforesaid FCI Head Office Circular dated 14-12-71, further 
Circular was issued from the Zonal Office, FCI, Calcutta to the con- 
cerned units of FCI under No. E-20(2)/71-FIN VOL. I1 dated 
3 l-l-72/4-2-72. 

Meanwhile, the refugees were going back to Bangladesh and the 
Refugee Camps in West Bengal were also being gradually wound 
up. The question was, therefore, raised by the Regional Manager, 
West Bengal Region in his letter No. I/Gift Rice/71-72 (Pt. 11) 
dated 1-2-72 (copy enclosed) as to whether it would be worthwhile 



on the part of FCI to switch over to a new procedure at that late 
stage. It was further pointed out by him in para 5 of the same letter 
that the preparation of the "Despatch Notes" by the District Mana- 
gers for issue of Gift stock to the Camps might not be suitably appro- 
priate as FCI generally were giving ex-godown delivery t o  the Relief, 
Camps. It was, therefore, proposed that the existing system of 
issuing "Release Orders" for issue of stock to Relief Camps might 
continue. The matter was thereafter brought to the notice of Shri 
S. L. Brahmachary, OPRcer on Special Duty (Accounts), Deptt. of 
Rehabilitation, Branch Secretariat, Calcutta, by FCI Head Offlce 
under letter No. EC.I1/15(7)/71/2031--37 dated 11-2-72 and it was 
proposed therein that the then Dy. Financial Adviser, FCI, Zonal 
Omce, Calcutta would discuss the matter with Shri Brahmachary 
personally so as to arrive a t  some practical solution to the problems 
faced by FCI in meeting the requirements strictly in accordance 
with the then existing instructions. In this connection a copy of 
D.O. letter No. E-20(2)/71-FIN. VOL. I1 dated 16-3-72 from Shri 
P. K. Bose, the then Dy. Financial Adviser, FCI, Zonal Oftice, 
Calcutta to Shri A. S. Bhujwala Manager (Commercial), FCI Head 
OfEce, New Delhi is enclosed which shows that the matter was 
discussed by him with Shri Brahmachary, O.S.D. (Accounts), 
Deptt. of Rehabilitation, Branch Secretariat, Calcutta who agreed 
to the revised procedure suggested by the Regional Manager, West 
Bengal Region in para 6 of his aforesaid letter dated 1-2-72 being 
followed by FCI. In this context, suitable amendment to FCI 
Zonal Office. Calcutta, Circular No. E-20(2)/71-FIN. VOL. 11 dated 
31-1-72/42-72, referred to above, was also issued under Zonal Oface 
Circular No. E20(2)/71-FIN. VOL. I1 dated 143-72. This deviation 
from the Finance Ministry's instructions of November 1971 was also 
communicated to Shri D. K. Jain, Dy. Secretary, Ministry of Finance. 
Deptt. of Expenditure (L & R), New Delhi the concerned W e e r  
of the Finance Ministry who issued the instructions of November, 
1971, under Brig. A. S. Bhujwala, Manager (Commercial), FCI 
Head OtBce, D.O. letter No. EC.I1/15 (7) /71 dated 24-3-72. 



COPY 

THE FOCjD CORPORATION OF RPDU 
CALCUTTA REGION 

11/A, Mirza GaUb Street, 
Cak~tta-16. 

Ref. IIGift Rice/7l-72 (Pt. 11). 

The Zonal Manager (East), 
Food Corporatien of India, 
10-Middleton Row, 
CalcuWt-16. 

Smu#rr:-Accounting procedure for the cdignntent of foodshrfl 
received from abroad as aid fur Banglade& refugees and 

.handled by .the Food Corporation of India. 

Sir, 

I am to invite a reference to Head Office Circular No. EC.IT/ 
Is(?) J?l dt. 14-12-71 enclosing Annexure4 (a note on the account- 
ing procedure laid down by the Ministry of Finance, Deptt. of 
Expenditure) and Annexure-II, wherein detailed instructions have 
been issued regarding the Accounting procedure to be observed by 
the Food Corporation orf India for the consignments of foodstuf£ 
received from abroad as aid for Bangladesh refugees and handled 
by the Food Corporation of India. 

2. The gift stock coming from M g n  countries for Bangladesh 
refugees are beiag cleared from the Dock by the J.MP.0. Calcutta. 
The distribution of the same stock to the Relief C a m p  in West 
Bengal is being made by the District Managers af this Region, who 
are receiving the stock from the J.M.P.O., Calcutta. As per account- 
ing procedure laid down in the Head Office circular our Motrict 
Managers are required to issue "Despafch Notes" for Sltock irnrsd ' 

to the Relief Camps, two copies of which are to go 40 the NIlyddaarrr 
and one copy of the Addl. C.P.A.O., Deptt. ot RehobilltattDa '&W 
Addl. C.P.A.O. on receipt of the copy of Wespat& ~ W B  %bi 
Food Corporation of India drriW rcwult tor the d u e  
the ''Despatch NoteH under t,be qqmp&ib AaMuaf 

LB-8 



also link u p  his copy of the "Despatch Note*' with the certifted corn 
of the same dcmment to be received by him from the Camp Autho: 
rities. 

3. In this conneetien, I am to point out tbat the cansignmmt of 
&t stock far Bangladesh refugees started coming to West Bengal 
since June 1971. In the absence of any other special instructions 
from any quarter in regard to the accounting of such stoks, out 
District Mnnagere were so long issuing the stock to the Relief Camps 
against "Release Order" as per usual FCI procedure. These Release 
Orders show only the quantity of Gift stocks issued to the Camps, 
but not i ts  value, because the Gift stock is being issued to the 
Relief Camps "free of cost". Further the value of the Gift stoclrs 
is also not known to this Office. The District Managers were also asked 
vide this office Circular of even number dated 4-8-71 to keep only 
quantitative account of the gdt stock being handled by them. The 
procedure formulated by this ofEce for accounting of gift stock for 
Bangladesh refugees was previously got approved by the Zoaal 
Oface and by the Head Ofice. In this connection I would invite a 
reference to the correspondence resting with Zonal Office letter 
No. F20 (2) /71-Fin.jVol.11 dated 8-10-71 addressed to the District 
Manager (E.C.), Head O f f i r e ,  New Delbi with a copy endorsed to 
this office. 

4. In view of the fact that a certain procedure duly approved by 
Zonal Odice and Head OBce was being followed by our District 
Managers from the very beginning in regard to the accounting of 
gift stock for Bangladesh refugees and now when Refugees camps 
are being gradually would up in view of the refugees going back to 
Bangladesh, it may please be considered whether it will be worth- 
while as ask our District Managers to switch aver to a new procedure 
at this late stage 

5. I t  also appears to us that the "Despatch Notes" which o m  
District Managers are required to prepare for issue of gift stock to 
the Camps as per H.O. Ciiculer, may not be suitably appropriate 
to our pmcedure for issue of foodsMs to the camps. We are giving 
ex-godm delivery to the Relief Camps i.e. the representatives on 
the Relief Camps are taking delivery of the stack directly from the 
FCI godowns. On rare occasion, we despatch the stock to the 
parties' gdwns. I therefore feel that the existing system of issu- 
ing "Release Order" for issue of stock to the Relief Camps may be 
PennfttW to cuntfnue and the preparation of "Despatch Notes" bg 
or DMsrict IYTBPB~ETS need not be Wishd upon, particularly because, 
Pwamt8an of 7kp.tlch no*'' for the b ~ k  period Y.L. for tb g f f t  



ptock already issued to the Relief Camps during the last six months 
(since June 1971) woad entail considerable additional labour and 
would also take long time to be completed in view of shortage of 
staff in the districts. 

6. The purpose of the "Despatch Notes" can be served if we 
furnish to the Additional C.P.A.O. a monthly statement showing 
details of issue of gift stock "Release Order-wise", separately for 
State Camps and Central camps and indication against each "Release 
Order" the location of the camps to which the stocks were issued. 
We shall also furnish the full particulars of the receipt of gift stock 
from the J.M.P.O. 'giving a 'cross reference' of the "Reeipt Notes" 
which are to be furnished by the JMPO, Calcutta as per para 4 of 
Annexure I1 to the H.O. circular. On the basis of our statements. 
it will be possible for the Addl. C.P.A.O. to verify that the total 
gift stock issued by our District Manager to the Relief Camps and 
satisfy himself that all stocks received has been duly accounted for 
by the Camp Authorities in their Physical Stock Book and Addl. 
C.P.A.O. will also be in a position to adjust the value of the stock 
in his books after ascertaining the rates from the JMPO, Calcutta. 

7. I shall be grateful i f  the suggestions at para-6 of this letter 
are critically examined at your office and the concurrence of the 
Z.O. intimated immediately to enable us to issue suitable instructions 
to the Districts. '= 

8. Regarding the accounting procedure in connection with the 
sale proceeds of gift articles not distributed to the refugees for 
reasons for being of superior quality or being beyond the prescribed 
scales of rations (vide para 6 of the Annex. I1 to the H.O. circular) 
we are taking action to intimate the Distt. Offices to keep this 
amount separately under Sundry Creditors and other Sundries. 

Yours sincerely, . 
Sd/- 

(S. B. MAJUMDAR) 
Regional Manager. 



110 
COPY 

P. K. m, I A  & AS. 

MARCH 16, 1972. 

Dear Shri Bhujwala, 

Please refer to your D.O. No. EC.I1/15(7)/71 dated, the 1st March, 
1972 to Shri Narayan regarding accounting of foodgrains received 
as foreign aid and submission of despatch Notes. I had detailed 
discussion with Shri Brahmachary, O.S.D. (Accounts), Ministry of 
Rehabilitation about the difficulties pointed out by Regional Manager 
in reprd to submission of Despatch Notes as also the revised pro- 
cedure suggested by him in para 6 of his letter dated 1st February, 
1972, on the 4th February, 1972. Shri Brahmachary has no objec- 
tion to following the procedure suggested by Regional Manager in 
para 6 of his letter of 1st February,l972. In this connection, I enclose 
a copy of our Circular letter No. E-20(2)/71-FIN.VOL.11 dated the 
14th March, 1972 laying down the revised procedure for submission 
of documents by Merent  authorities to OSD (Accounts). 

With regards, 

Yours sincerely, 

MI- 

(P. K. BOSE) 

Enclo: As stated. 

Shri A. S . Bhujwala, 

Manager (Commercial), 
Food Corporation of India, 
I-- ZPtar Marg, 
New Delhi-1. 
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COPY 
THE FOOD CORPORATION OF INDIA 

ZONAL OFFICE: 10, MIDDLETON ROW 
CALCUTTA-16. 

MARCH 14, 1972 

Ref. No. E.20 (2) 171-FIN-VOL.11 

Shri S. B. MajumdarIA. Bhattacharjya/B. K. SinghIG. K. Chogani. 
Regional Manager/Joint Manager (P.O.) , 
Calcutta/Gauhati/Patna/Calcutta. 

Sir, 

Sum:-According prowdure for the consignments of foodstufi/ 
other articles received from abroad as aid for Bangladesh 
Evacuees and handled by the Food Corporation of India. 

In continuation of this office Circular of even number dated 
4-2-72 on the subject mentioned above, this is to inform you that in 
view of practical difficulties pointed out by Regional Manager, West 
Bengal, Calcutta in regard to raising of 'Despatch Notes' in respect 
of supply of foodstufL/other articlqi received from abroad as aid for 
Bangladesh Evacuees as enjoined in para 3 of the Mbbtry of 
Finance Note (Annex. I), the following amended accounting pro- 
cedure for gift consignments should be implemented. 

The statement showing details of issue of gift stock "Release 
Order-wise", separately for State Camps and Central Camps and 
indicating against each "Release Order" the location of the Camp 
to which the stocks were issued should be prepared each month 
in lieu of "Despatch Notes" R.M. Calcutta should also furnish full 
particulars of the receipt of the gift stocks from the Jt. M (P.O.) 
giving a "cross reference" of the 'Receipt Notes' which are to be 
furnished by Jt. M (P.O.), Calcutta as per para4 of Annexure-I1 
of Head Office Circular. The statement should be prepared in 5 
sets and distributed as follows:- 

(a) 1 set to Addl. C.P.O., Ministry of Rehabilitation, ah.lrc- 
speare Sarani, CalCutta. 

(b) 1 set to the Accounts Wing d Rdd Wee, Cahth. 



(c) 1 set each to Head OffLce and Zonal OfBoe, Calcutta. 
(d) 5th copy being kept as OBce copy. 

2. In this connection the following further clarifications are 
issued in regard to the procedure to be followed in respect of the 
commodities received from abroad and cleared at various ports in 
the light of instructions contained in Annex. I1 circulated under 
Zonal Office Circular of even Number dated the 4th Feb., 72: - 

(i) In the 'Receipt Notes' after giving information about the 
item " (i) Unit of measurement" two more items viz. 
(i) Quantity as per .Bill of Lading and (ii) Quantity 
cleared at the port, should be inserted with other neces- 
sary information furnished thereafter and the remaining 
items in the 'Receipt Notes' to be prepared in accordance 
with para-2(a) of Ministry of Finance No. (Annex. XI), 
re-numbered. 

(ii) The price indicated by the donor country will be the 
appropriate price for the purpose of valuation of foreign 
aid and that if would not be advisable to determine any 
notional price. Accordingly the 'Unit Rate' and 'Total 
Value' to be mentioned in the 'Receipt Notes' will be 
based on the information as given in the Bill of Lading. 
In case no such information as indicated in the Bill of 
Lading, these items should be left blank and the same 
will have to be obtained by the Branch Secretariat, 
Department of Rehabilitation from the Agency involved. 

(iii) As regards credit to be 'given to the Government for the 
sale proceeds/distribution value for the gift articles 
which are not distributed as such amongst the refugees 
either for their superior quality or because of those beiing 
beyond the prescribed scale of ration, the procedure laid 
down in para4 of Annex. 11 should be followed. 

3. In pursuance of the decision d the Ministry of Rehabilitation 
details of receipts and issues of foodotufE/other articles received 
from abroad as aid for Bangladesh evacuees and handled by FCI should 
be furnished to Mdl. Chief Pay and Accounts Oillcer in the pres- 
cribed manner so as ta enable him to compile and Analise accounting 
of transactions pertaining to 'gift consignment. As the Relief and 
Rehabilitation Camps are virtually closed down consequent on the 
repatriation of the evacuees, it is of utmost importance that 'Receipt 
Notes' in respect of gift consignments received so far for Bangladesh 
evacuees are furnished by Docks to the consignee Mstricta/Depots 



with copy to the Regional Oface positively by 31st March, 1972. 
Similarly, the statements of issues to various camps should be fur- 
nished by the concerned districts under the respective Regional 
Manager to the Additional Chief Pay and Accounts Officer posi- 
tively by 15th April, 1972. 

Yours faithfully, 
Sd/- 

(P. K. BOSE) 
Dy. Financial Adviser. 

Copy to:- 

1. The Manager (Oommerdd), F.C.I., New &hi. 

2. The Financial Adviser, F.C.1, New Delhi. 

3. The Sr. Dy. Manager, F.C.I. Vishakapatnam. He may send 
the Receipt Notes in the prescribed form to the concer- 
ned districts/depots of the dilferent Regions in East 
Zone. 

4. The District Manager (Docks), F.C.I. @Hem Chandra 
St. Cal. 

3. The District Manager (Operation), F.C.I., 42-Hem Chandra 
St. Cal. 

8. All District Managers/West Bengal/Assam/Biiar. 
Sd/- 

Dy. Financial Adviser. 



(Vide para 1.215) 

Refugee Relief and Rehabilitation 

No. S C a .  Dated 28th October, 1972 

From: 
Dr. B. K. Bhattacharya, 
Refugee Rehabilitation Commissioner & 
Secretary, R. R. & R. Department, 
Writers' Buildings, Calcutta. 

The Director, 
Central Bureau of Investigation, 
New Delbi- 

SUBJECT: -Allegations regarding wrongful disposal of Salt Lake 
Evacuees Camp Installation. 

Sir, 

It has been brought to the notice of the Government that in the 
matter of disposal of materials of the Salt Lake Evacuees' Camps, 

there b reason to suspect that the Chief Camp Commandant Col. 
R. N. Sen and the S.P.O., Barasat had shown favour to contractor 
Shri Govind Chandra Saha and another by allowing them to lift 

materials such as G. C.I. sheets, asbestos roofing, etc., at a nominal 
price. I t  appears that even though the offer of Shri Govind Chandra 
Saha was for Rs. 3 lacs the materials were allowed to be lifted only 
on receipt of a sum of Rs. one and a half lacs. The officers had failed 
to prepare any inventory of the materials, 5x the reserve price, or  
list the saleable articles, end the preperty was wrongfully allowed to 
be disposed of without proper publicity. Similarly in the matter of 
disposal of Tarpadine totalling 1737 pieces of the value of 



Re. 3,37,959.00 favour was shown to the contractor and the entiff 
material was allowed to be lifted on payment of a sum of 
Rs. 40,000.00 by one Punith Lo1 Singh when the higher offer of: 
another contractor was ignored. 

As there is reason to suspect that in the matter o$ disposal of the 
stores, the officials had abused their position and acted malafide for 
some consideration, i t  is requested that the matter be thoroughly 
investigated by the C.B.I. 

Yours faithfully, 

sa I- 
(B. K. BHATTACHARYA) 

Refugee Rehabilitation Commissioner 
and Secretary to the Government of 

West Bengal 



(Vide Para 1.241) 

EXPLANATION 

After checking all the consignment notes relating to blankets 
eonsigned by Christian Aid, U.K., it has been found that there were 
in all 17 consignments comprising of 21,452 packages, 1235 bags and 
95 bales. Of these, one consignment of 2137 packages was consig- 
ned by Christian Aid, U.K. to Christian Aid, Calcutta. The balance 
of 19,315 packages, 1235 bags and 95 bales was consigned by Chris- 
tian Aid, U.K. to the Additional Secretary, Department of Reha- 
bilitation (Branch Secretariat), Calcutta. All the packages1 bags1 
bales were received by air and cleared through the Airport Customs 
between 18th November, 1971 and 12th January, 1972. A chrono- 
logical statement indicating the dates of receipt of these blankets, 
the dates of handing over these blankets to the West Bengal Gov- 
ernment[United Relief Service and the dates of receipt and acknow- 
ledgements for the blankets is attached. 

Sd/n- 
NEW DELHI; (H. S. BUTALIA), 

Dated 12th January, 1975. Joint Secretary to the 
Government of India. 



ANNEXURE A 
=-d BLANKETS FROM  IST TI^ AID : U.K. 

S1. Consignmept Consignee Coasigner Quantity Weigbt C'earcd on Handed over Handed ova  to 
No. (Note Pnd dare) Aflrrsoarledocmcnt 

I a 3 4 5 6 7 8 9 10 

- -- 
~ k g .  Kg. 

I *1~1-1oj2356 Christian *tLn 2137 23,507 1 8 - 1 1  18-11-71 West &npl AELrrcwkdged by Shri 
dt. 16-1 1-71 Aid Col- &d, London Govt. as qcr A.K. M.irmdnDR HC. 

cutfa U R S  authority GOPf, of West Bcslpl 
to b i d  over to vide cndorsemc~~t on 
Govt. of West C.N. -a 
Benpl ma&- 
ed to Con- 
signment note. 

1450 16,960 1 - 1 -  u-11-71 West &ngd Achcwltdgcd by Shri 
Govt. R. Choudhry, Ins- 

pector supply Govt. 
ofWest Bengal, vide 
e n d o m t  on CN. 

Do. 

2 *121-1032636 Addl. Scc- Clarkair 
dt. 19-11-71 recprya Intcma- 

DOR. tional 
London 

3 T0-00?897 , Ch+b 
dt. 19-11-71 &d 

London 

4 *121-10j2684 ,,? Clurkdr 
dt. aa-11-71 Interna- 

tiand 
London. 

18q3 22b116 27-1 1-71 17-11-71 Do. 

I785 1~5~35 - 1 1 -  25-11-71 DO. Do. 







S1. Name & address of voluntary Name of Office Bearen, 
No. Organisations 

B h t  Sevnsrem Sangbn, 21 I R.B. Ave., Cal- Swami Vijayananda, Secretary. 
cutta-19 (Reg.) 

Koshi Biswmath Naba Jubak Seva Samiti, 4- Sri. Debcndra Mani Sudhan, 
Durtolla St., Calcutta-7 (Un-Regd.) Secretary. 

Chanlpsa Seva Smity, PO. Chaadpara Bazar, Gourhari Soha, Secretary. 
24-Parg~nas (Un-Regd.) 

Aopnda Mat , aslA, Southend Park C~lcutta-zg Shri Shanti Ranjan Pain, Secre- 
( u n - ~ e g d  tary. 

Chmdpva Milan Sangha, PO. Chand Para Shri Romtsh ChPndra Addhya, 
Buar, Irl-Pargauas (Un-Regd.) Secretary. 

-hi Eswanath Seva Samity, 42 Burtolh St., Sri Moni Ld Jdan, Secretary. 
e l .  7 (Rcgd.1 

- t u b  SahPyPL Samiti, 7612, Bihan Sarani, Sri Shyamchond Mullirk, 
Pkt-X-12, Calcutta-6 (Regd) Secretary. 

Chillren's Development Council,3-SirHarirPm Dr. Sudhmshu Set h (President); 
GoenLa St. Cal. 7 (Regd.) Sri B. K. Dhanwant (Scc- 

=tory). 
Srighm !h@~ Naktda Colony, Cal. 40 (Un- Sri Amiya Bose, Secretary. 

Regd.) 

Liom Clob & G U b t  Relief Society, 2~-Pullock Sri N. D. Seth, Resident. 
St., Cal. (Un-Regd.) 

B yri MlrLet Relief Satiety, 301, Bagree Market, Shri G. D. m e ,  President. 
Cal. I (Un-Regd.) 

R.m?trishna Mission, P.O. Narendrnpur, L$- Swuni LoLeswus Nandn, Secrc- 
Puganas (Regd.) tuY. 

D m m ~  A-chal R-litf Sxiety, PO. KPipukuri, Sd R d h a p d .  Biswu, Seeretaw 
q-Pgr~.  (Un-Regd.) 



Bmzswar Rt l ld  C~mrninee, Baneswarpur, PO. Sri J i t anda  ChPLI8vPr(Yr 
H-lencha, q-Parganas (Un-Regd.) Secrctuy. 

Sat Sang. PO. 
(Un-Regd.) 

Sri Pijus KMti B b m ,  Sccr~tsrp- 

Champlberh Kalibari Relief Cxnmittee, PO. Sri &hok KUIM~ G h e ,  
Cham Y.mia Bangaon, q-Pargana.n (Un- Secretary. 
~ e g d  

Sutk Ramchadrapnr Relief C~mminee, PO. & Sri Sushi1 Kurnnr Biswss, Sccrc- 
Vill. Tnakurnagar, "4-Parganas (Un-Regd.) t W .  

Bakchara Gram Sewa Snmity,PO. & Vill. Balkera, Sri Haripada Dm, S c c r e t ~ .  
Bakcjara, q-Parganas, (UD-Re@.) 

Bakcharp lkan Sadty, P.O. & Vill. Baiara, Sri Nil Ratan M a j a r .  
Blkchara q-Parganas, (Un-Regd . ) 

D~glchia Rrlief C~mmittee, PO. Kilupur, Go- Sri Jittndra Nath Biswas, Sccrc- 
larpukur, 24-Pargauas (Un-Regd.) t W. 

Nttaii Spming Club No. I, Railgate Bongaon, Sri S m j  Biswas, Secretary. 
PO. Bmgaon, 24-Parganas (Un-Regd.) 

Mnrwdri Relief Society 227, Rabindra Sarani, Sri Syam Sunder Sarms, 
Csl. 7 (RegJ.) (President) Sri B. P. Poddar. 

Crlcutte Yuyak Sangha, 4x16 Parbati Ghose President Dr. B. L. Darr Gcnl. 
Lane (Rtgl.) Scqet.ry & operated by Sri 

K n s h .  Ch. Tandon. 
Agaradoot Kavi M1ku I ia Das Rqad, 3, Secretary, Samul Sarknr. 

Railgrte Dunadam (Un-Rcgd.) 

Bhuat Sew& Samaj, 33, B. K. Palva, Cal. 5. Local Secreary, Sh. China- 
(RegJ.1 ranjan Ghosh. 

Szindia Steam Navigation, Rrg l. O5ce Scindia Manager Calcutta, Sri N.N. 
H~use, D ~ u g i l l  Rgad, Ballard. Estate, Born- Trivedi, cpcratcd b y S h r i  
bay- I. A. P. ChPkrabony & A.C. Sen. 

West Bmgal S ccial Service Centre (Regd.), 
23!2C, Cmal Grst  Road, Cd-6. 

Pdvhchim Banga Tran-0-Kalyan Samity (Red.) 

Ana imra S t m j  Kalyan Senglutha (Regd.) 

U d w  Se3g13 (Not Reg&) 

Purba KnWrata Seva Samity (Regd.) 



35. BiUuoaa Aachal P a n  Smshr (Red.) 

Borowt 
36. Blrm~t Joaltalym Smity, PO. Barasat, q- AhJ Ch. DUm, P~ident 

PulCPour (Un-Elee.L) Amrh&l ROY, Se-UY. 

3 3. B:ag 11 C'ristian C~u~c i l ,  Hfxa (Reg1.j Sri Pmbhot Kt. Roy, Secretary. 









6. Children's Dc- - (a) For Dd- - (a) Ria(1217. - - (a) Fcr dtfec- 17232.00 641,945.m 
v.:loprn-nt Coun- 15750.00 19 w). t~ve M/Rs. 
cil, 4,J.hl.MPI- (b) For Fire-wood Rs2,19,o60 w 1~63, gc6.10 
lick LC., Rs.2748. yo (b) Wheat (b) Fcr ace= 
Cnlcuna-7. (c) For varlous 1 1 3 8 9 . ~ ~  Q'1.) ~e)ment  to 

contingetat ex- lis.1,81,972~ 60 vchu~tars 
penses- 12,43683 
R. .28839.27 

7. Guim Relief 
So5cty. 

For purdusc - 
of vegetable 
and orher m i s -  
a h e o u s  
utiderr 

Rs. 36,802.37 

8. Btgri Market Acq$ttrnces $522.48 (a) Rice (83.48 Qtls) 
~elief soci~ty,  RWYUF~ 14,190'90 
PI, Market, Rs.z,237,43 (b) Wheat([ 737- I I Qtls) 
~.lcutta. 1 , 5 4 3 3 9 . ~  

(c) M ( 2 0  Qtls) 3,600.~) 

dd-33,302' 
28 
(c)Paid for 25,410'00 -- 4~966,649'40 

excess units 
37~552'00 

9. Rua Krishna - - - 63259a.w - 2 ,751'00 
(a) iL (8.74 Qtts) 

8845.09 
Mission, N m d -  

*hrWa% Rs. 1,136.20 
np 





BONGAON SUBDIVISION, 

SI. Nune of.Vo!untuy Non-sub- RecordlVou- Ercrsr. Non renun of 
Organ~smon mission of cher wanting handho c1orir.g Stcck 

WRolls loss of #&A- of focd- 
articles articles 
claimed 

I I. Doorna Anchal Relief Co- . . 
mmittee, P.O. Kapukuria, 
wp.rg.n= 

12. Satsang, P.O. Chandpara, . . . . 
Dist. &$ Parganss 

x 3. Chunpaberia Kdibari 
Relief Society 

(a) For Dal 
Rs. 318731.03 
(h) For Vege- 

tables Rs. 
30,858' m 

14. Sutia Ramchandrapur Re- . . Allow~nccs to 
lief Camp the Secretary 

Rs. joo.00 

15. B&chera Bazar Gram 1,357'85 
Seva Samity, Dist. 24- 
PprgaIlas. 

. . 56. 2 Qtls. of 
J e * c  Rs. 
5,c85.00 

. . (a) Rice and 
&.eat 
Rs. 2,134.16 

(b) Da1 Rs. 
30,93 1 ' 5C 

. . (a) Ria Rs. 
20,821 7* 

(a) Dal Rs. 
4.352 10 

(b) Potato Rs. . . 
5,420' 95 

(c) For 62.12 
Qtls. of Rice 
Rs. 8,075.00 

16. BaLchernTran Sanity, . . fiz. 77 . . . . 
P. 0. B.iLnro, Diat. 24- 
~rgpnns 

17. Nctaji Sporting Club . . . . . . . 72'47 Qtls of 
wheat Rs. 
6,552.00 

18. W Biswnnath Seva . . . . . . . . 
SPmity 



Non sub- Miocelleneour in: 
mission of ndmi~sible claimm 
complete 
woun ts 

Costof Nan-ac- Total 
~unnr countal of 
bngrnot Foodgrains 
returned in Stock 

Aaounts 

- - 
Rs. 

. . (a) CP4h dole 1,67,003.00 11,-49.00 
(b) Crushing dharg;s 13~139.15 
(c) Wsc. expdr. . 27,055'13 
(d) Over payment of 

cod. 600.00 
(e) Excess d r a k  

of food articles . . 388,906. oo 

(a) Vegetables 4.556,00 2,437' 50 . . I,03,143'11 
(b) Volunteers char& 495.00 

. . Ration for absentee 
plople . . 233'40 

. . Excess distribution 
ofration . . r,r@.81 7,720.50 . . 9.1 52-08 



BARRACKPORE SUB-DIVISION 
P 

SI. No. Nune of roluntuyorgdsUion Misc. inadmissible claims Cost of gumy bags not r r turncd Non return of Tctal 
with Mdmr Closing Stoct 

of Food uti- RI, ?. 
der - - 

I a 3 4 5 6 

(a) C&ims not supported by 
Ruchw vouchers, Stock 
hic.  ctc. 

< u 

q. ~ i ~ h n h  ~ a c ~  ~ur&t (a) Qjms not s&mtcd by 
Sangha, P.O. New I b a c W r e ,  Purduse vouchers 
24 PP. 

1 5 d S , ~ . ~  38,636- 10 (a) Rice not .c- 
onmted for Rs. 

21,006'00 
(b) qCd3 Stock 
of Rce. a. 

71,001'2j 







BASIRHAT SUB-DIC'IS ION 
jz. M t r w ~ r i  Rzlief 

S xiety, 
23, P~Uock Street, 

C llcutts- I 
amount Od- 
vanced RR.w,ooo .oo 
L-ss cash- 

mymen t 
due to So- 
ciety (-)1,20,01,863-00 

Rs. 1,39,838.34 
EJ. A?.] t j j t ,  P.O. Distrihu!iori not 

B~rirhat Dist. suppwted by H.R. 
24 P ~ r g ~ n a s  ( I )  Rice 

(b) Wheat . 









S1. No. Para No. Ministry/Deptt. 
concerned 

I 2 3 4 

I 1.46 Rehabilitation The Committee note that to cope with the influx of refugees, 
a Branch Secretariat of the Ministry of Rehabilitation, headed by 
the Additional Secretary (Col. Luthra) w a  set up in Calcutta in 
April I971 and an expenditure of Rs. 37.35 crores was incurred by 
the Central Government upto March 1973 on the establishme& of 
that Secretariat. One of the items of work allotted to the Branch 
Secretariat was "all administrative matters relating to the running 
of both Central and State Camps including creation of posts and 
making appointments. ?' The Committee have also been informed 
that for managing camps in West Bengal a total number of 12,025 
camp staff of various designations were engaged on a purely tempo- 
rarylcatual basis at a cost of nearly Rs. 3 crores. Despite the 
maintenance of large establishment at Calcutta and the engagement 
of an equally large number of camp staff of various designations 
gross irregularities of various kinds came to the notice of Audit. 
and these have been highlighted in relevant portions of this re- 
port. I t  is surprising that in the matter of recruitment of st&, the 
n m a l  recruitment rules were given a go-by and, as pointed out 



by the Commissioner, Jalpaiguri Division, in his letter to the R e  
4 fugee Relief and Rehabilitation Commissioner, Calcutta, the proce 

due for appointment was overtly political. While the Committee 
appreciate the courage of the Commissioner, Jalpaiguri Divieion in 
pointing out the serious lacunae in the methods of recruitment of 
the camp staff, they deplore this highly improper action on the part 
of Government. The Divisional Commissioner's letter was not 
even acknowledged by the R. R. Commissioner, not to speak of 
and rnaking a probe into the methods of recruitment and to put a 
stop to this malpractice. It  is also surprising that the Branch 
Secretariat, which was specially enjoined to attend to all adminis- 
trative matters relating to the running of both Central and State 
Camps, including the creation of posts and maldag appointments, 
did not a t  all object to the dubious methods adopted by the recruit 
ing authority in so far as the camps in West Bengal were con- 
cerned. 

5 1.54 Rehabilitation The Committee regret that although the Audit Paragraph was 
with the Department for quite some time and the paragraph had 
been accepted by the Department before its inclusion in the Audit 
Report, the Department had not taken any action to reconcile the 
differences in the figures pointed out by the Audit. This will get 
a bad name for the country. The Committee would like that in 
such matters the Deputment should take prompt action for recon- 



ciling the dBerences by personal discussions and not enter into 
prolonged correspondence. In the present case, the Commithe 
would like to know if the differences in Agures have since been re- 
conciled. 

The Committee regret to note that while claims for the Cal- 
cutta Port Trust were med between April, 1972 and July 1973, none 
of the claims have been Analised and these are being pursued. As. 
considerable time has elapsed since the filing of the claims, the 
Committee require that the matter should be pursued vigorously 
and the claim cases flnalised without further delay. The Com- 
mittee would like to be informed about the position in regard to 
the claims for other articles, viz,. soyabean oil, rape-seed, sunflower 
oil, cotton and kerosene oil, which were handled by STC. This 
again win tarnishour image abroad. w g 

The Committee note that for Anancing the relief operations in 
respect of Bangladesh refugees conducted by the State Govern- 
ment, grants-in-aid were sanctioned as 'on account' advances with 
the stipulation that after the expendfture had been incurred and 
audited by the Accountant General, West Bengal, he would furnish 
the usual audit certificate to the Department of Rehabilitation 
within a period oi three months. These 'on account' advances be- 
became part of the Consolidated Fund of the State Government and 
the State Government was responsible for ensuring that the ex- 
penditure was incurred on approved items and was in accordance 
with the prescribed scales. According to the Audit paragraph out - - - _I - 



of a total grant of Rs. 110.57 crores paid to the West Bengal in 
1971-72, only Rs. 83.07 crores were spent by them by March 1973 
and the unspent balance of Rs. 27.50 crores had not been refunded 
by the West Bengal Government till October, 1973. The Committee 
note with deep concern that there had been protracted correspon- 
dence for as long as three years between the Department of Re- 
habiUtationlMinistry of Finance and the West Bengal Government 
on the question of rendition of account in respect of the unspent 
balance of Rs. 27.50 crores Reported letter had to be written by 
the Union Minister of Labour and Rehabilitation to the Chief Min- 

+ 

ister of West Bengal. As matters stand a t  present (6th March, 6 
1975), the up-to-date figures of total expenditure and liabilities come 
to Rs. 89.30 crores. As to the balance, the West Bengal Govern- 
ment rightly pressed their claim for payment of departmental 
charges which, however, was not acceptable by the Department of 
Rehabilitation so far. The Committee feel the West Bengal Govt's. 
claim haa substance & should be re-examined because it was a 
national operation and the small state Govt. with meagre resources 
could hardly be expected to bear the burden of departmental ex- 
penses. The Committee have noted that the West Bengal Gov- 
emment have been requested to ensure payment of the difference 
between Rs. 110.57 crores and Rs. 89.30 crores over a period of 
10 years and not to insist on any departmental charges. The Com- 



mitt= would like to be informed about the final outcome in the 
matter. .. ... - . - 

The Committee note that in March 1972, the Department of Re- 
habilitation made an on-account advance of Rs. 40 crores to West 
Bengal, They regret that the Branch Secretariat of the Deparf 
ment of Rehabilitation stationed at Calcutta failed in their duty 
and did not examine whether such a huge amount of 'on-account' 
advance was really necessary and they mainly relied on the State 
Government's statement that they would require those funds for 
relief of expenditure on Bangladesh refugees. The Committee are 
also very unhappy that the Ministry of Finance, which agreed to 

i5 
the release of the grant to the West Bengal Government, and was 
also responsible for examining the requirements, did not scrutinise 
the demand and they entered into prolonged correspondence with 
the State Govenunent of West Bengal afterwards for the finalisa- 
tion of the account and the refunding of the unutilised amount. 
The Committee fail to understand why, in view of the fact that the 
State Government of West Bengal had failed to render their ac- 
counts since March, 1972, the Central Government did not adjust 
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the unspent balance while making payments to the State Govern- 
ment under normal grants-in-aid. 

6 1.91 Rehabilitation The Committee have been informed by the Ministry of Finance 
(Department of Expenditure) that "for the expenditure incurred 
by the Ministry of Rehabilitation, that Ministry was to ensure llecek 
sary checks or supervision. For the grants given to the State Gw- 
ernments, they were responsible in the matter". The Committee are 
greatly distressed that the Department of Rehabilitation which sanc- 
tioned 'on-account' advances to fhe State Government failed in thefr 
duty for monitoring the expenditure! and ensuring that the amount 
granted was spent properly in co~ec t ion  with Bangladesh W e e - .  
They would like to be assured that the money that was sanctioned 
by the Central Government for the refugee relief work is fully 
accounted for. 

The Committee are concerned to note that even afkr  three years 
of the drawals in abstract bills, detailed bills with sub-vouchers in 
support of expenditure have not been furnished in respect of Rs. 0.02 
crores and 1.17 crores by the State Government of Tripura and 
Meghalaya, respectively. The Committee are equally concerned to 
note that West Bengal was not able to submit detailed bills and 
instead it furnished accounts against districtwise drawals to the 
tune of only Rs. 76.10 crores (October 1973) as against the total 
expenditure of Rs. 83.07 crores and even these accounts were not 
accompanied by vouchers/sub-vouchqs below &. 1 W -  i@d &9 



the mhster miIs fdi' distribution of food rations and cash doles. f i e  
delay in the apply  of expenditure Statemeats rigBu3 earn- 
mented upon in the 5th monthly meeting on refugeedai~~ hold on 
4th December 1971 in the Branch Secretariat of the Ds!plment of 
Rehabilitation in Calcutta wherein it was stated that -the booked 
expenditure uptil now was so small that foreign absonma had 
started wen doubting our published figures of the tohl fRrrnOrer of 
refugees and the expenditure on them." The Committee de&m W 
inordinate delay in the Analisation of the accounts. They are pod- 
tive that adequate budgetary control was not exercised by the 
Department of Rehabilitation. The Committee would like tliat 
aerLous efferts should be made to finalise the accounts without fur- ' 

ther delay. + i * I  

s 
The Commit& have been informed by the representative d #he 

Department of Rehabilitation that, according to their issue priSe, the 
Food Corporation of India had owed Rs. 34.w crores to the Govern- 
ment of India. According to Audit, the Food Corporatipn of In$Ua 
had paid only Rs. 25 crores till May 1973. Tbe,CoWttee feql wt 
it is only after they had taken up the examination of the sgbjeqtwt 
the Food Corporation bestirred themselves a q  paid an6ther &. 7 
crores, leaving a balance of Rs. 2.5 crores and odd for which accwnt 
has to be rendered. This is very unsatisfactory and shows g~o9, 
laxity on the part of. both the Department and the Food Corporation 
of India. , 

I - - - 
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9 1-15 Rehabilitation The Committee feel that a proper procedure should have been 

devised well in advance so as to facilitate eccoufitiq& This b not 
done. On the other hand, the FCI adopted a modified prefonna for 
the despatch notes, in contravention of the instructions laid down 
by the Ministry of Finance in November, 1971. This is deprecate& 

The Committee are totally unable to accept the explanation of 
the Food Corporation of India that it was not possible for them to 
separate the gift stock from their own stock on account of lack of 
identification, in view of the fact that the FCI was duly notified by 
the Department of Rehabilitation that they would be receiving cer- 
tain commodities for free distribution to the Bangladesh refugees a d  
that even the advices about the shipments for Bangladesh refugees 
were notified to them. The Committee consider that the explanation 
is not acceptable and was put forward to hide serious malpractices. 
The Committee feel that some portion of the stores received for the 
Bangladesh refugees was given to unauthorised persons. They desire 
that this matter should be entrusted to the Central Vigilance Com- 
mission for a thorough probe and report to the Committee within 
six months. 



The Committee note that the Food Corporation of India are claim- 
ing departmental charges and also handling charges a t  the airport 
as agents handling the supply and that these charges have not yet 
been calculated. The Committee would like the Department to 
exrnine what should be the legitimate handling and departmental 
charges payable to the Food Corporation of India In any case, the 
Committee like that full account should be rendered, without any 
further delay, for all the commodities which were received by the 
Food Corporation of India for distribution. 

The Committee very much regret to observe that dilferent figures 
at U e r e n t  points of time had been furnished by the State Trading 
Corporation in respect of the sale proceeds of soyabeen oil, sunflower 
oil and rape seed which were handled by them The figure furbish- 
ed to Audit was Rs. 17.56 crores in February 1973 which was changed 
to Rs. 16.82 crores in Ju ly  1973. In February 1974, the Government 
of India stated that Rs. 15.05 crores had been received from State 
Trading Corporation. In a written note furnished to the Committee 
In January, 1975, the Department of Rehabilitation stated that the 
sale proceeds handled by STC amounted to Rs. 17.59 crores and out 
of this they had paid to the Government a sum of Rs. 16.14 crores 
and the balance was claimed by them as departmental charm. 
The Committee are unhappy that no attempt whatsoever wrts made 
till the time the Committee took up the exammation of the subject 
to recmcile the discrepancies. The claim of STC for departmental 
charges appears to be an after-thought to cover up the discrepancies 

-_I__- - 
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arising out of the sale proceeds. The Committee would hsbe that 
a thorough pmble into the matter should be conducted to And out 
whether the flgures furnished by STC am correct and whether tb 
claim for departmental charges is at all justified. The CoPMhittee 
would like to be advised a b u t  the result of the probe. 

1.1p Rebbilitotion The Committee have noted from the reply furnished by State 
Government ta the Department of Rehabilitation that responsiblfty 
for excess payments to coal contractor in Sabuipur and Chauberia 
camps would be Axed after scrutiny of the case m resped of the 
former and receipt of police report in respect of the kt- 
ter. The Committee are greatly concerned over the delay in the 
oompletion of the enquiries although the Accountant General, West 
Bengal's Insphction Report was made available to the State Govern- 
ment as iar back as 21st February, 1973. The Committee would 
desire that the proceeding should be conducted vigorously aad o 
report of the action taken oommunicated to them within three 
man ths. 

As regards Audit report that foodgrahs in the stock account in 
Ran ghat, the Committee have been info& anly on 36th bbmh, 
1075 that "the pelevant mu&& ruUs ahowing dirstributim #er? 
have since been \terifi&l by the A. G. West Rengal. Btoek 
for the subsequent period have also been traced oat anrl are be@ 
produced tc Audit along with cmmected muder ralls. AB r @ a ~ b  



stock registers of two camps in Hanskhali, Nadia, relating to acbtbb 
ing of wheat worth Rs. 2.55 lakhs, these have since been pMduced 
and got verified by the A. G., West Bengal on 8th All@&, 1975." 
The Committee regret the delay in producing the papers ta the Audit 
in regard to the purchase of fad-articlm. 

The representative of the Department of Rehabilitation in his 
evidence before the Committee endeavoured to explain that the 
responsibility in this matter lay with the state Government who had 
an organisation in respect of the camps in West h g a l  md the 
Department of Rehabilitation had a tremendous amount of work in 
connection with the procurement and marshalling of material. The 
Committee consider that the Branch Secretariat at  Calcutta which 
maintained a costly establishment should have exercised the neees- 
sary checks to ensure that there was no mismanagement of the aid 
given by the Government of India It was the duty of the Addi- 
tional Secretary in charge af the Branch Secretariat to brbg to the 
notice of the Government of Lndia as to what was happening in the 
camps and not merely rely on the infrastructure which the State 
Government had reportedly built up for supervision and manqp 
ment of the camps. The Committee would like that investigations 
should be conducted expeditiously and responsibiiity for the lapses 
fixed. The Committee would like to be apprised about the result3 
of the investigations and a report furnished to them without delay. 



I 2 --- - 3 - - ----*------ - - - - - - - -  - 4 -- 
16 1.135 Rehabilitation In regard to purchase oi  mustard oil worth Rs. 0.47 lakhs which 

was not received in various camps in Garo Hills of Meghalaya and 
mustard oil and rice worth Rs. 1.15 lakhs not taken in stock account 
of variou~ camps in the same district, the Committee have been told 
that the Deputy Commissioner, Garo Hills, is being directed to in- 
vestigate the matter and submit a report to the State Government. 
The Com~dttee regret that the Department of Rehabilitation has 
not been able to process the case with the zeal and vigour that it 
deserved. Although the Audit Report was with the Department for 
qrnte some time, nothing has been done to pursue the matter with 
the State Government concerned. The Committee see no justiffca- 
tion for having a top-heavy administration when things cannot be 
detected within a reasonably short time. The Committee feel that 
such cases of lapses should have been enquired into the moment 
they came to light and not allowed ta be draged on for a number 
of years so that the persons who frittered away or misappropria+A 
Government money could escape scot-free. 

-do- As r c ~ a r d s  the observations of Audit that subdivisional OfRcer 
of Udaipur purchased food articles worth Rs. 3 lakhs from about half 
a dozen suppliers, the Department of Rehabilitation hare informed 
the Committee that the State Government is making a special in- 
vestigation in the matter through appointment of a Special Investi- 
gation Officer on 5th June, 1974. The investigation is in progress. 
The S:ornmittee are deeply concpmgd that a matter of W ma@- 



tude has been left to be investigated by a Special Investigating 
Officer and that there has not been any bality in the investigation 
In view of the fact that the Centre's money is fnvoIved, the Depatt- 
ment of Rehabilitation should have seen that the case was probed 
by either the C.B.I. or the C.V.C. The Committee hope that the 
Department of Rehabilitation would take note of the views of the 
Committee and proceed expeditiously in the matter. 

The Committee have been informed that the case regarding non- 
accountal of 240 quintals of rice out of 459.80 quintals valued a t  
Rs. 0.51 lakhs supplied by the Food Corporation of India to Sex- 
funguri camp in Asam has been chargesheeted and is now subjudice 
in Kakrajhar Court. They have also been informed that the matter 
regarding the non-accountal of 208 quintals of Wheat out of the food- 
stuffs supplied to Mancachar and Borkona camps in September/ 
October 1971 by the Food Corporation of Indis has been reported to 
the police for filing a case against the carrier contractors on 20th 
April, 1974. The Committee would like that the cases should be 
pursued vigorously with a view to fixing responsibilities. 

Jt is surprising that although Audit had repr ted more than two 
years back that muster d l s  for Rs. 1.85 crores for distribution of 
foodstuff and other essential commodities to refugees in the Central 
camps were not available, the Department of Rehabilitation did not 
take any action whatsoever to conduct investignt ions in the matter. 
I t  was only when the Committee took the evidence of the represen- 
tatives of the Department of Rehabilitation on 17th December, 1974, 

. - -- -- . -C 



that they promised to undertake an enquiry into the nlatter. The 
written note furnished by the Department in January, 1075 b most 
disappointing. It  has been stated that the question of non-mainte- 
nance of muster rolls was discussed in a meeting held in the Branch 
Secretariat an 21st May, 1873 wherein in the Agenda Note it was 
indicated that "due to heavy influx of evacuees, maintenance of 
muster rolls was nat possible." The Department have a h  stated: 
"It has now been decided to conduct an inquiry into the m a a r .  
An officer has been appointed to conduct the inquiry!' The Com- 
mittee take serious nate of the dilatoriness displayed by the Depart- 
ment of Rehabilitation in conducting prompt enquiries into tlre r, 
matter which involved the disbursement of over a crore of mpees. " 
They desire that responsibility for the lapse should be fixed. The 
committee would also like that the results of investigations should 
be furnished to them without any further delay. 

r) IJS7 Rehabiliution The explanation of the Department in regard to the observations 
of Audit that in Gamarbani Camp Rs. 1.48 lakhs Were paid to various 
suppliers for supply of vegetables to refugees in lieu of ash  doles 
is not convincing. As far back as February 1971 Audit had painted 
out to the Ministry that cash book of the camp showed that paydnts 
against the bills for the supply of vegetables to refugees in lieu of 
cash doles was made ki the suppliers and not td the society formed 
by the evacuees. The Department was asked to recheck the pcad- 



tion and c o n h  the  same which they did in March 1974 with the 
following additional information: "Instead of cash doles they (re- 
fugees) received tokens showing cash doles paid to them. On pn- 
sentation of these tokens, they received their essential commodities 
from the agency (society). So direct payments were made to the 
con tractors from whom the society purchased the commodities 
instead of to these refugees!' This explanation is obviously labour- 
ed one and is unsatisfactory. The fact remains that private contrac- 
tors were benefited and the Committe suspect that it was done in ' 
collusion with corrupt staff. No explanation has been furnished by 
the Department as to why the camp did not maintain any account 
of muster rolls showing distribution of articles to the refugees. 

-do- In regard to observations of Audit that raticms/cash doles worth. 
Rs. 3.40 lakhs were shown as distributed to persons whose names did ii 
not appear in the records of the camps in West Dinajpur and Rana- 
ghat, the Department of Rehabilitation have, on the basis of the 
information supplied by the West Bengal Government, informed 
Audit that due to sudden influx of refugees resulting in difftculties, 
it was not possible of the loss of Rb 2.W lakhs in regard to 
Iianaghat camp was under consideration. The matter regarding 
Rs. 1.28 lakhs cancerning West Dinajpur was under examination. 
The Committee would like that full detaila of the cases as also the 
results sf enquiries conducted in the matter should be reported tc 
them. The Committee are not satisfied with the explanation that 
"1rregular;ties having been pointed out by Audit long after the 
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repatriation of evacuees and closure of camps, there was no scope 
for verification of the irregularities." The Committee are firmly of 
the opinion that it was for the Department of Rehabilitation which 
m~intained a Branch Secretariat at Calcutta to keep themselves 
f u i l ~ .  posted with the developments in each camp. The Committee 
regret that necessary surveillance was not kept by the Department 
in this respect and the Government shouid fix responsibility for the 
lapse for appropriate action under advice to tile Committee. 

U. 1.159 Rthnb. Audit has pointed out that in Tripura (in Haflong, Madhupur 
and Kamalpur camps), Rs. 1.09 lakhs were shown as disbursed as E cash doles and that Government of Tripura has been investigating 
whether the refugees, to whom the amounts were shown as disbu~s- 
ed, were actually in the camps on the dates of disbursement of the 
cash doles. 

-do- In this connection the Committee note that the Department of 
Rehabilitation in their written note have stated: "As regards the 
disbursment of cash doles of Rs. 0.78 lakh in Hafflong camp on 
16-1-72, the State Government have stated that it appears from 
the cash book maintained in the camp that an amount of Rs. 
BQ,725.56 was disbursed on different dates riuring the period Crom 
24.12.71 to 16.1.72 but the entry in the cash book was made on 
16.1.72. " This procedure appears to the 'committee to be extraor- 



Y. 1.161 Rehab. 

&nary inasmuch as transactions for a day ought to be recorded hi 
the cash book on the same day. The reply that the transactions 
for 24.12.71 to 16.1.72 were recorded in the cash book on 16.1.72 
indicate that the prescribed procedure was not followed. Unless 
other documents namely receipts from payees obtained on each 
date are available. It may not be possible to verify the payments. 
The matter needs further examination. Kamalpur between the. 
period from 9th to 13th January, 1972. The Committee desire that 
the matter should be pursued vigorously. 

The Committee have been informed by the Department of Reha- 
bilitation that investigation is under way by the State Government 
of Tripura in regard to payment of cash doles worth Rs. 0.11 lakh 
by Camp Supervisor, Kamalpur between the period from 9th to 
13th January, 1972. The Committee desire that the matter should 
be pursued vigorously. 

The Committee are concerned to note that in Meghalqya, mustard 
oil and pulses worth Rs. 5.12 lakhs were shown as issued between 
September 1971 and January 1972 to refugees in Sibbari Camp in 
Garo Hills in excess of the quantity admissible according to the 
prescribed scales. It is surprising that after a lapse af about three 
years, it has been reported that the Stste Government propose to 
approach Government of India for according e m n r t  facto sanction 
to waive the prescribed scale and allow the scale n t  which the food 
articles were actually issued to refugees, as a speicsl case, in view 
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of the peculiar circumstances. The Committee would like to know 
what the Bnal decision in this regard is. 

a6. I .I75 Rehab. 

)7. I .  I@ do. 

According to the Audit Report, food articles worth Rs. 4.78 
lakhs were reported to have been stolen between December 1871 
and March 1972. From the interim police report dated the 17th De- 
cember, 1972, i t  appeanr that huge stock of cereals was kept in the 
Salt Lake Area. Although a decision was taken to remove the sto& 
to Barasat and transport was provided by SDO, Barasat, the stock 
was not removed at the instance of the Camp Commandanb and 
the entire stock was reported to have been kept there under the 
guard of some chowkidam. Subsequently stock of cereals was 2 
looted and only a small quantity of food materials was recovered 
and sold by auction a t  Rs. 8,351. Three persons were reported to 
have been arrested but they were later acquitted by the court. 
The Committee have been informed that the explanation of the 
ex-Chief Commandant and ex-Additional Chief Camp Commandant, 
Salt Lake Evacuee Camp were called on 21.12.1974. Although it 
is a very serious matter, the Committee have not been apprised of 
what happened subsequently. 

It is reprettable that huge stock of cereals was allowed to be 
mishandled by the Camp Commandants and no action whatsoever 
has been taken against them. The Committee would like aa &az+- 
diate inquiry to be instituted into this entire epiaode, 



do. 

I t  has been brought to the notice of the Committee that although 
shelters of improvised nature and austerity standard were to be 
constructed with local and inexpensive materials, several instances 
have come to notice in test check by Audit in which costly mate- 
rial like sill wood was used. The explanation of the Department 
of Rehabilitation that sal wood was used in the Cooper Chharra and 
Gamanbani camps in West Bengal and Bahalpur in Assam because 
it was readily available locally and it was also durable is not accept; 
able to the Committee. In that part of West Bengal, besides sal 
which is most expensive, cheaper varieties like mango, Jaman and . 
shirish are also available in plenty. The Committee regret that 
the authorities, despite their knowledge that the refugees were to 
return to their country eventually did not exercise economy in the 
matter of construction of shelters which were to be built for a , 
temporary period. 4 VI 

The Committee have been told that 5,000 huts were constructed 
in North Tripura District for housing the refugees and certain 
anonymous and pseudonymous complaints were received about the 
irregularities in the construtcion works. On the basis of a preli- 
minary inquiry conducted by the State Vigilance Department, the 
case had been referred to the C .  B .  I .  on 20th May, 1972. The re- 
port of the C.B.1, is still awaited. The Committee would like 
that the case should be processed expeditiously and a report of the 
final action taken communicated to them within three months. 
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30. I .182 Rehab. The Committee are surprised to note that the contractors were 
paid Rs 12.04 lakhs on account of higher prices. The Committee 
have been informed that a Committee of Engineers was set up to 
examine the question of payment of 20 per cent above the schedule 
of rates to contractors although they failed to complete the works 
within the stipulated period. The Committee have also been told 
@at in pursuance of the report of the Committee of Engineers, it 
tBs k e n  decided to refer the case to the Central Vigilance Com- 
mission, including the point whether 20 per cent extra above the 
schedule of rates was justified. The Committee would like to be 
informed about the results of investigation conducted by the Cen- & tral Vigilance Commission in this regard. w 

31. I ,191 do. According to Audit, in certain Central camps although very 
ordinary wood was actually used, payment was made for better 
quality wood at higher rates, the extra cost being Rs. 5.07 lakhs. 
The Committee were informed during the course of evidence by 
the representative of the department of Rhabilitation that the case 
had been referrd to the Vigilance Commission of West Bengal, as a 
similar case had been referred to them earlier. Subsequently, in 
a written reply, the Department informed the Committee that the 
relevant papers are with the State Vigilance Commission and it is 
not possible to consult the original records but from some of the 
collateral ren>rds, it appears that they have also stated, that in 



do. 

May, 1972 it came to the notice of the Branch Secretariat that no 
recovery had been made for hard wood which had been used in 
place of sal wood in the construtcion of Central'TranSit Camp of 
Salboni while making the final payments to the contractors and 
there was dereliction of duty on the part both of the Executive 
Engineer and Superintending Engineer who were involved in the 
construtcion. These offlcers who had been taken on deputation 
from the cadre of the State Government had been reverted to their ' 
parent cadre. The Department of Rehabilitation also informed the 
Committee that the P. W. Department of West Bengal Govern- 
ment intimated that the case had been taken up with the State 
Vigilance Commission for framing draft charge sheets along with a 
statement of allegations. The matter was allowed to rest there 
by the Department of Rehabilitation in view of the fact that the 
persons involved were ofilcers of the State Government. It bas 
been reported to the Committee that the wood samples used in the 
construction of Cambarbani Central Transport Camp were tested 
by the Forest Research Institute, Dehra Dun who have the opinion 
that none of the samples were sal wood and that the timbers re- 
presented by the samples were not included in the list of timbers 
used for constructional purposes. 

The Committee understand that the entire matter has now . 

been referred to the Central Vigilance Commission. The Com- 
mittee desire that the investigations should be completed expecfi- 
tiously . 



According to Audit, Public Health Engineering Divbions spent, 
between June 1971 and November 1971, on the construction of 4- 
seated and 8-seated dugwell latrines in the camps in Nadia and 
Behrampur, Rs. 25.88 lakhs more than what would have been 
necessary had trench latrines approved by Chief Engineer, Public 
Health Engineering Department of the State been constructed. 
The Committee observe from the noting recorded by the Deputy 
Secretary, Health Department, Government of West Bengal that 
"to safeguard against the loss of super-structures and also for dura- 
ble structures, the Public Health Engineering Directorate took up 
the construction of dug-well latrines." The Committee are not 
satisfied with this explanation. The Committee, however, have 
not as yet been told by the Department of &habilitation that the 
amount sanctioned for the revised project had actually been spent. 
The Committee would like the Departrnenb of Rehabilitation to 
investigate this matter further with a view bo (a) establish that 
there was a definite need for the dug-well latrines and (b) see that 
the cost incurred on dug-well latrines had in fact been proper and 
justifiable. 

The Committee note with concern that tents and tarpaulins 
worth Rs . 6.64 lakhs purchased for Central and State camps did not 
reach the consignees. They are surprised to be told that "All that 
the State Government have done is that claims were preferred with 



35. I .2I1 do. 

Railways." More than one year has passed since the publication 
of the Audit Report and the matter has still to be settled with 
Railway Authority. The Committee would like that prompt action 
to settle the claims is taken under intimation to them. 

The Committee note that even after completion of 200 barracks 
in October 1971 at  Iradatganj, hired tents were retained for 6 months 
more for which Rs. 1.12 lakhs were paid as hire charges. The De- 
partment of Rehabilitation have explained that against 121 barracks ' 

which were required to be put up, only 100 were established for re- 
fugees and 10 were put up  for hospitals and residences of staf?. The 
remaining 10 barracks were not built at all. Thus there was a sav- 
ing by not undertaking the construction of some of the baraeks to 
the extent of Rs. 1.43 lakhs. This explanation of the Ministry does 
not appear to be correct in view of the facts brought out in evidence. 
The real reason for the retention of the tents for longer period than 
required was that some of the barracks were leaking and the ref~g- 
refused to move therein. 

36 a I .213 do. The Department of Rehabilitation has informed the Committee 
that "the Camp Commandant appears to have sent a repozt about 
the defective barracks to the Superinending Engineer on 21st 
August 1971 but there is no record to show whether the Superin- 
tending Engineer had sent his comments!' The Committee have also 
been told that "a Joint inspection undertaken by the Camp Com- 
mandant with the Executive Engineer, CPWD, Allahabad, revealed 
that some of the latrines became unserviceable 'having not been 

& 



cleaned and not used properly but not due to defective constsuctian." 
Had better supervision been exercised and prompt ection t i  when 
the defects fk'et came to notice, it might not have bem n v  to 
have continued the hiring of tenb for as long a periud as it baoame 
-=-='Y. 

37- 1.131 Rehab. 

38 1 233 do. 

39- 1 . 2 3  do. 

- 

The Committee have been told that the Centrai Bureau of Investi- 
gation is investigating the allegation that favour were shown to cer- 
tain firms in the award of contracts for supply of tents/taqmbs to 
Government of West Bengal and that the necesmy ppen relatiug 
to the purchase of tenb are with them (C.B.I.). The Cammfttee have 
also been told that pending the completion of the C.B .I., enquiry 
as well as settlement of A. G. 's objections, 50 per cent of the amount 
billed have been paid to the suppliers. This matter has been already 
delayed considerably and the Committee desire that thk enq* 
should be completed expeditiously. 

The Audit has pointed out that tents and tarpaulins worth Rs. 30.00 
lakhs became unserviceable in the Central camps in West Be*. 
The Committee trust that the Department of Rehabilitation would 
haw this matter further probed. 

It has been reported by Audit that 1,685 t a r p a w  ordered by 
the Deputy Commissioner, Shillong at a cost of Rs. 5.92 lakhs had 



do. 

h e n  lying at Gauhati in the godown of a private Arm. Thc Meg- 
halaya Government decided in July 1972 to dispose of these tu- 
paulins but they were not disposed of till May 1973. The Com- 
mittee learn from the reply furnished by the Department of Reha- 
bilitation that although the supply of these t arpaub  was made in 
June 1W1, these were not accepted by the Deputy Commissioner, 
Tura as they were considered substandard. These were stored at 
Gsuhati pending Analisation of the matter. Subsequently, the State 
Gcivernnrent decided to accept delivery after suitable reduction in 
rate. The Committee have not been informed whether the entire 
stock of sub-standard tarpaulins has since been dimsed of. They 
would l ike to h o w  whether any action has been taken ageinst the 
tirm which supplied the substandard tarpaulins resulting in 108s to 
Gowmlment. 

It  has been pointed out by Audit that dismantled materiels from 
the structures contruced in the Salt Lake Camp were disposed of 
for Rs. 1.90 lalths only although the shelters were constructed at e 
cost of Fb. 1.85 crores. The Committee were Wormed by the Ik- 
partment of Rehabilitation that the case was referred to the CBI 
on 28-10-1972. No report has so far been furnished by the C.B.I. 
in this matter. The Committee would urge that the investigations 
should be conducted expeditiously and the results communicakd to 
them. 

40 I .  236 do. The Committee are deeply concerned at the inordinate delay in 
haUsing investigations into the thefts of dismantled materials at  

' 
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Jalpaiguri and Berubari. They would like to be apprised about the 
results of investigations and the action by Government in the light 
of the same. 

Rehab. The Committee note that certain consignments of blankets were 
donated by foreign voluntary agencies for distribution to foreigh 
voluntary organisation in India. These consignments were sent to 
the Branch Secretariat of the Department of Rehabilitation, Calcutta, 
for facility of customs clearance. The Committee have also been in- 
formed that the Department of Rehabilitation sent the consign- 
ments received by them to the West Bengal Government for supply s 
to certain refugee camps in West Bengal. During the course of evi- 
dence the representatives of the Department of Rehabilitation 
were not able to furnish information about the vouchers for the 
consignments of blankets which were made available to the Gov- 
ernment of West Bengal. All that they could inform the Com- 
mittee was as follows:- 

'We do not have the information at the moment. . . , . . The 
Government of West Bengal have disclaimed having re- 
ceived them. We have been carrying on correspondence 
with them. We have found an acknowledgen~ent given by 
them. We have to take i t  up with that Government" 



42. 1 . ~ 7  Rehab. The Committee are surprised that the Branch Secrebrlat at the 
Department of Rehabilitation etationed at Calcutta, which was had- 
ed by an Additional Secretary, did not possess the requisite hfa~-  
mation about the aclmowledgernent of the collgignments of bhnketa 
by the West Bengal Government. The Committee are positive that 
the principal executive of the Branch Secreteriat (Cot Luthra) 
cmdd not be absolved of regponsibllity for such a state of pdhhr 
keeping in view the fact  that his tkretabt was the redpient of 
the blankets and there was a Special OltIcer to look after thh a 
ceipt of foreign gifts. 

43. 1 4 '  do. It is a matter of great concern that the -t of Rehabili- 
tatton has not received acknowledgements for tbe hrll coagisnmmts 
of b k e t s  made o v a  to the West Bengal C;ovemment. Th De- 5 
partment of Rehabilitation in their written note sent to the Com- 
mittee on 12th January, 1975, has stated that in regard to one con- 
signment of 2010 packages no acknowledgement has been traced al- 
though there is a record made by the officer on Special Duty (Air- 
port) of the Branch Secretariat in his report dated 16-2-1972 that the 
consignment was handed over to the representative of the Govern- 
ment of West Bengal. The Committee also regret bo note that no in- 
formation whatsoever is available with the Department of Rehabili- 
tation as to the actual distribution of blankets to the refugees by 
the foreip charitabIe organisations in Calcutta which received the 
donations from their counterperts abroad. This is a most unsatis- 
factory situation. The Committee consider that this should be 



investigpted into throughly w d  suggest that the case should be re- 
ferred to the Centxal Vigilance Commission/C. B.I. for @tiow 
inquiry and stren action against the ofacids concemd 

44. r . a p  Rchb. The Committee note that repatriation doles to the extent of 
Rs. 10408 lakhs were drawn in excess on false ration car& 5.ssued 
under forged signatures of the issuing authority. The matter was 
first brought to the notice of the State Government by Audit 
inspection report on 9-1-1973. It is surprising that the case was 
referred to the State Vigilance Commission after about two years 
and there is no explanation for the delay. The report of the Vigi- 
lance Commission is still awaited. The Committee regret that the 
Department of Rehabilitation did not consider it necessary to am- 
duct an enquiry themselves into the matter with the help of the 
C .B .I. The Committee desire that the investigation should be 
expedited and a report submitted as soon as possible. 

do. 

do. 

To cope with the intlux of rehgees, & s e e  of yp1mm or- 
ganisations was sought. It  has been st&& that in VW of t& ta- 
gency and unprecedented sitqitioa created by the @@en int= d 
refugees, the District Officers had to w e p t  the semkes of p M b  
thropic organisations and veriflcatiop of a n ~ ~ t s  d tbe orp&+ 
tions etc., was not always passit&. 

Audit has pointed out that Rs. 6.83 cro* ww p&d to v- 
t q  organisations in cash besi* food articles WQI# &. 7. ls 



It has been stated by the Department of Rehabilitation thst 
counts were stin to be rendered for a total sum of Rs. 15,80,786.84 
and accounts of the value of RE. !#Xj&@lrefR had been objected to 
by the Internal Audit. Subseque~lily it unas stptsd taat cm a ehmk 
of the expenditure incurred other tlwn ~ b ~ ~ e d v a p a a r  
made to non-official organisti- and supplies of diem 
the Internal Audit Wing of the W e f  and Behawtatipq Q h a b  
rate of West Bengal had raised ob&tions to the v* of Fk @P.IPE 
lalrhs which could not be met by produ@im of apCUaae~k sm&be, ' 
orders for regulation, etc. Objectigns tp the f@gnt d 5.88 labPs 
o d y  have since been settled. The Committee ue mt$. Rorturga8 
by the above facts which seem to suggest that wp%2qgriatiQp of 
public money and stores has taben place ap a Large d. I4 =add 
appear that large amounts of money were advanced to many 
official organisations whose credentials were not veriAed. No action, 
legal or otherwise, has been taken against these organisations which 

B 
have not'rendered any accounts. The Committee consider it neces- 
sary that wherever adequate evidence exists appropriate legal action 
should be taken against the organisation concerned promptly. 
Further inquiry should also be conducted immediately to verify the 
authenticity and reliability of the accounts kept by these organisa- 
tions. 

47. I. a63 do. Indeed the C o d t t e e  are so disturbed by the situation that is 
disclosed in regard to the voluntary organisations and their fairure 
to render satisfactory accounts that they would recommend strongly 
that the entire case should be gone into exhaustively by a s p @ S  






